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LOK SABHA 

Monday. February 20, 19611Phalguna 
I, 1882 (Sakal. 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Amendment of Extradition Law 

+ r Shri P. G. Deb: 
*142. ~ Shri Arjun Singh Bhadauria: 

l Shri S. A, Mehdi: 

Will the Prime Minister be pleased 
to state: 

(a) whether it has been decided to 
amend the extradition law; and 

(b) if so, to which countries it will 
be applicable? 

The Deputy Minister of External 
AJrairs (Shrimati Lakshmi Menon): 
<a) and (b). Yes, Sir. It is proposed 
to introduce shortly an Extradition 
Bill to consolidate and amend the law 
reiating to the extradition of fugitive 
criminals, which will also contain pr')-
visions regarding its application to 
different countries. 

Shri P. G. Deb: May I know the 
names of those countries which have 
been extending their co-operation in 
the exercise of this extradition law? 

The Prime Minister and Minister of 
Ex~mal Affairs (Shri .Tawaharlal 
Nehru): There is no question of 
extending co-operation. With some 
We have arrangement, treaties; with 
others we have not. There is no ques-
tion of co-operation or lack of co-
operation. 
1924(Ai) L.S.D.-1. 

760 
Shri P. G. Deb: May I know it 

Pakistan, Ceylon and Bumia have 
been extending their co-operation ill 
this regard? 

Shri .Tawaharlal Nehru: I do not 
understand the word 'co-operation'. 
We have either treaties with them or 
we have not. With some we are dis-
cussing this for a long time, it is pend-
ing still. There are certain difficult 
points even with regard to countries 
which have broadly agreed. It has 
taken us years in correspondence to 
get a proper formula accepted by 
both. 

Shri ·Chintamoni Panigrahi: The 
specific question is whether Pakistan 
has agreed to this extradition law 
which the Government of India wants 
to have. 

Shri .Tawaharlal Nehru: No country 
has disagreed. The question is, some 
points arise, some slightly different 
points arise which we discuss, formu-
la te, and there is a continued discus-
sion about how it should be put, how 
it should be applied. But to put it 
in that away as if some country is 
standing out not prepared to co-
operate with us will not be correct. 

Shri Sadhan Gupta: May I know the 
countries with which we have extradi-
tion treaties up to now. 

Mr. Speaker: The han. Member is 
a lawyer. He can refer to the books. 

Shri Sadhan Gopta: Books wil! not 
reveal what the countries are. 

Mr. Speaker: How does he practise 
in a court of 'aw where extradition 
may have to be taken advantage of? 

Shri Nath Pai: Pardon me, Sir. This 
is a very legitimate information that 
we are seeking. It is up to the Prime 
Minister to disclose to the House the 
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countries with which we have been 
able to COnclude IIIlIlh treaties. 

Mr. Speaker: I believe the hon. 
Member is a barrister. 

Shri Nath Pai: Yes, Sir. 

Mr. Speaker: I also practised for 
some time. When there were various 
'States' in our country, in regard to 
civil procedure, arrests, extradition etc. 
we had to utilise those powers. My 
objection is this. It is not one country 
or two countries. The hon. Member 
wanted a list of all the countries with 
which we have entered into extradi-
tion agreements. How am I going to 
allow that information tD be given? 
Shall I say he may give the names of 
all the nineteen countries .... 

Shri Nath Pai: The Prime Minister 
can give the information. 

Mr. Speaker: Very well. If the 
hon. the Prime Minister is willing to 
answer, I have no obj!lCtion. 

8hri JawaharJal Nehru: I am pre-
pared to give that information. I can 
not give it now, I am afraid I have 
not got the list. But I am prepared 
to give it. This is a general extradi-
tion law, of course, on the basis of 
which we shall proceed. There are 
difficulties in our way, Chiefly in 
regard to Commonwealth countries, to 
fit in with their laws. There is no 
conflict with any C'Ountry over this 
matter. And so We have t'O have a 
general law, and normally we proceed 
with e'ach country on a reciprocal 
basis. 

Shri Rem Barua: May I know 
whether we are discussing this matter 
with U.K. in view of Phizo's escapade 
to that country? 

Shri JawaharJal Nehru: This is a 
law for Parliament to pass. If it is 
passed, 'On the basis of that we discuss 
it with them. As regards Pakistan, 
about which one h'On. Member asked, 
we have no extradition treaty with 
them at present, partly because we 
did not have this imd we are dealing 
with this law-this law has always 

appeared simple-but it has been witll 
us, I do not know, for how mBn7 
years, with discussions going on amid 
ourselves. 

Shri TaDgaIIIlIDl: May I know whe-
ther the extradition law applies to all 
the Commonwealth countries? 

Shri Jawaharlal Nehru: It applies 
to thDse with whom we have treaties. 
Our law applies to us and to those 
with whlftn we have treaties. We have 
not got treaties, separate treaties, with 
them, but the treaties will have to 
conform to the law that we pass here. 

Shri Rem Barua: In view of the 
fact that the hon. Deputy Minister said 
that we are proposing to formulate a 
law on this matter may I know whe-
ther we have the Commonwealth 
countries, Including U.K., in our pur-
view. 

Mr. Speaker: The whole world il 
there. 

8hri Jawaharlal Nehru: But there 
is this difficulty, and that is how there 
has been this delay; it will apply t'O 
e!Very one On a reciprocal basis, I 
repeat. Therefore, it may vary with 
some countries but it will be within 
the ambits of this law. '11h.is Extradi-
tion Bill is coming up berore the 
HOuse in this session. 

Mr. Speaker: We can have it dis-
cussed thoroughly then. 

+ 
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(lif) ~ 'R ~ !if1"f;;rf.:r!l;- ~ 

it; r.nr f«<rfur on ;;rnfll'r ? 
~m~~ ~~ 

('"' ,"0 ;;(0 ~  : (q;) !ifh: (lif). 
~ '1ft ~ m  q;r 'fiT1f 'if'" ~ ~ I ~~~ 
~ ~ ~~  ~~~~  I 
~ it; mOl" ~ ~ ~ ~ ~m ~  

G1"f.r ~  'IR l ~ I fqj(>lf '1>, f';<T'for 

ifN"r fli"1<:q; RfioT '1ft ~~ it f.!;m 
~ ~ ~ 

(a) and (b). Work on the produc-
tion of the film is in progress. It is 
expected to be completed towards the 
end of 1963. Arrangements for the 
ex.'Ubition of the film will be made 
after it is completed. The film is 
being produced under the supervision 
at the Gandhi Smarak Nidhi. 

'"' ~ m  : ~~ fiI;('1f it; Rltiur 
on 'I," ~ 'Nl' lJ 'if'" ~  ~  ~ ~ 

~ ~ ~~ ~~  ~~ 

it ~  ~m  'flIT ~ ~  ~  "Ifi"(t lif 

~ ~ or;; ~  ~ liT ~ ... rafT ~ 
or;; ~  ~ ~ f<;rq. ~  ~ ~ ~  

t ? 

~ m ~~ ~  ~  

~ ~  lTil: lfi!l'f ~ or;; ~ ~ ~  

lTil: f'liFlT ~ ST'1l1, <r;;r;;r ~ fit; >rttft 
~ f;rf'f 'lIT WI!f ~  fit; fiI;('1f ~~  

~ lflrit<T ~ !ifh: fiI;('1f ~ mwif "1ft 
~ ~ ~~ ~~ 
1l1fJrr<1!f on <11:'4i ~ ~ ~  'fil:T 

~ ~ fIfO" <Til: ~~  ~  <:f<:m: ~ ;;rTlTilT 
f;;".:r.,'r ;;rR)-fIfO" lfl'i;r"tli ~ ~ ~ ~ I 

8hri 8. M. Banerjee: Apart from the 
question of time, may I know who is 
actually producing it? Who is the 
director? 

The Minister of Information and 
Broadcasting (Dr. Keskar): In regard 

to films which are produced by the 
Ministry of Information and Broad-
casting, the producer is the Films 
Division; the Films Division assigns a 
director for the work. But in this 
case the director is working under 
the supervision of the Gandhi 8marak 
Nidhi which has appointed Shri 
Vithalbhai Jhaveri to act on their be-
half in t1is matter. 

b ~~a  ~ l  

~~  'flIT ~~ ifrn q;r"lft ElIT;; V!fT ~ 
fit; IT& ~ ~ ~ it "1ft ~  
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m m ~ I ~ ~ ~m 

or;;r;;r ~ f.ir«« f.fflq-~ m  ~ ~  ~ I 

~ ~ ~ ~~ 

OI"il:T or;;m ;;rr ~ ~ I 

8hri Ram Krisban Gupta: Up till 
now,  how much has been spent and 
what is the estimate of the amount to 
be spent in total? 

Dr. Keskar: I have not got the figure 
separately for this film. We have a 
number of films in production. The 
total amount spent will depend upon 
the length of the film. 

Shri Palaniyandy: There is already 
a film on Gandhiji by Shri A. K. 
Chettiar of Tamilnad. Will the Gov-
ernment consult him also before pro-
ducing this film? 

Dr. Keskar: Yes, Sir. All films that 
have been produced on Gandhiji are 
being taken into consideration. 

Shri Tyagi: Is it a movie film or is 
it just a cinematograph film or a 
magic lantern film? 
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Dr. Keskar: It is a documentary tIN\" ;f ;;it ~ iArt ffi <Il ~ cmr 
feature film; that is the technical title. 
There are two types of feature films, ;;it ~ 'l"m 1fi\"hlr.r ~ 'it 
as they are noW produced. We can .m: ;;it f1r.r ~~ ¥:IT ~ <Il ~ 
have the life of Mahatma Gandhi act- ~ ~ ffi I ~ ~ ~ 
ed by living actors. That is one thing. ''< Vl''l ... ~  

The other is to take only the real ~ ~ .m: ~ ~ ~ I 
shots of Gandhiji's life and piecing ~ ~ ~ ...rr ~ tIN\" ~ ~ 
them together with suitable back- ~ ~ ~ ;;iIf.t; ~  ~ ..-+ ffi I 
ground and producing a kind of a 1:1. ""1:1.' _ ""1"-
feature documentary. It is planned 
only :0 produce this type of feature 
documentary. We do not think it pro-
per that somebody should act Mahatma 
Gandhi. 

Slo WIT""! ;;r .. l:: ~ ~ 
~ ~ m tIN\" ;;IT it; am: if ~ 
ffi .m: <Il ~ ~ <R: mm: 1Ii ffi I 
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itil"iftffi I ~~~~ 
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~ iArt ~  ~ W .q ~ <Il ;;it 
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Shri Goray: In view of the import-
ance of this film, has the Government 
decided upon the Director? 

Dr. Keskar: Mainly the film is pro-
duced under the direction of the Chief 
Producer of the Films Division. .1I,.s I 
said the Gandhi Smarak Nidhi haa 
appointed its own representative who 
may also help in the production. 

"l{ ~ l ~  : 'fin *"" ~ 
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International Film Festival in India 

+ r Shri D, C, Sharma: 
\ 

~ Ram ~  ,Gupta: 
Shri M. L. DW1Vedl: 

I Shri Bhakt Darshan: Shri Naval Prabhakar: 
·Ut.": Shri Rameshwar Tantia: 
I Shri Pahadia: 
I Shri Ajit S1ngh Sarhadi: Shri Raghunath Singh: 
J Shri Pangarkar: 
L Shrimati l1a Palchoudhuri: 

Will the Minister of Information and 
Broadcasting be pleased to refer to 
the reply given to Starred Question 
No. 41 on the 14th November, 1960 
and state: 

(a) whether Government have 
decided to hold an International Film 
Festival in India; and 

(b) if sO,1ale details thereof? 

The Miuister of Info:mation and 
Broadcasting (Dr. Keskar}: (a) and 
(b). Yes, Sir. A COpy of the Rules 
containing details of the Festival is 
placed on the Table of the Lok Sabha. 
[See Appendix I, annexure No. 37]. 

Shri D. C. Sharma: From the state-
ment placed on the Table of the House 
I find that the festival will be non-
competitive. What is the imp;ication 
of the word 'nOn competitive'? 

Dr. Keskar: In competitive festivals 
there is a jury who judges the best 
entry and suitable prizes are given to 
the entries. Here it will not be so. 

Shri D. C. Sharma: It is said in the 
statement that this is being done to 
promote technical standards and to 
promote the knowledge of technique. 
I want to know how these two objec-
tives will be achieved if no prizes or 
awards are going to be given. 

Dr. Keskar: They will be achieved 
because the exhibition of suitable high 
standard films from different countries 
does help the film industry in India 
to learn new techniques and new 
standards. That is the real objective 
that we have in view. 

Some .Oon. Members rose-

Mr. Speaker: We are concentrating 
too much on the first two or three 
questions. The next question is about 
iron ore. The hon. Members will do 
better to attend the festival than 
merely put questions here. It is not 
as if on every question there ought 
to be a supplementary. Of course 
supplementary can be asked on every 
question. I will make a suggestion. 
Hereafter, if necessary, I will make a 
list and call those questions first and 
then go to the other questions. I will 
put up in the notice board the pre-
vious day that I am going to call the 
questions in this order. 

Some Ron. Members: No, Sir. 

Mr. Speaker: The only remedy is 
that the hon. Members must them-
selves exercise some discretion and 
pass over the small things and go to 
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more important questions. There are 
very important questions. In that 
case I will not exercise my discretion. 

Shri Braj Raj SiDch: Every uay 
we have been covering only ten ques-
tions or less than that. 

Shri RaghUDath SiDch: They are 
putting so many supplementaries; it 
IS because of that. 

Export of Iron Ore to Japan 

+ 
r Shri Osman Ali Khan: Shrimati 118 Palchoudhuri: 
I Shri Warior: 
I Shri Punnoose: 

*145. ~ Shri Kodiyan: 

I Shri Indrajit Gupta: Shri NarayaDaDkutt:r 
I Menon: 
l Shri A. M. Tariq: 

Will the Minister of Commerce aDd 
Industry be pleased to state: 

(a) whether it is a fact that as a 
result of discussions held recently 
between the State Trading Corpora-
tion of India and representatives of 
the Japanese Steel Industry, Japan 
has agreed to pay a higher price for 
Indian iron are to be imported by her 
during 1961 as compared to the price 
paid during 1959 and 1960; and 

(b) if so, full facts about this 
matter? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) The matter is still under negotia-
tions. 

(b) Does not arise. 

Shri Osman Ali Khan: What is the 
price paid by Czechoslovakia for the 
supply of iron are to that country? 

Shri Satish Chandra: The prices are 
negotiated from time to time for 
different grades and for different 
periods. As we have many customers, 
it would perhaps be appreciated by 
the House that it will not be proper to 
publicise the prices for different trans-

actions. 

Shri Muhammed Elias: To how many 
countries is iron are exported now and 
at what prices? How many countries 
are willing to buy iron ore from our 
country and at what price? 

Mr. Speaker: The han. Member will 
table an unstarred question. 

Shri Muhammed Elias: He was ready 
to answer. 

Mr. Speaker: But I had not allowed. 
On that there will be supplementaries. 

Shri Surendranath Dwivedy: May I 
know whether it is a fact that Japan 
has indicated to give lower price then 
they were giving previously and 
therefore fresh negotiations are taking 
place? 

Shri Satish Chandra: That is not a 
fact. We are demanding higher prices 
than what Japan was paying us and 
the negotations have not yet been 
finalised. The matter is still under 
consideration. 

Mr. Speaker: Is the han. Minister 
willing to answer the question of 
Shri Muhammed Elias? If so, he may 
answer. 

Shri Satish Chandra: The main 
countries to which iron ore is exported 
are:  Japan, Czechoslovakia, Poland, 
German Democratic Republic, 
Rumania, Hungary, Yugoslavia and 
Italy. 

8hri Mahanty: I understand that a 
delegation of the STC is now in Japan, 
negotiating the price. May we know 
why the price was not determined be-
fore the STC agreed to export iron 
are to Japan and why this novel pro-
cedure is adopted, namely, the export 
is made first and 11hen the determin-
ation of prices is made? 

Shri Satish Chandra: There is some 
misunderstanding. Firstly, the STC 
delegation was in Japan towards the 
end of November and in the first week 
of December. No price could be settl-
ed then and the delegation came back. 
At present, a representative of the 
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.Japanese steel industry is in Delhi for 
further negotiation. As far as prices 
are concerned, the agreement is a 
long-term one entered into in 195fi. 
It was decided then that the prices for 
each year would be decided in ad-
vance, in the beginning of the year, 
:for the next year. So, the negotiations 
are for the supplies to be made next 
year and not for the supplies already 
made. 

Shri Ansar BarvaDi: Has the STC 
made any stipulation that in view of 
the fact that low grade iron ore is not 
getting good market, along with high 
grade ore, some low grade ore, has also 
to be taken by the Japanese interests? 

Shri Satish Chandra: Yes, Sir. Some 
low grade iron ore is being supplied 
to Japan and there is an agreement to 
that effect. 
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Shri Achar: May I know whether it 
is true that the price of iron ore has 
risen in the world market and that 
in view of that fact Japan has offered 
a higher price? 

Shri Satish Chandra: That is exactly 
the matter under negotiation. Be-
cause the steel industry is in a better 
conditiOn today than it used to be two 
or three years ago, We want to price 
of iron ore to be raised. 

Shri Mohammed Imam: Is it not a 
fact that Japan originally agreed to 
purchase six million tons of iron ore 
from the eastern ports? What was the 
agreement entered into and what was 
the condition for stipulating the 
price? 

Shri Satish Chandra: The entire 
question is based on that. The ori-
ginal agreement was entered into in 
1956 for the supply of 7'.2 million tons 
of iron ore in the next five years. 
The supplies are being made from year 
to year and the prices are negotiated, 
Because there was a recession in the 
steel industry the prices charged dur-
ing the last two years were less. When 
the industry is in a better condition, 
we want higher prices in the next 
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year, and negotiations are taking 
place according to the main agree-
ment in which there was a term that 
the prices for each year will be decid-
ed ,in advance depending on the con-
ditions in the world market. 

Shri Mohammed Imam: If ~  the 
countries do not come to an agreement 
regarding the stipulation of prices, 
what will be the position? Will the 
original agreement become void or 
will it also be in force? 

Shri Satish Chandra: I do not want 
to take that pessimistic view. In these 
negotiations some agreement will be 
arrived at. The difference is not much 
We are demanding two or three shill-
ings more per ton than the original 
price. and are coming together gra_ 
dually. 

Shri Warior: May I know whether 
any of those countries who are im-
porting our iron ore has offered a 
bet:er price than the existing price 
which Japan is offering! (Inte1'Ttlp-
tion). 

Mr. Speaker: Has that question been 
understood? 

Shri Satish Chandra: Yes; the prices 
are settled for each transaction ac-
cording to the grade of the ore sup-
plied, the world market condi-
tions at that time and also the 
freight from India to that country. The 
importing country also comes into the 
picture, because it may be profitable 
for that country to obtain supplies 
from elsewhere. There are so many 
factors to be considered before prices 
are fixed and there cannot be any 
uniformity in that matter. 

8hr! Panigrahl: May I know whe-
ther the agreement is only for iron 
ore of 60 per cent. fineness and, if so, 
whether the Japanese are willing to 
pay 82 shillings, whereas the Govem-
ment of India is asking 84 shilling!! 
per ton? 

Shri SatJsh Ciumdra: I do not want 
to go into the matter of price negotia-
tions. 

Shri T. B. Vittal Rao: May I know 
if it is a fact that of all the countriea 
from where iron ore is imported by 
Japan, India's iron ore is the 
cheapest? 

Shri Satish Chandra: Japan says 
that this is not so. (Inte1'Ttlption). 

Shri Morarka: At what prices doea 
the STC sell this iron Qre to RourkeIa 
and at what price it is exporting? Is 
it not a fact that the export price is 
slightly less than the priCe at which 
it is sold to the Rourkela steel plant? 

Shri Satish Chandra: The STC dOES 
not sell anything to the Rourkela steel 
plant. The hon. Member is under a. 
misapprehension. 

Shri Morarka: The other day, the 
Parliamentary Secretary to the Minis-
ter of Steel, Mines and Fuel informed 
the House that all that they had pur-
chased in eleven months had been 
from the STC. Therefore, I want to 
know whether the STC is selling the 
ore to Rourkela at a cheaper rate than 
the rate at which it is exporting? 

Mr. Speaker: The hon. Minister will 
make enquiries. 

Shri Satish Chandra: The State 
Trading Corporation exports iron ore. 
I have not seen the answer that the 
hon. Member refers to. 

Mr. Speaker: Who gave the answer 
which the hon. Member referred to? 

Shri Morarka: It was answered 
three days ago by the Parliamentary 
Secretary to the Minister of Steel, 
Mines and Fuel. 

Mr. Speaker: The hon. Minister will 
will kindly verify. The hon. Minister 
is of the opinion that the STC only 
exports and does not sell to Rourkela. 
The Parliamentary Secretary seems to 
have given another version. Unless 
the hon. Minister also looks into the 
proceedings and then talks to tihe 
Parliamentary Secretary as to why he 
said so or why he believes like that, 
what is the meaning of going on ask-
ing further questions about it? 
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Shri Goray: It cannot be a minor The Deputy Minister of Works, 
item which they are selling to Durga- Housing- and Supply (Shri Anil K. 
plir. It is hundreds of millions. Chanda): (a) Not yet, Sir. 

Mr. Speaker: Hon. Members are 
Tery anxious to know about it. It is 
a matter of substance as to why the 
STC is selling iron ore to the steel 
plant at a much higher price, if at all 
it is selling. The hon. Minister says 
that the STC is not selling. There-
fore, of his own accord, he win look 
into the matter and make a statement 
some day. 

The Minister of Commerce and 
Industry (Shri La! Bahadar ShastrI): 
Certainly we will look into that, but 
I think there might have been a refer-
ence to some other Corporation, say, 
the Mineral Corporation, and hon. 
Members might have misunderstood. 

Shri Braj Raj Singh: He mentioned 
the STC. 

Mr. Speaker: Why imagine what-
ever he had said? The matter may 
be looked into. 

Hostel for Single Female Government 
Employees 

+ 
-r Shri Ram Krishan Gupta: 

·UI. ~ Shri Vidya Charan Shukla: 
l Shri Ajit Singh Sarhadi: 

Will the Minister of Works, Hous-
lag and Supply be pleased to refer to 
the reply given to Unstarred Question 
No. 1527 on the 8th December 1960 
and state: ' 

(a) whether the work of further 
revision in the plans and estimates for 
the proposed hostel for single female 
Government employees in New Delhi 
has since been completed; 

(b) if so, what will be the prevail-
ing range of rents under these revised 
plans; and 

(c) if the answer to part (a) above 
be in the negative, the time by which 
the revision of the plans is expected 
to be completed? 

(b) Does not arise. 

(c) It will take some time before 
the plans are finalised. No definite 
date can be indicated. 

Shri Ram Krishan Gupta: May 
know whether the proposed hostel 
will be enlarged under the revised 
plan? 

Shri Ani! K. Chanda: It is our in-
tention to provide for about 80 per 
cent. of the single female employees 
of the Government in the salary 
group 'of Rs. 150-500, and for about 
50 per cent. of the male employees. 

Shri Hem Barua: What is your re-
action, Sir, about the use of the word 
'female'? I am very much perturbed 
about it. 

Mr. Speaker: The hon. Member is 
a professor, and possibly a professor 
of English. I am not a profess')r of 
English. But all the same, every-
where and especially in any railway 
station, you find the expressions, 
"Males, Females". I do not know 
what is the harm in using the word 
'female'. It only shows a species, a 
genus. Possibly, 'men employees and 
women employees' could be a better 
usage. I will ask the office to use 
those words, but they had got it from 
the question itself, and if a change 
were to be made, the hon. MembeT 
who has tabled the question will ask, 
"Why did you change the word?" 
There is that difficulty. Hon. Mem-
bers will settle it outside and tell me 
what expression could be used. 

Shri Ram Krishan Gupta: May 
know whether any site has been chosen 
for the proposed hostel? 

Shri AIIil K. Chanda: Yes. So far 
as the hostel for gentlemen employees 
is concerned, it is in Lodi Road area. 
So far as hte lady employtes are con-
cerned, it is in the Curzon Road area, 
known as the Sirmur plot, which at 
the moment ia not in our ~  
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It belongs at present to the State of 
'-Gujarat, We are in negotiation with 
. them for the purchase of that plot. 
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Shri AniJ. K. Chanda: . I have re-
gretfully to admit that this matter has 
been delayed too long, and I can quite 
understand hon. Members feeling sore 
about it, as we also do. There are 
however some difficulties in the 
sense that various Ministries are 
concerned with it. There is the 
Home Ministry which is a sort 
of protecting angel to the em-
ployees, the Finance Ministry which 
has to dole out the money and our 
Ministry whiCh has to build. Then 
there are various problems whether it 
should be single-seated rooms or 
double_seated. whether it should have 
attached baths or not, etc. All these 
problems have to be sorted out and 
therefore, it takes some time. 

Dr. Susbila Nayyar: I find that this 
hostel accommodation is meant for 
single female Government employees. 
Does it preclude women with children? 
There are a number of women who 
are working and earning a living with 
no male members with them-widows 
and SO on. The hostel accommodation 
should surely be available for this 
class of women also. Will the hOlL 
Deputy Minister be pleased to tell us 
if they are also included? 

Shri Anil K. Chanda: That is 
another problem which arises with 
single lady employees with children. 
Nonnally speaking, regarding children 
of, say, above five or six, I should 
think there would not be much diffi-
culty in providing for them in hostels. 

Shri Rem Bama: Would not these 
single women Government employees 
hostels be a further inducement to 
'their remaining single? 

Mr. Speaker: No, no. Next ques-
tion . 

Third Fift Year Plan 

+ 

.1." f Shri Barish Chandra MathIl1': 
~ l  Shri Rem Raj: 

Will the Minister of Planning be 
pleased to state the changes if any 
Which have been accepted in the plan 
poacy, outlay and allocations as a 
result of Parliamentary Committees' 
discussions of the Draft Third Five 
Year Plan? 

The Deputy Minister of PlaJming 
(Shri S. N. Mishra): The points made 
in the dis<:ussions of the Parliamentary 
Committees are being kept in view in 
finalising the Third Five Year Plan. 

Shri Barish Chandra Mathur: My 
question is whether they have made 
any changes in the allocations. He 
says, the points are being kept in view. 
What has been the result of their 
kE"eping in view? They have now 
finalised the Plan and NDC has ap-
proved it. May I know whether as a 
result of these dis<:ussions, tlbey hav" 
made any changes in the allocations? 
There were certa·in points which ~ 

very strongly urged in these parlia-
mentary committees and I want to 
know whether as a result of these dis-
cussions they have made any change 
in the allocations. What is the use 
of their being kept in view when the 
Plan a~ been finalised? 

Shri S. N. Mishra: The assumption 
is not correct. The Plan has not been 
finalised. We would take about two 
to three months' m~  by April 
we propose to ftnalise the Plan. So, 
at the moment everything is under 

~  What the NDC did was 
that it raised the outlay from Rs. 7250 
crores to Rs. 7500 crores, so far as the 
ftnancial outlay was concerned. It 
also said that the physical programme! 
could go up to Rs. 8000 crores. 

Shri Barish Cbandra Mathur: It 
was pointedly brought to the notice of 
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the Minister for Planning and the 
Planning Commission that as a result 
of the tentative plan allocations, the 
gulf between the backward areas and 
the comparatively better areas would 
be much more widened at the end of 
the third Plan. May I know if that 
has been taken into consideration and 
what they propose to do in the mat-
ter? 

Shri S. N. Mishra: This is a ~  

important matter. All I can say is 
that all these things are receiving the 
best consideration. At the moment 
the various Divisions of the Planning 
Commission are considering them. 
Finally they would be' considered by 
the members of the Planning Com-
mission before the Plan is finalised. 

Shri Raghunath Singh: The hon. 
Deputy Minister for Commerce and 
Industry just now said that they have 
got no ship to transport the iron ore 
to Japan and India is losing foreign 
exchange. May I know what steps 
the Minister is taking to increase the 
allocations for shipping and shipyards 
iu the third Plan, which has been 
reduced by 50 per cent? 

Shri S. N. Mishra: I would agree 
with the hon. Memrer that shipping 
is very impot"tant and this point was 
very well emphasised in the commit-
tee. All that I can say at this stage 
is we shall consider that in the appro-
priate context. 

Shri Raghunath Singh: They have 
not considered it; they have reduced 
the allocation to 50 per cent of the 
target which was fixed by the Nation-
al Shipping Board. There is no 
1l.uestion of increasing it; they have 
reduced it. 

Shri Ram Krishan Gupta: Stigges-
tions were also invited from the Mem-
bers. May I know whether the 
Members concerned will be informed 
about the decisions taken before fina-
lising the draft? 

Shri S. N. Mishra: I do not know 
if the hon. Member is referring to 
the request made by the Congress 
Parliamentary Party. I am not sure if 

-he is referring to any suggestion made 
in the committee. So far as Members 
are concerned, we do not propose to 
send a reply to every individual 
Member. I do not think that this 
was the procedure which was adopted 
last time. But so far as Members are 
concerned, whenever they make en-
quiries, we want to satisfy them to 
the extent possible. 

Shri Ram Krishan Gupta: May I 
know what method will be employed 
to satisfy them? 

Mr. Speaker: The object of appoint-
ing those committees was to have a 
frank discussion of the tentative pro-
posals that have been placed. The 
evidence that was given and the valu-
able suggestions that were made run 
into some volumes. There were five 
sections and abridged editions of them 
have been circulated to all hon. Mem-
bers. If they have got any further 
suggestions, there is no meaning in 
once again coming here. So, they are 
taking time to consider the whole 
matter and finalising it. That will be 
the final one. If, in the meanwhile, 
they want to change fl.'J.eir particular 
viewpoint, they are entitled to write 
to the Minister, who will place it 
before the Planning Commission for 
its consideration. Let us not pursue 
this matter any more. 

Shri Barish Chandra Mathur: We 
a~  in a difficulty. The difficulty is, 
the Minister says nothing iIlas been 
finalised and everything is tentative, 
while we are told by the highest res-
ponsible authority that everything is 
now completely fi:xed. They have 
had negotiations with the State Gov-
ernment and they ihave given them 
certain allocations which 84'e un-
changeable now. At least let the 
position be clarified-what is the result 
of their negotiations with the various 
State Governments, what are the 
Plan allocations which ,have been indi-
cated to the State Governments, whe-
ther they are still under considera-
tion and whether there will be any 
impact of our discussions on them or 
not, etc. I want that position to be 
t'larifted. 



Ora! Answers FEBRUARY 20, 1961 Ora! Amwers 

Shri S. N. Mishra: i am at a loss to 
understand what is Ilhe highest autho-
rity to which the hon. Member is 
making reference. 

Mr. Speaker: He says the Plan has 
been finalised and the final report has 
been sent and it is no good saving that 
they are still under consideration. The 
Mir..ister can certainly say, "We have 
now come to a final conclusion and 
there will be no more C'hanges". Or. 
he can say, "We are still consulting". 
They have consulted the Members of 
the House and there is a report. The 
other consultation will be with the 
State Governments. II in the mean-
while any representatives are receiv-
ed, they will be considered. I am not 
able to understand if there is any 
other representation that is possible. 
Have all those stages been completed 
or still if anybody writes to them or 
if the State Governments write to 
them, they will consider it. 

Shri Ranca: They have to consider 
their pockets-the resources. The 
resources are not at the disposal of 
the State Governments. 

Shri S. N. Mishra: If any useful 
suggestion is made even at this stage 
and if it is found feasible to acco-
mmodate it, it shall be done. All I 
can say is that many things are in a 
consideration Stage. But I do not 
want to hold out any high hopes to 
the hon. Members about their sug-
gestions. 

Mr. Speaker: The final report will 
be published. Is it not so? 

Shri S. N. Mishra: Yes, Sir. 

I\lr. Speaker: Hon. Members will 
hold their souls in patience. (Interrup-
tions). Under the Constitution, it is 

~ Minister who is responsible to 
Ihe House. The tentative Plan has 
been placed before the House and 
Members have been given opportu-
nities to sit together and give their 
views. They have made their sugges-
tions. It is now for the Government 
to come to a decision. I am not going 

to allow hon. Members to go on put-
ling questions as to at what stage it 
is. Government are saying that they 
are considering the whole matter. As 
Sh,-i Ranga says, there are financial 
considerations also. There is nO good 
hustling them. 

Sbri T. B. Vittal Rao: What about 
the budget? Will it not be based on 
the first year of the third Five Year 
Plan? 

Mr. Speaker: The budget is going 
to be presented. What about the 
budget for the first year of the third 
Plan? 

Shri S. N. Mishra: I cannot say any-
thmg about the budget provisions at 
this stage. 

Shri T. B. Vittal Rao: So, your 
planning is so bad that it is nO plan-
ning at all. 

Shri Harish Chandra Mathur: It is 
stated in para 21 of the President's 
Address: .  : 

"The outline of the Third Five 
Year Plan has been completed by 
the Planning CommissiOn with the 
co-operation of the State Govern-
ments and has been approved in 
principle by the National Deve-
lopment Council." 

Now an answer is given on the floO{" 
of t.his House that nothing has been 
finalized. Haw are we reconcile these 
two statements? 

Mr. Speaker: The out1ine has been 
finalized while the details have not 
been finalized. Since the Third Five 
Year Plan is about to start they have 
drawn up the outline. They are wil-
ling to modify the details here and 
~  They will go on modifying ~  

details all the five years also, if neces-
sary. There is no finality in this 
matter like 1, 2, 3 and final I think 
enough has been said on tbia quest1on. 
Next question. 
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State Industries 

+ 
r SlIri P. G. Deb: 
I Shri S. A. Mehdi: 
I Shri M. L. Dwivedi: 
I Shri Arjun Singh 
I Bhadauria: 
I Shri Goray; 
I ~  Kodiyan. 

"141 J Shri Punnoose: 

1 
~  Ajit Singh Sarhadi: 
8hri P. C. Borooah: 
Shri Nathwani: 
8hri Morarka: 
I Shri Ram Krishan Gupta: 
I Shrimati lIa Palchondhuri: 
I Shri Damani: 
L Shri Achar: 

Will the Minister of Plalllliug be 
pleased to state: 

<a) whether any decision has been 
taken by the Planning Commission re-
garding public participation in the 
~ al of State Industries; and 

l b) if so, the details of the Soheme? 

The Deputy Minister of Planning 
(Shri S. N. Misbra): (a} and (b). The 
Planning Commission, after consider-
irig the report of the Working Group 
"pt up by it, has made certain recom-
mendations to the Goverrunent. The 
details of the scheme will be supplied 
when it ihas been considered by the 
Government and final decisions taken. 

Shri P. G. Deb: May I know if any 
criteria has been evolved SO as to 
allow the public, that is. the smaller 
investors to take shares in the State-
owned industries? 

Shri S. N. Mishra: This was consi-
dered by the Mazumdar Committee 
(Study Group) appointed by the 
Planning Commission. I cannot 
give the details of the report before 
they have been considered by Gov-
ernment. 

Shri T. B. Vlttal Rao: What is the 
policy? 

Mr. Speaker: How can he state the 
policy before a decision is taken? 

Shri P. C. Borooah: What will be 
the percentage of shares that wil! be 
offered to the publie? 

Shri S. N. Mishra: All that is 
under consideration. 

Shri Morarka: May I know the 
main recommendations of the 
Majumdar Committee. Is there 
any truth in the news item that hu 
appeared in the press that the Com-
mittee has accepted the principle of 
public participation in the public 
sector industries? 

Shri S. N. Mishra: As I said earlier, 
the report is being considered by 
Government and it would not be 
proper to disclose anything about 
this. At this stage to confirm or 
deny what the hon. Member said would 
amount to revealing the details. 

Shri Tangamani: Now the various 
projects in the public sector are gov-
erned by various statutes. I would 
like to know whether they are ~ 

to change them and ~ pUblic to 
buy shares or stick to the old policy. 
What has the Mazumdar Com-
mittee ....... . 

Mr. Speaker: It is the same question 
in another form. 

Shri Warior: There is a report that 
one or two companies have already 
taken a lead in this matter and have 
offered shares to the public for sub-
scription. 

Mr. Speaker: The hon. Member can 
put a specific question that this is in 
contradiction to the answer that has 
been given to the hon. Minister. If 
he has information, let him put it 
clearly that is it not a fact that such 
and such company has alreadv offered 
its shar.es to the public. . 

Shri Warior: I would like to know 
whether the Hindustan Machine Tools 
have offered their shares for public 
subscription. 

The Minister of Industry ~ 

Manubhai Shah): No, Sir. 
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Esport of ArtUle.lal Silk Rayon to 
East AfrIea 

·149. Sbri Ram Krlshan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 1042 
on the 30th November, 1960 and 
lItate: 

(a) whether Government have con-
sidered the report of the Indian Silk 
and Yarn Textiles delegation to East 
Africa; 

(b) if so, the result thereof; and 

(c) the steps taken or proposed to 
be taken to increase the ex.port of 
artificial silk Rayon to East Africa? 

The Minister of Industry (Sbri 
Hanubhai Shah): (a) Government 
have not SO far received a report of 
the Delegation to West Asian and 
East African Countries sponsored by 
1he Silk and Rayon Textiles Export 
Promotion Council. 

(b) and (c) Do not arisc. 

Shri Ram Krishan Gupta: In reply 
10 a previous question it was stated 
1hat the report was under considera-
tion. Now it is stated that Govern-
ment have not received the report. 

Shri Manubhai Shah: The report 
has been received by the Export Pro-
motion Council and it is under their 
consideration. The Government 
works through the Export Promotion 
Council. What I said was that it is 
under discussion of the Council but 
not received by us. 

Shri Tangamani: May I know whe-
ther Government will consider the 
export of handloom textiles which 
have been manufactured out of the 
artificial siik to the East African 
countries? 

Shri Manubhai Shah: This is main-
ly meant for power-looms in the 
rayon textile industry. 

Shri Ram Krishan Gupta: May 
know the total quantity exported? 

Shri Manubbai Shah: As far as the 
East African countries are concerned, 
it is Rs. 9,99,000 worth in the year 
1960. 

Sheet Glass Plant in ADdhra Pradesh 

+ 

{
Shri Osman AU Khan: 

"150. Shri Ram Krishan Gupta: 
Shri Rami Reddy: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Centre have re-
ceived a scheme from the Andhra 
Pradesh Government for setting up 
of a Sheet Glass Plant at Hyderabad; 
and 

(b) whether Government have 
given their approval to the scheme? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
proposal is being worked out by the 
State Government in details and 
their revised proposal is still awaited. 

Shri Osman AU Khan: May I know 
whether it has been decided to locate 
it in the private sector or in the 
public sector? 

Shri Manubbai Shah: In the public 
sector. 

Shri Rami Reddy: What are the cost 
and capacity of this project? 

Shri Manubhai Shah: Rs. 1 crore 
and 16,500 tons per annum. 

Shri Rami Reddy: May know 
whether any amount has been set 
apart in the Third Plan for this pro-
ject? 

Shri ~ a a  Shah: No, Sir. 

Sb8. Reda: There is the Taj Glass 
Factory owned by the Andhra Pradesh 
Government which has capacity to 
manufacture sheet glass. May I know 
whether that plant will be expanded 
for this purpose or another project 
is being envisaged? 

Shri Manubhai Shah: This is a new 
one. The Taj Glass Factory does not 
make sheet glasses. It makes hollow 
wares and bottles. 
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The MiDister of Industry (Shrl 
JlaDubhai Shah): (a) to (e). A state-
ment is laid on the Table of the House. 

STATEMENT 

(a) The Hon'ble Member is pro-
bably interested in information re-
garding any scheme drawn up for the 
export of glass Bangles and other 
Glassware. If so, the answer is in the 
affirmative. 

(b) A Study Group has been form-
ed under the aegis of the Glass and 
Glassware Panel of the Chemical and 
Allied Products Export Promotion 
Council, Ca1'cutta to examine the 
physical ability of the industry to 
export the various items and make a 
survey of the countries where these 
could be exported. As an incentive 
for exports the exporteTs registered 
with the Council are entitled to the 
import of:-

(i) Raw materials, components 
and consumable stores re-
quired for the manufacture of 
exportable items; 

(ii) machinery and machine parts 
up to a maximum of 10 per 
cent. of F.O.B. value of ex-
ports required for replace-
ment or for better finishing of 
+ :le goods or for the balancing 

of existing plant provided 1 
expansion or fresh installa-
tion requiring approval of the 
Government is thereby in-
volved. 

(iii) Against all exports of Glass 
and Glassware a rebate of 
Rs. 27'60 per ton represent-
ing 6--8 per cent. of the cost 
of goods is permitted. 

It is estimated that Glass and Glass-
ware worth Rs. 48 lakhs would be 
exported during 1961. 

(c) In view of the answer to part 
(b) above the question does not arise. 

Shri Braj Raj Singh: The statement 
says that certain incentives are being 
given for people who are exporting 
glass ware and bangles. May I know 
whether any incentives are being 
given within the country like supply 
of raw material for the manufacture 
of glass ware and glass bangles, es-
pecially coal and silica? 

Shri Manubhai Shah: Coal, Coke 
and soda ash are being supplied not 
only for export promotion but also 
for internal consumption. We are 
trying to give them as much as possi-
ble. 

Shri Braj Raj Singh: May I know 
whether the attention of the Govern-
ment has been drawn to the fact that 
the glass industry, especially in Uttar 
Pradesh, is starving for want of coal 
and manufacture is being stopped be-
cause coal supplies are not made in 
adequate quantities? As production 
would be affected by that, may I 
know whether Government would 
consider the possibility of increasing 
the coal quota, at least for the glass 
industry? 

Shri Manubhai Shah: As the hon. 
House is fully aware, there has been 
a slight dislocation in the supply of 
coal not only for the glass industry 
but for the other industries as well 
and, to the extent possible, large 
amount of coal is being supplied to 
the UP glass industry and glass in-
dustry elsewhere. So, it is not a 
question of lack of coal. We are-



Oral Answers FEBRUARY 20, 1961 790 

prepared to give as much as the glass 
industry needs and we are giving 
them. 

Shri Braj Raj Singh: That is not my 
-question. I did not say that supplies 
have' not. been made presently. The 
glass industry has been demanding 
more quota from the Government and 
the Government has not been acced-
ing to the demand of glass industry 
vf UP. May I know whether Gov-
ernment will now accede to their re-
-quest? 

Shrj Manubhai Shah: The informa-
tion of the hon. Member is not quite 
·correct. It is not so much a question 
of giving a quota. There is ample 
supply of coal for the requirements 
·of all industry. Recently, there has 
been a slight difficulty, really speak-
ing, in the movement of coal. But 
if the manufacturers want more, I 
~a  assure the hon. Member that we 
can give as much coal as the glass in-
. dustry requires. 

Shri Barish Chandra Mathur: Has 
the hon. Minister's attention been 
·drawn to the fact that the Chairman 
.af the Railway Board has iSSUed a 
statement only two days back that 
there has been no difficulty regarding 
the transport, there has been no short 
'supply of wagons, they can move any 
quantity and the bottleneck as not at 
their end? He has gcme out Of his 
way to issue this statement only two 
days ago. 

Shri Manubhai Shah: From a small 
question relating to the glass indus-
ctry in U.P. or elsewhere, the larger 
,questicn of coal, perhaps, may not be 
taken up in this question. I can 
assure him that the requirements of 
industries in g"neral are even out-
stripping the targets originally fixed 
for the Second Plan for coal for in-
dustries. That is where the Chair-
man's st<ltement, to which our atten-
t:on has also been drawn, only sug-
gests that he has fulfilled the targets 
of the Plan. But our increasing re-
quirements are still short. 

Shri Braj Raj Singh: The statement 
.says that certain incentives are pro-

vided for the export of these articles 
to outside countries. May I know 
whether the export is being made by 
the manufacturers themselves' or 
other agencies are being set up for 
exporting them, and whether the 
Government would give the incen-
tives to the manufacturers themselvel 
for the export of glass bangles, etc.? 

Shri Manubhai Shah: Generally. 
this export we promote through the 
manufacturers themselves. But, 
when they are small people, we rather 
make their associations or State 
Trading Corporation come to their 
help. The incentive benefits are made 
to pass on to the manufacturers. 

Shri Tangamani: In the statement 
we find that the estimated export for 
1961 will be Rs. 48 lakhs. May I 
know how much was exported durin, 
the year 1960? 

Shri Manubhai Shah: About Rs. 38 
lakhs . 

Shrt Braj Raj Singh: May I know 
whether at present exports are being 
carried through some Association or 
through some private parties? 

Shri Manubhai Shah: It is alI in a 
general way. In some cases, the 
manufacturer himself is capable ot 
exporting, In a case like Fyzabad 
which the hon. Member perhaps 
wants to refer to, it is through Asso-
ciation, In some other cases, it is 
through the State Trading Corpora-
tion. Always we try to promote the 
manufacturers' own interest in these 
incentives which I have enumerated 
for export promotion. 

Shrj Tyagi: I want to know whe-
ther the State Trading Corporation 
has now taken up trading in and sell-
ing glass bangles. Have they taken 
up seriously to sell bangles outside? 

SlIri Manubhai Shah: The hon. 
~m  is perhaps reading more than 
what I said in my statement. What 
I said was that smal! manufacturers 
who themselves are incapable of con-
tacting foreign buyers, are assisted in 
a general way, for shoes, for bangles • 
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for glass-ware, "fpr potteries, 
ous items. As a matter of 
hon. Member himself has 
great protagonist of state 
to small entrepreneurs. 

Export of Salt 

for vari-
fact, the 
~  a 
assistance 

*152. Shri Chlntamoni Panigrahi: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government have been 
able to find new markets for export-
ing salt from India; and 

(b) if so, to what extent these 
efforts have succeeded? 

The Minister of Industry (Shri 
Mauubhai Shah): (a) and (b). There 
are some possibilities of exporting 
salt to new markets in South East 
Asia, and efforts are being made to 
sell at competitive prices, the main 
difficulty being the arranging of cheap 
freight. 

Shri Chlntamoni Panigrahi: May I 
know what is the present exportable 
surplus of salt in this country and 
who are the traditional buyers" of 
India's salt? 

Shri Manubhal Shah: As the House 
is fully aware, there is a tremendous 
possibility of manufacturing more and 
more salt in the country. There-
fore, there is no limit to that. It is 
a question of how much off-take we 
can effect in the various foreign 
coun tries. Last year, there has been 
a good export, as a matter of fact, the 
highest in the last 10 years. of 120 
lakh maunds. 

Shri Chintamoni Panigrali.i: May I 
know whether the Government has 
evolved any programme for the Third 
Plan for increasing the production of 
salt in the country ane. if so, what is 
the programme and what allotments 
have been made in the different 
States for helping the States to in-
crease the prodUction of salt? 

Shri Manubhai Shah: This is an in-
dustry which is already fully expand-
ing. There is no limit or target 

1924(ai) LSD-2. 

which we can reach. There are ~m  
industries which are wholly indigen-
ously based where the capacity of the 
country to produce is enormous. 

Shri S. C. Samanta: How much of 
the imported salt was demanded from 
outside for edible purposes or for 
chemical purposes? 

Shri Manubhai Shah: Most of the 
salt that is taken by Japan, which ;s 
the biggest buyer is for the chemical 
industries there; very little for edible 
purposes. As a matter of fact, as the 
han. Member is familiar, foreign 
countries are very particular about 
the high purity of their edible salt. 
They purify every bit of salt that is 
imported. Nothing is used directly 
for edible purposes, 

Mr. Speaker: Next question. 

Shri Raghunath Singh: Question 
No. 157 is a very important question 
about China Pakistan Border agree-
ment. Twenty five han. Members 
have given notice of this question. It 
should be taken. 

Mr. Speaker: After this question 011 
cxports. 

Shri Raghunath Singh: This is very 
important. 

Mr. Speaker: Very well. 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): The Prime Minis-
ter wanted to be present when this 
question is taken up. will send 
word to him. 

Mr. Speaker: Yes. 

Promotion of Exports 

*153. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Committee of the 
Federation of Indian Chambers or 
Commerce and Industry has made any 
proposals Or recommendation for the 
promotion of exports recently; and 

(b) if so what are they? 
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The Deputy Minister of CommelU 

IIDd lDdu.,try (Shri Satlsh Chandra): 
(a) Some suggestions have been re-
cei1'ed recently from the Federation 
in csnnection with the forthcoming 
meeting of the Export Promotion Ad-
Tisory Council to be held on 7th 
Karch, 1961. 

(b) These relate to elCpOrts of a 
Tariety of items such as vegetable 
oils, mineral ores, engineering goods, 
Rxtiles goods, confectionary etc. and 
certain procedural matters. 

Shri P. C. Borooah: May I know 
what is the Government's view with 
regard to the recommendations of the 
ChamBers of Commerce for making 
bolder approaches 'to take up the case 
of indigenous production? 

Sbrl Satish Chandra: They are not 
recommendations at all. These are 
some suggestions made for inclusion 
in the agenda of the next meeting 
which is yet to be held. They 
would be considered when the mel't-
ing takes place. 

Shri P. C. Borooah: May I know 
whether the recent amalgamation of 
the sales tax and excise duties has 
been considered as a draw back for 
exports and if so, whether the Gov-
ernment propose to separate the twu? 

Shri Satish Cbandra: Is the hon. 
Member referring to tea? 

Shri P. C. Borooah: Sales tax !lnd 
excise duty: whether the recent 
amalgamation of sales tax and excise 
duty has been considered to discour-
age export. 

Shri Satish Chandra: I am not able 
to follow. Is the hon. Member refer-
ring to any particular commodity 
which he has in mind? Sales tax is 
separate, excise duty is separate, un-
less he is referring to any particular 
item. 

Mr. Speaker: Next question. 

Shri TyaKi.: In the meanwhile, 
could you kindly send word to the 
Prime Minister to be here? 

Shrl Raghuuath Singh: The Prime 
Mini!=itpr Ie:. ~  

Mr. Speaker: I have called the 
next question. Let this be com-
pleted. 

Natloaal Building COII8tructlou 
Corporatiou 

+ 

f Shri P. C. Borooah: Shri Rameshwar Tantia: 
Shrimati Da Palchoudhurl: 

.154'1 Shri Hem Barua: 
Sbri Aurohindo Ghosal: 
Shri D. C. Sharma: 
Sardar Iqbal Singh: 

Will the Minister of Works, HolIS-
in« and Supply be pleased to state: 
(a) whether a National building 

construction corporation has been 
fonned and registered as a company 
under the Indian Companies Act; 

(b) if so, whether it has been done 
with a view to eliminate contractors 
in the field of construction; 

(c) what are its constitution and 
functions; and 

(d) the priorities the corporation 
has fixed for various construction pro-
jects? 

The Deputy Minister of Works,. 
Housing and Supply (Shrl Anil K. 
Chanda): (a) Yes, Sir. The Na-
tional Building Construction Corpora-
tion was registered as a Company on 
the 15th November, 1960 under the 
Companies Act, 1956. 

(b) The Corporation will under-
take building works of Central and 
State Governments and other auto-
nomous organisation ordinarily 
through competitive open tender. It 
will also undertake Government 
works wherever tenders are not forl:.-
coming or are unreasonably high. 

(c) The National Buildings Con-
struction Corporation Ltd., being a 
company, its constitution .and func-
tions are regulated by its Memora.-
dum and Articles of Asssociation. 
Copies of these have been placed in 
the Parliament Library. 

(d) The question of fixing priori-
ties will arise only if the Corporation 
were called upon to take up more 
work than what it can cope with. 
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8hn p. C. Borooah: May I know 
whether the State Governments would 
also participate in this corporation? 

Shri Anil K. Chanda: Yes. We 
would welcome the States participat-
ing in this. 

Shri P. C. Borooah: And also sub-
ICribe to the capital? 

Shri Anil K. Chanda: Yes, Sir. 
Hr. Speaker: Question No. 157. 

China-Pakistan Border Agreemeut 

+ 
( Shri Raghunath Sln&'h: 
Dr. Ram Subhag Singh: 
Shri M. B. Thakore: 
Shrimatl Da Palehoudhuri: 
Shri Hem Raj: 
Shri O. C. Sharma: 

I Shri Bibhuti Mishra: Shri Khushwaqt Ral: 
1 Shri Tridib Kumar Chaudhurl: 
1 Shri Prakash Vir Shastri: 

! ~ P. C. Boro?ah: Shrl A. M. Tariq: 
*157. ~ Shri Assar: 

I Shri Palladia: Shrl Ajit Singh Sarhadi: 
1 Shrimati Maflda Ahmed: 

I Shri N. R. Munlswamy: Shri Ram Garib: 
Shri Nath Pai: 

! Shri P. K. OeD: Shri Auroblndo GhOAl: 
Shr! Inder J. Malhotra: 

I Shri Radha Raman: Shri Shree Narayan Oas: 
Shri Kalika Singh: 

j' Shrl Supakar: 
Shri Koratkar: 
L Shri Birendra Babadur Singjl: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that Pakis-
tan's proposal for border settlement 
of occupied area of Jammu and Kash-
mir State has. been accepted in prin-
ciple by China as expressed by Pakis-
tan Minister of External Affairs at 
Peshawar; 
(b) if so, whether it is in accordance 

with the MacMahon line; and 
(C) if not, the action taken by the 

Government of India in this regard? 

The Padiamentary Secretary to the 
IliDillter of Extemal Mairs (Shri 

Sadath Ali Khan): (a) to (c). Govern-
ment have seen press reports attri-
buted to President and Foreign Minis-
ter of Pakistan and have sought 
clarification in the matter from the 
Government of Pakistan. As· the re-
ported statements pertain to areas of 
Jammu and Kashmir State only. 
which is illegally occupied by Pakis-
tan, it has no relevancy to the &0 
called "MacMahon line" which governs 
the eastern sector of our border line. 

1% hrs. 
Shri Raghunath Singh: As the mat-
ter of occupied Kashmir is pending in 
UNO, may I know whether Pakistan 
has the right to negotjate about the 
occupied territory with China? 
'1'IIe Prime Minister and Minister of 
Extemal Affairs (Shri JawalIarlal 
Nehru): According to us, they have 
no right. 
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Shri Tyagi: As reported in the press, 
have the Chinese occupied a further 
chunk of Indian territory in this sector 
since the time the matter was entrust-
ed to negotiation between the two 
official teams? 

Shri Jawaharlal Nehru: No, Sir. 
N en at all, not any part, any bit. The 
main Chinese advances took place in 
1959, not since then. 

Dr. Ram SUbhag Singh: Throughout 
the course of the discussion with the 
Indian officials, the Chinese official 
team declined to dis<:uss anything 
pertaining to the boundary of Jammu 
and Kashmir beyond the Karakoram 
range. May I know whether this in-
dicates that the statement given by 

Mr. Qadir is full of meaning and that 
China has entered into some sort of 
agreement with Pakistan? 

Shri Jawaharlal Nehru: I think the 
answer that has been given is quite 
adequate. It answers all these ques-
tions. I cannot know what secret 
parleys or other things may have taken 
place, but I do not think there is any-
thing beyond these vague statements 
made on behalf of Pakistan by the 
Foreign Minister of Pakistan, and, to 
some extent, by the President. I do 
not thin'k anything has happened be-
yond those statements, but I cannot 
obviously answer on behalf of Pakis-
tan or on behalf of China. 

Shri Nath Pai: There is a complaint 
of the Government of India lying with 
the United N a lions against Pakistan's 
aggression in Kashmir. Now, Pakis-
tan is trying to present a fait ac-
compli by· reaching an agreement 
with another aggressor against India. 
In the light of this, will this effort to 
sidetrack the authority of the United 
Nations by Pakistan be brought to the 
notice of the Security Council? 

Shri Jawaharlal Nehru: I am not 
quite sure that that is worth while or 
desirable in the circumstances. We 
have informed Pakistan about it; in 
fact, we have asked them for an ex-
planation. For us to run to the 
Security Council every time Pakistan 
says something that we object to may 
not be desirable. We sometimes do go 
up there. I am not clear in my mind, 
but we shall consider this matter. 

Shri Ranga: How is it that we have 
not sent any protest to China on com-
ing to know about these develop-
ments? We were told that we sent a 
note to Pakistan. Why is it we have 
not done the same thing so far as 
China is concerned, especially when 
the Chinese officiab refused to discusa 
that side of the question? 

8hri Jawaharlal Nehru: Consider-
ing that We are protesting to China all 
along the line, merely telling them or 
asking them about this is not clear to 
me. We are protesting about their 
whole attitude in regard to this. These 
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were speeches made by high authori-
ties in Pakistan. So, we asked them. 

Shri Ranga: Till now the dispute 
had been only between China and 
India and Pakistan was not brought 
into the picture at all. When for the 
first time the Chinese officials refuse 
to discuss this question with our re-
presentatives, is it not time for the 
Government to lodge a protest against 
this? 

Sbri Jawaharlal Nehru: JNe may 
lodge a protest, but what I am ven-
turing to suggest is this. This ques-
tion of the terri Lory west of Kara-
korum did not arise in our discussions 
with the Chinese officials, not directly; 
indirectly, the whole border has been 
considered. Therefore, it did not arise 
precisely then. The hon. Member 
will see that we have clarified the 
whole boundary. Although we have 
clarified that in the report of the 
officials, we may consider what fur-
ther steps we should take in this 
matter. 
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Slui Joachim Alva: We addressed a 
communication to the Pakistan Gov-
ernment in this regard. Have we got 
a reply? Or, do we know from our 
diplomatic channels whether a reply 
is on the way? 

Shri Jawallarlal Nehru: We have re-
ceived no reply, but in the public 
press, as far as I remember, President 
Ayub Khan has stated somewhere in 
a speech, I think in Dacca, that they 
have every right to deal with any 
country they like and discuss their 
border. 

'l'r ~ mro: w li· .1'1'1' 
~~ R fii>' lfmT ~ ~ ~  

~  WR l~ ~  ~ ~~ 'llQ 'l>T 

m &: f'l'lfT ~ f'" ifi[ ifi[t ~l  

~ ij-fiffi 'l><: ~~  if ;;rli'I'FI<:T 
~ f", ~  "Til' ij-~~ ~  if Cfi[ '1q'-i 
;rrn;ffir 'f'<: ~ ~ ? 

'" ""'i!(\OI'\OI .: 'if) i[T ~ 
at f'l'lfT ~ I lfi[t ~ ~ iIrt if ~  

~ ~ ~ mi[if ij-'l>i[T ~ qn: ifi[t 
wR ~ ~ ij-'l>i[l ~ f", ~~ '1ft 
"IT'fiI'T 'fTfi[ ~ I 

Shri Hem Barua: In relation to the 
McMahon Line, regarding which a 
treaty has been signed with China 
by Burma, the Prime Minister of 
Burma has said that  that frontier 
would be settled when India settled 
her problem with China. May I 
know whether Pakistan has said any-
thing of that sort or not? The Presi-
dent of Pakistan !has said that he 
wants to enter into an agreement with 
China, and China has also agreed to 
that indirectly by refusing to 
discuss the problem with us as evi-
denced in the official report. 

Mr. Speaker: What is the question? 

Shri Hem Barna: I want to know 
whether this has been brought to the 
notice of the President of Pakistan 
that unless we enter into an agree-
ment with China and settle our dis-
pute, Pakistan has no right to make 
any statement or enter into any agree-
ment with China? 

Shri lawaharlal Nehru: The hon. 
Member is completely confused. This 
has nothing to do with the McMahon 
line. This is a thousand miles away 
from the McMahon line 

Shri Hem Barua: I brought about 
an analogy onlY. About the McMahon 
Line the Prime Minister of Burma has 
said that this frontier would be settled 
when India settles her frontier with 
China. I know where the McMahon 
line lies. 
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Mr. Speaker: He ought not to make 
a speech. 

Shri lawaharlal Nehru: I have given 
a day or two ago a full reply to this 
particular point, of this tri-comer 
where Bunna's, India's and China's 
frontiers come together. I cannot go 
into every question in a supple-
mentary reply. My reply is quite 
clear. The hen. Member may refer to 
it. 

Shri Hem Baraa: I am completely 
misunderstood, and I want your pro-
tection, Sir. 

Shri Jawaharlal Nehru: May I say 
one thing? Just now I said in reply 
to a question that we had protested to 
Pakistan through their High Commis-
sioner here. The correct position is 
that our High Commissioner to l'akis-
tan has met the Foreign Secretary 
there and protested. 

Shri Hem Barua: My contention is 
this. U-Nu had the courtesy and the 
grace to say that the frontier about 
which Burma had entered into an 
agreement with China would be settl-
ed when India settled her frontier 
with China. My question is whether 
that arises or not here. 

Mr. Speaker: The Question Hour is 
over. 

Shri Hem Barua: The Prime Minis-
ter is willing to answer. 

Mr. Speaker: No. He said he had 
already answered many times. 

WRITl'EN ANSWERS TO 
QUESTIONS 

ftIam I!1t fttfiIRritr "" ~ it; "'" 
~ ~ 

*tVt. JJiI" "0 ,"0 l~l  iflll 

!f,"", ~ ~ arnf.t 'f:T ~m ;rl' ~  

~  'flIT ~ 'f:T ~ ~  

~ f'f: ~  ~l  ~ 'f:T fumtrl 
~ f11<'l"R ~ f<-ro; ~ ~ ~ ~ 

wiT ~ ~m iii<: ~ ~ ; 

\ w) 'flIT ~l  1fT ~  ~ ~ 1froTT1I" 
~ 'R :f<rra-mr 'iiI" lI"T1: 1fT ~  

;;rr ~  ~  ;q-h: 

(;r) ~~ ~  df ~  ~~ ~  

if w .rnm iii<: "{iaT ~ ? 
~~ ~ ~ ~ 

i!r.A): ~  m'!m: if. <mr ~ ~ 

~  ~ I 

( l!I") lI"l<: ( ;r ). ~ moT Jl"f.!<!; ~ 

if ~ ~  ~ ~ ~  "';r ~ if 
~  f <f>!fT arru; I 

IndIan Embassies Abroad 

{ 
Shri Rajeshwar Patel: 

*155. Shri Morarka: 
Shri Assar: 

Will the Prime Minister be pleased 
to state: 

(a) whether steps have been taken 
for effecting substantial economies in 
our Embassies abroad; and 

(b) if so, 'with what results? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Saclath Ali Khan): (a) Yes. 

(b) The figures of economy effected 
are as follows:-

(i) High Commission for Rs. 8,13,000/-
India, London. per annum. 

(ii) Other Indian Missions Rs. 51,42,045/-
and Posts abroad 
(For 21 years from 
April 1958 to Sept. 
1960). 

Nagaa 

•  r Shrimati Manc1a Ahmed: 
156. L Shri P. C. Borooah: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that a batch 
of fifty Nagas crossed the border check 



Written Answe1'" PHALGUNA I, 1882 (SAKA) Written Answers 

gate at Debrapar on the 24th Decem-
ber, 1960 defying the Border Security 
Force personnel; and 

(b) if so, the details thereof? 

The Parliamentary Secretary &0 the 
Minister of External Affodrs (Shri 
;S. N. Hazarika): (a) No such i"ncident 
took place at Debrapar on the 24th 
December, 1960. 

(b) Question does not arise. 

Influx of East Pakistan Tribals In 
Tripara 

*1511. Shr! Dasaratha Deb: Will the 
.Prime Minister be pleased to state: 

(a) whether it is a fact that a large 
number of tribals have come to Tri-
pura from East Pakistan; 

(b) if so, the reason for their 
leaving Pakistan; and 

(c) what steps are being taken to 
give shelter to those incoming tribals 
in Tripura? 

The Parliamentary Secretary &0 the 
Minister of ExterruiJ. Affairs (Shri 
;So N. IJazarika): (a) 45 Tribal families 
consisting of 230 members entered 
into Tripura from East Pakistan in 
October/November, 1960. 

(b) The migrants have stated that 
the Pakistan authorities were inter-
fering with their religion and oppress-
ing them. 

(c) Persons migrating from East 
Pakistan after April, 1958, are not 
entitled to any relief and rehabilita-
tion benefits. 

'Plan Week' 

*159. Shri M. R. Krishna: Will the 
Minister of Information and Broad-
easting be pleased to state: 

(a) whether the Plan Week has 
been celebrated throughout the coun-
try; 

(b) what amount has been spent on 
the programmes under this Scheme 
of Plan Week; and 

(c) whether there are any weighty 
reasons that prompted Government &0 
celebrate Plan Week? 

The Minister of lnformatiOll ... 
Broadeastlng (Dr. Keskar): (a) Yes, 
Sir. 

(b) A sum of about Rs. 1·30 lakhs 
was sanctioned for the purpose; but 
the details of actual expenditure are 
not yet available. 

(c) The Plan Week has been cele-
brated many times in order to focus 
the attention of the public on the im-
portance of the Plan for the develop-
ment of the country. This time the 
important reason for organising the 
Plan Week was the coming Third Five 
Year Plan. It is essential to keep the 
public informed of the achievements of 
the Second Plan and educate them 
about the Third Plan that lies ahea •. 

Death of Indians near Ceylon 

*160. Shri Tangamanl: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 695 on the 5th December, 19&0 
and state: 

(a) whether Government have 
received further details about death of 
16 Indians whose dead bodies were 
washed ashore on Ceylon coast in 
August, 1960; 

(b) whether cases were registered 
by the Ceylon Government againt the 
persons who escaped from drowning; 

(c) if so, the result of the trial; 

(d) whether some persons have 
been proceeded against for murder of 
the 16 persons; and 

(e) if so, the result of the said 
proceeding? 

The Deputy Minister of External 
Affairs (Shrimatl Lakshmi Menon) : 
(a) Government have received a 
copy of the Inquest Proceedings held 
by the Ceylon authorities, dated 20th 
October, 1960, on the death of HI 
Indians whose dead bodies were 
found washed ashore on the coast off 
Vankalai in Ceylon in August 1960. 
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The Inquest Proceedings disclose that 
according to 6 persons who travelled 
on the boat and were, among those 
who escaped drowning, passengers 
were asked to get down from the boat 
about 250 yards from the shore and 
when some refused one of the per-
sons in-charge threatened them and 
pushed them into the sea. Death in 
all cases was stated to have been 
caused by asphyxia due to drowning. 

(b) to (e). The Government of 
Ceylon have not instituted any case, 
under their regulations, against the 
survivors. However, the Controller of 
Immigration, Madras, to whom a copy 
of the Inquest Proceedings has been 
forwarded, has instituted action under 
the Indian Penal Code and the Indian 
Immigration Act. Three persons have 
been arrested in this connection and 
further investigation is in progress. 

Production of Chemical Fertilizers 

r Dr. Ram Subhag Singh: 
I Shri Arjun Singh 

*161. ~ Bhadauria: 
I Shri P. G. Deb: 
L Shri D. C. Sharma: 

Will the Minister of Commerce and 
Industry be pleased to state the steps 
proposed to be taken by Government 
to increase production of chemical 
fertilizers in the country during the 
Third Five Year Plan? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
It is proposed to set up a number of 
additional fertilizer factories, both in 
the Public and the Private Sectors in 
order to achieve the target capacity of 
1 million tons of nitrogen and 4 to 5 
lakh tons of PI 0, at the end of 
the Third Five Year Plan period. 

Govemment FUes 

f Shri P. G. Deb: Shri Sampath: 
Shri Arjun Singh 

.162'l a~~ ~ l  
Shrlmati Da Palchoudhuri: 
Shri Barish Chandra 
Mathur: 

Will the Prime Minister be pleaslld 
to state: 

(a) whether it has been decided to 
destroy two million files which are 
considered unnecessary in the Central 
Secretariat; and 

(b) if so, the criterion for destroy-
ing files? 

The Parliamentary Secretary to the 
Minister of External Alfairs (Shri 
Sadath Ali Khan): (a) and (b). It 
has been decided to review recorded 
files with a view to destroying such 
of them whose retention periods, as 
already prescribed, have expired. A 
pilot project undertaken by the 0 & 
M division showed that 50 per cent of 
the recorded, files, numbering 42 
lakhs, were due for destruction. The 
Central Economy Board, on the basis 
of the results of the pilot project, has 
requested the Ministries to make 
arrangements for completing this work 
within six months to one year with-
out employment of additional staff. 

Spare Parts of AutomobUes 

r Shri Barish Chandra 
*163. ~ Mathur: 
l Shri P. C. Borooah: 

Will the Minister of Commerce alii! 
Industry be pleased to state: 

(a) whether non-availability of 
spare parts for commercial automo-
biles has created serious difficulties in 
State-run transport organisations; 

(b) the value of imports of these 
parts during each of the past 3 years; 
and 

(c) whether any special efforts are 
being made for the manufacture of 
these parts in the country? 

The Minister of Industry (Shri 
Mannbhai Shah): (a) to (c). A state-
ment is laid on the Table of the 
Sabha. 

STATEMENT 

(a) State Transport Undertakings 
are being provided with all facilities 
in the procurement of spare parts of 
commercial vehicles as are possible 
within the overall limitations of the 
foreign exchange availability. In ad-
dition to the foreign exchange permis-
sible to them for the import of spare 
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parts under the normal import policy 
as laid down in Appendix 26 to the 
Import Trade Control Policy Book for 
the licensing period October 1960 to 
March 1961, the State Transport 
Undertakings are also granted ad hoc 
licences ior the import of necessary 
spare parts per vehicle on the recom-
mendation of the Ministry of Trans-
port and Communications. 

(b) Information is being collected 
and wilJ be laid on the Table of the 
Sabha as soon as it is available. 

(C) Yes, Sir. Every ellort is being 
made to develop the automobile ancil-
lary industry in the country. The 
yalue of production of ancillary items 
in 1957 was about Rs. 42,32 lakhs only 
which has risen to about Rs. 9 crores 
in 1960 without taking into account 
the production of batteries, tyres, 
tubes and ball bearings. It is expect-
ed that the value of production by 
1965-66 will be of the order of Rs. 25 
crores. 

Auction of Land by Govt. in 
New Delhi 

r Shri S. A. Mehdi: 
*1". I Sbri Sampath: 

~ Shri P. G. Deb: 
L Shri Assar: 

Will the Minister of Works, Hous-
illg and Supply be pleased to state: 

<a) whether land auctioned by Gov-
ernment in Jorbagh, Diplomatic En-
clave and Golf Link, New DeIhl, was 
~ l  at Rs. 158 per sq. yard; and 

(b) if so, the steps taken by Gov-
ernment to see that middle class 
people may also purchase land at a 
reasonable price? 

The Deputy MinIster of Works, 
Housing and Supply (Shri Ani! K. 
Chanda): <a) In all 24 plots have 
been auctioned fetching price varying 
from Rs. 134 to Rs. 248 per sq. yd. 

(b) Detailed proposals for large 
scale development of land by the 
Delhi Administration and making 
sites available for House Building at 

economic rates are under the active 
consideration of Government. 

Indian Film Market in Foreign 
Countries 

*165 f 8hri Osman Ali Khan: 
. L Shri 8adhan Gupta: 

Will the Minister of Information 
and Broadcasting be pleased to state: 

<a) whether Government received 
recommendations from the Export 
Promotion Committee for films regard_ 
ing the expansion of Indian :fUma 
market in foreign countries; and 

(b) if so, what are those recom-
mendations? 

The Minister of Information and 
Broadcastillg (Dr. Keskar): (a) and 
(b). A statement is laid on the Table 
of the Lok Sabha. 

STATEMENT 

The Export Promotion Committee 
fOl' Films has been set up by the 
Ministry of Information and Broad-
casting with Minister of Information 
and Broadcasting as Chairman. The 
Committee met in New Delhi on 17th 
January, 1961 and made the follow-
ing recommendations: 

(1) Compilation and distribution 
of a pamphlet on market con-
ditions for Indian films; 

(2) Organisation of festivals of 
Indian films abroad; 

(3) Exhibition of Indian films to 
prospective customers through 
Indian Missions; 

(4) Sending a trade delegation to 
Iran,  Iraq, Turkey, U.A.R. 
Jordan, Lebanon and Sudan to 
study market conditions on 
the spot; 

(5) Publication of a souvenir on 
Indian films for distribution 
abroad; and 
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(6) Films Division of the Gov-
c.nm"nt of India to be equip-
ped to provide subtitling faci-
lities to the mdustry at rea-
sonable rates. 

Tea Research Station at Valparai 

·166. SIrri Tangamani: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether a Tea Research Station 
is going to be set up at Valparai m 
Madras State; 

(b) if so, who are the sponsors; 

(c) what is the extent of assistance 
to be given by Government? 

(d) whether there is a proposal to 
start of sub-station in a suitable 
centre in Kerala; and 

(e) if so, the name of bhe place and 
nature of work expected to be carried 
out? 

The Minister of Commerce (Shrl 
Kana.ngo): (a) Yes, Sir, near Val-
parat. 

(b) The United Planters' Associa-
tion of Southern India with financial 
assistance from the Tea Board. 

(e) and (d). A capital grant of 
B.s. 14,86,700 to be made by the Tea 
Board to the Association fot" the esta-
blishment of the Central a a ~  

And Field Station in the Anamallais 
and a Sub-Station in Kerala for car-
rying out research work on tea. 

(e) '!'he sub-station near the Wal-
lardie Estate, Vandiperiyar will un-
dertake research On problems specific 
to the tea areas in Kerala. 

South Africa a!t a Member of 
Commonwealth 

{ 
Shri Barish Chandra 

*16'7. Alathur: 
Shri Vidya Charan Shukla: 

Will the Prime MinIster be pleased 
to state: 

(a) whether Government illave con-
·sidered the question of accepting 

SouLh African Republic as a m~ 

at the Commonwealth; 

(b) whether reactions of other 
Afro-Asian countries have been as-
certained in the matter; and 

(c) if so, what is the consensus of 
opinion? 

The Deputy Minister of Extemal 
AlYairs (Shrimati Lakshmi Menon I ~ 
(a) So far, no formal request from :ne 
South African Government has been 

~  It is only when ,such a re-
quest is received that Government 
will consider it in the context of the 
then existing circumstances. Gov-
<>rnment's views on 'apartheid' and 
t he racial policies of the South 
African Government are well known. 
Government is also of the view tillat a 
policy of racial discrimination "r 
apartheid is contrary to the bas!c 
pl"inciples of Commonwealth. 

(b) and (c). The question of as· 
certaining the reactions of other Afro-
Asian countries on this issue does not 
arise. This is a matter for the Com· 
monwealth countries to decide, inde-
pendently, as to what attitude they 
should take. 

'A Day at Zoo' 

252. Shrl D. C. Sharma: Will the 
Minister of Information and Broad-
casting be pleased to refer to the reply 
given to Unstarred Question No. 1968 
on the 2nd September, 1960 and state 
the up-ta-date progress made on work 
of the film 'A Day at Zoo'? 

The Minister of Information and 
Broadca'ltlng (Dr. Keskar): Shooting 
of the film is nearing completion. 

Indo-Tibetan Trade 

253. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state thi 
position in regard to Indo-Tibetan 
Trade on the Kalimpong-Gangtok-
Nathula Pass-Yatung caravan route 
during the last three months? 

The Prime Minister and Minister of 
External Aftairs (Shrl J"awaharlal 
Nehru): The Indo-Tibetan Trade on 
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this route has shown a marked de-
cline as will be seen from the com-
parative figures for the last three 
months of 1959 and 1960 as shown 
bP.low: 

(Value in Jakhs of rupees) 
-------

O:tot-er Novem- Decem-
ber ber 

Exports 

1959 3,84 1'04 I.41 

1960 ·45 '46 '69 

Imports 

1959 2.' 52. 2.60 1·37 

1960 .16 .2.1 ·61 

Slum Clearance in Jammu aDd 
Kashmir 

254. Sh;i D. C. Sharma: Will the 
Minister of Works, Housing aDd Sup-
ply be pleased to state: 

(a) the amount allocated for slum 
clearance in Jammu and Kashmir 
during the Second Five Year Pian; 

(b) 1>he number of schemes imple-
mented so far and -the places where 
they were to be executed; and 

(c) t.il.e amount spent on each of 
them? 

The Deputy Minister of Works. 
Housing aDd Supply (Shrl Ann K. 
Chanda): (a) A sum of Rs. 8 lakhs 
has been allocated to the Uovernment 
of Jammu and Kashmir for Slum 
Clearance Scheme during 1>he Second 
Plan period. This includes a sum of 
Rs. 2 lacs to be provided by the State 
Government as their share of subsidy. 

(b) and (c). The State Government 
'ha'lie not formulated any project so 
far, for clearance of slums Under the 
Scheme. 

Water Coolers 

W. Shrl Ram Krishan Gupta: Will 
the Minister of Commerce and 1Dd1lB-
try be pleased to state: 

(a) the total demand for water-
coolers in the country; 

(b) the total quantity of water 
coolers manufactured in the country 
from 1st April, 1956 to the end of 
1960 year-wise; and 

(c) the stePs taken or proposed to 
be taken to make the country se1l-
sufficient in this regard? 

The MinIster of Industry (Shrl 
Manubhai Shah): (a) It is not possi-
ble to make any precise estimate of 
the demand for a consumer goods 
like water-coolers. However, the 
demand is estimated to be of the 
order of 3000 Nos. per annum. 

(b) The productiOn of water-coolers 
from 1st April 1956 to the end of 1960 
is as under:-

Year 

1956 (April-December) 
1957 
1958 
1959 
1960 

ProdLlction 

Nos. 

939 
1880 
2.137 
1915 
2.2.00 

(c) The import of water-coolers is 
banned since October, 19571March, 1958 
period. The existing installed annual 
capacity of all the manufacturers 
borne on the list of the Development 
Wing of this Ministry is 4130 Nos. An 
additional capacity of 600 Nos. per 
annum has been recently licensed 
under the Industries (Dev. & Reg.) 
Act, 1951. The indigenous manufac-
turers are thus in a position to meet 
the present demand. 
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Architects in P.W.D. 

%56. Shri V. p. Nayar: Will the 
lofinister of Works, HousiDg aDd Sup-
ply be pleased to state: 

(a) the number of cases in which 
Services of the Architects in the 
Public Works Department were 
sought for, in the matter of construc-
tion of buildings by Government-
owned and Government-controlled 
autonomous bodies and corporations in 
1959 and 1960; and 

(b) the total value of such con-
structions according to estimates made 
for the period? 

The Minister of Works, HOIlSiDg and 
Supply (Shri K. C. Reddy): (a) Num-
ber of cases in the Central Public 
Works Department:-

1959: 
1960: 

(b) Total Value: 

56 
23 

1959: Rs. 2,85 lakhs for 39 cases. 
The value in respect of re-
maining 17 cases is not known. 

1960: Rs. 1,35 lakhs for 18 cases. 
The value in respect of re-
maining 5 cases is not known. 

Rules Re. Supervision of Construction 

257. Shri V. P. Nayar: Will the 
Minister of Works, HOIlSiDg and Sup-
ply be pleased state: 

(a) whether Government of India 
has laid down any rules l"egarding bhe 
handing over of supervision of con-
struction of buildings for Govern-
ment-owned and Government-control_ 
led institutions; and 

(b) if so, whether he will lay a copy 
of such rules on the Table? 

The MinIster of Works, Housing and 
Snpply (Shri K. C. Reddy): (a) and 
(b). It is not clear what the honour-
able member has in view when refel"-
ring to "Government owned and Gov-
ernment controlled mstitutions". Gene-
rally speaking, ordinarily all Central 
Government works are executed 

t.'lrough the agency of the Central 
PubLic Works Department and sup 
Ci'vised by them. If any Government 
work is executed through an agency 
other than the C.P.W.D. the Account-
IiInt General is required to be consult-
ed so that suitable provision may be 
made for normal audit and fi,nancial 
control. There are no special rules in 
this regard. 

Export of Fruits aDd Vegetables 

2511. Shri V. P. Nayar: 
Minister of Commerce aDd 
be pleaSed to state: 

Will the 
Industry 

(a) whether 1l.'le Government of 
india have considered the possibility 
of iarg<;! scale exports of fruits and 
vegetables to European Countries; 

(b) whether they have any idea of 
the comparative prices of vegetables 
in European cities and in Indian 
cities; and 

(C) what are the difficulties in large 
scale exports? 

The Deputy Minister of Commerce 
aDd Industry (Shri Satish Chandra): 
(a) to (c). Large scale export of fresh 
fruits and vegetables are not possible 
at present due to lack of refrigerated 
transport facilities inspite of cheaper 
ioa tes in India. 

A delegation which visited Western 
Europe has reported gOOd l ~ 

for promoting the export of canned 
fruits and vegetables. 

Ambar Charkha Trainlng Centres in 
Maharashtra 

259. Sbri Pangarkar: Will the Mlnis-
teT of Commerce and Industry be· 
pleased to state: 

(a) 1h'le number of Ambar Charkha· 
training courses conducted during the 
year 1960-61 so far in Maharashtra 
State; 

(b) the number of trainees that took 
part; 

(c) thE' cost of Charkhas disb';i>uted 
to the trainees; and 

(d) the number of Ambal" Charkhu; 
in use? 
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The MInister of Industry (Bhri 
Manubhai Shah): (a) to (d). The in-
formation is being collected and it will 
be laid On the Table of the House. 

FOIIIIdry Forge and Heavy M.achiDe 
Bailding Plants, Hatia 

r Shri Pangarkar: 
2410. -< Shri Nathwani: 

l Shri Morarka: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 712 on the 12th August, 1960 and 
state: 

(a) the further progress since made 
in setting up the Foundry Forge and 
Heavy Machine Building plants at 
Hatia and the Coal Mining Machinery 
plant at Durgapur; and 

(b) the time required for the com-
pletion of these projects? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). On 
the 12th December, 1960 the Heavy 
Engineering Corporation Ltd. have 
entered into a Contract with Mis 
Prommash·export, Moscow, for the 
preparation of an addendum to the 
Detailed Project Report as weI! as the 
working drawings for the expansion 
to the 45,000 tons stage of the Coal 
Mining Machinery Project at Durga-
pur. Initial work such as levelling 
and dressing of the sites, arrange-
ments for power and water supply 
during construction stage, and cons-
truction of temporary quarters and 
storage godowns has been completed. 
Experts' Hostels at Durgapur and 
Ranchi are nearing completion. These 
plan ts are scheduled to be completed 
during the latter half of the Third 
Plan period. 

Fertilizer Factory, Ennore 

2411. Shri Pangarkar: Will the Minis· 
ter of Commerce and Industry be 
pleased to state at what stage is the 
construction of fertilizer factory at 
Ennore near Madras? 

The Deputy Minister Of Commerce 
and Industry (Shri Satish Chandra): 
It is understood that the construc_ 
tion of factory buildings, erection and 
installation of plant and machinery 
has been entrusted to a foreign firm 
as a package deal. The first ship-
ment of imported machinery has just 
reached Madras port an'd is under 
clearance. 

Factory land measuring 46.3 acres 
has been acquired. 

The levelling of the factory site baa 
virtually been completed and civil 
engineering work started. 

Sanction for 7000 KV power has 
been obtained from Madras State 
Electricity Board fOr meeting initial 
requirements. 

Investigations are being made to 
arrange the supply of enough quan-
tity of fresh water for the factory. 

Export Of Cement 

262. Shri Pangarkar: Will the Min-
ister of Commerce and Industry be 
pleased to state: 

(a) whether there has been any 
improvement in the export of Indian 
cement to foreign countries during 
the year 1960; and 

(b) the steps taken to improve the 
export of cement to foreign coun· 
tries? 

The Minister Of Industry (Shri 
Manubhai Shah): (a) and (b). Against 
a qumtity of 40,602 tons exported in 
1958 and 1,76,902 tons in 1959, a quan-
tity of 1,40,752 tons of cement was 
exported in 1960. The decrease in 
total exports in 1960 was due partly 
to the increase in internal demand 
and partly to the ne'ed to concentrate 
on neighbouring countries where 
prospects of establishing long tenn 
markets were better. Cement exports 
to the neighbouring countries, Pakis-
tan, Ceylon, Persian Gulf Ports, 
Afghanistan and Burma showed a 
marked improvement in 1960 and 



Written AnsweTB FEBRUARY 20, 1961 Written AnsweTS 

totalled 1.40,752 tons in that year, as 
against 37,371 tons and 90,881 tons 
during 1958 and 1959 respectively. 

Trade with West European 
Couutries 

Z63. Shrl Pangarkar: Will the Min-
ister of Commerce and Industry be 
pleased to state: 

(a) the steps taken by Government 
to reduce the imbalance in our trade 
with West European countries during 
the second half of 1960; 

(b) whether as a result of these 
ateps, there has been any improve-
ment in the situation; and 

(c) if so, to what extent? 

The Deputy Minister of Commerce 
aud Industry (Shri Satish Chandra): 
(a) No new or special steps were 
taken to reduce the imbalance in our 
trade with Western European coun-
tries. Same of the steps which are 
being taken on a continuing basis 
have already been furnished to the 
Lok Sabha in reply to Un.st&.rred 
Question No. 680 on the 12th August, 
1860. 

(b) and (c). Country-wise figures 
of our trade with West European 
countries for· the period July-Decem-
ber, 1960, will be available only after 
BOme time. 

Expeuditure On Reception of 
Dignitaries 

Z64 r Shri Chintamoni Panigrahi: 
. L Shri Hem Raj: 

Will the Prime Minister be pleased 
to state the amount of money spent 
in receiving various foreign dignitaries 
and heads of States during their visits 
to India from 1952-53 to 1959-60, year-
wise? 

The Prime Minister and Minister of 
External Affairs (Sbn Jawaharlal 
Nehru): The amount of the money 
spent in receiving various foreign 
dignitaries and heads of States during 

their visits to India  from 1952-53 to 
1959-60 is given below year-wise. 

Year, 

1952-53. 

1953-54. 

1954-55. 

1955-56. 

1956-57. 

1957-58. 

1958-59. 

1959-60. 

Land Reforms 

Amount 

Rs. 

1,64,227 

1,41,839 

7,57,156 

22,21,535 

21,54,258 

21,39,561 

18,27,550 

24,96,889 

rShri Bam Krishan ~  

265. ~ Shri Bibhuti Mishra: 
l Shri Balmiki: 

Will the Minister of Planning be 
pleased to state: 

(a) the up-to-date progress made 
so far to implement the land reform 
programmes in States (State-wise); 

(b) steps taken to expedite it; and 

(c) the probable date by which it 
will be completed? 

The Deptlty ~ of PIa.nuinc 
(Shrl S. N. Mishra): A Statement is 
laid on the Table. [See Appendix I, 
annexure No. 38.] 

Indian Productivity Team on Sugar 

r Shri Bam Krisban Gupta: 
266. \.. Shri Paugarkar: 

Will the Minister of Commerce and 
IndUlltry be pleased to refer to the 
reply given to Unstarred Question 
No. 1058 on the,30th November, 1960 
and state: 

(a) whether the Indian Producti-
vity Team on Sugar has submitted its 
report; and 

(b) if so, what are the main recom-
mendations? 
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The MinIster 01 Ind1lStr7 (Shri 
llanubhal Shah): (a) Not yet, Sir. 

(b) Does not arise. 

'Swing Credit 1Jmit' 

267. Shri Ram Krishau Gupta: Will 
the Minister of Commerce and Iudus-
try be pleased to refer to the reply 
given to Starred Question No. 600 on 
the 30th November, 1960 and state the 
action since taken to increase the 
'Swing Credit Limit' in case of 
Burma? 

The Deputy Minister of Commerce 
aDd Iudustry (Shrt Satish Chandra): 
The Banking arrangements have not 
yet been finalized and the question of 
increasing the swing limit will be 
considered at the time of its finaliza-
tion. 

Prices of Scooten 

268. Shrt A. M. Tariq: Will the Min-
ister of Commerce aDd Iudumy be 
pleased to state: 

(a) the prices of various brands of 
8C00ters in India; and 

(b) the reasons fOr difference in 
prices? 

The Minister of lIldustry (Shrt 
llanubhai Shah): (a) The prices of 
scooters, at present, being manufac-
tured in India are given below:-

Ex-factory List Price 
Price 

Rs. Rs. 
(I) Lambretta 150 ce. 1,580'00 1,800'00 

48 ee. 747' 00 827' 00 

(2) Vespa 150 ee. 1,815'00 1,954'00 

(b) The difference is mainly due to 
the difference in prices that the Indian 
manufacturers have to pay for the 
imported components of these scooters 
in the country of origin. 

Prototype Training-cam -Productloa 
Centre at GuiIIdy 

269 f Shri R. C. Majhl: '1. Shri Subodh Bau.sda: 

Will the Minister of Commerce and 
Iudustry be pleased to refer to the 
reply given to Unstarred Question 
No. 546 on the 22nd November, 196(» 
and state: 

(a) whether negotiation has been 
completed for establishing a proto-
trype training-rum-production centre 
at Guindy; and 

(b) if so, when the work will start? 

The MinIster 01 Iud1lStr7 (Shri 
Manubhai Shah): (a) and (b). Cer-
tain proposals have been made to the 
French delegation as a result of dis-
cussions with them during their visit 
to India in November-December, 1960. 
Tllese are now under consideration by 
the French side and we are awaiting. 
their reply. 

Audit 01 Aceounts of Private LImited-
Companies 

270. Shri V. P. Nayar: Will the-
Minister of Commerce and Industry 
be pleased to state what is the total 
fee paid to private auditors in 1959-60, 
for the audit of accounts of private 
limited companies owned exclusively 
by the Government of India? 

The MinIster 01 Industry (Shri 
Manubhai Shah): The total fee paya-
ble to auditors of Government com-
panies within the meaning of section 
617 of the Companies Act, 1956, 
which are owned exclusively by the 
Government of India, for their finan-
cial year 1959-60 was Rs. 2,80,897 
(Rupees two lakhs eighty thousand 
eight hundred and ninety-seven) 
only. 

Per Capifa Investment 
271. Shri V. P. Nayar: Will the 

Minister of Planning be pleased to· 
state: 

(a) what is the per capita direct in-
vestment of Central funds in the vari-
ous States in (i) industries, (ii) agri-
cultural operations and programmes 
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and (iii) social services under First 
Five Year Plan and the Second Five 
Year Plan; and 

(b) the estimated corresponding 
figures proposed to be invested in the 
Third Five Year Plan? 

The Deputy Minister 01 PIa.DJJIDc 
(Shri S. N. Mishra): (a) and (b). The 
information is being collected and 
will be laid on the Table of the House 
in due course. 

Cryolite 

272. Shri V. P. Nayar: Will the Min-
ister of Commerce and Industry be 
pleased to state: 

(a) what is the position of the in-
digenous manufacture of Cryolite; 
and 

(b) what is the .estimated demand 
of this material for electrolysis? 

The Minister of Industry (Shri 
Manubhai Shah): (a) There is no in-
digenous production of Cryolite at 
present. 

(b) The present yearly require-
~m  of Cryolite for the electro-
lysis are about 2,000 long tons. 

Slum Clearance in Kerala 

273. Shri Kodiyan: Will the Minis-
ter of Works, Housing and Supply be 
pleased to state: 

(a) whether any financial assistance 
has been given to the Kerala Gov-
ernment by the Centre for slum 
clearance in the State; 

(b) if so, the nature and extent of 
assistance given; 

(c) whether the amount sanctioned 
has been fully utilised; and 

(d) if not, the reasons therefor? 

The Deputy Minister of Works, 
Housing and Supply (Shri AnU K. 
Chanda): (a) and (b). A sum of 
Rs. 57'28 lakhs has been allocated to 
Government of Kerala for the imple-

mentation of the Slum Clearance 
Scheme during the Second Plan 
period. This includes an amount of 
Rs. 42 '96 lakhs as Central assistance 
and Rs. 14.32 lakhs as the State's 
share of matching subsidy. 

(c) Upto the 31st of December, 
1960, 25 slum clearance projects of 
the approved cost of Rs. 39'92 lakhs 
have been sanctioned in Kerala State 
involving construction/development 
of 854 tenements, 288 skeletal housel! 
and 502 plots. On the basis of the 
actual progress achieved, a sum of 
Rs. 8'63 lakhs was released as Central 
assistance to the State Government 
upto 31st March, 1960. A further sum 
of Rs. 4.30 lakhs has been allocated 
as Central assistance during the year 
1960-61. 

(d) The Government of Kerala 
have stated that the slow progress of 
the Slum Clearance Scheme in the 
State is due to the delay involved in 
the acquisition of land required for 
executing the projects. 

Chummeries in Lod! Colony, New 
Delhi 

274. Shri Tangamani: Will the Min-
ister of Works, HGusing and Sapply 
be pleased to state: 

(a) whether it is a fact that about 
120 chummeries in Ladi Colony in 
New Delhi are being conv,erted to 
family quarters; 

(b) if so, whether it is a fact that 
these chummeries were kept vacant 
for about two years before the actual 
work of conversion was started; 

(e) whether it is a fact that Gov-
ernment suffered a loss in revenue 
thereby; and 

(d) if so, the amount of loss and 
the steps taken by Government in 
the matter? 

The Minister of Works, ~  

and Supply (Shri K. C. Reddy): (a) 
to (d). 120 chummeries in Lodi 
Colony have been. or are being con-
verted into family quarters under a 
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phased programme, 40 chummeries 
being taken up under each phase. 
Work on one lot of 40 chummeries 
was completed by 1st November, 1960; 
work on the 2nd batch of 40 is in 
progress and is expected to be com-
pleted by the end of February 1961. 
Work on the 3rd lot of 40 was com-
pleted on the 31st December, 1960. 

It is not correct that the chumme-
ries were kept vacant for 2 years 
before the work of conversion was 
commenced. The 1st batch of 40 chu-
mmeries, however, was vacated over 
a period of about 6 month.s from 
January to end of July 1958 but the 
work of conversion could be taken up 
only in October, 1959. The delay was 
due to the fact that there was no 
satisfactory response for tenders 
which were called for thrice and the 
work was finally taken up depart-
mentally. 

The 2nd lot of 40 chununeries was 
vacated by the end of August 1958. In 
this case again the response to the call 
for tenders was extremely poor and 
the work was ultimately awarded in 
May 1960 after repeated call for 
tenders. 

As regards the 40 chununeries taken 
up under the 3rd phase, they were 
vacated by the middle of March 1959. 
In view of the poor response to the 
call for tenders in other cases, it was 
decided in October 1959 to take up 
the work departmentally. 

Between the date of vacation of the 
chummeries and the commencement 
of work there has necessarily to be a 
time lag for calling for tenders and 
for their final settlement. It is true 
that the interval was samewhat pro-
longed but it was mainly due to the 
poor response to the call for tenders. 
The loss of revenue, if any, to the 
Government has been because of un-
avoidable circumstances. 

Lift Staff on Workcharged 
Establishment In C.P.W.D. 

275. Shri Tupmanl: Will the 
Minister of Works, Dousing and 
Supply be pleased to refer to the 

1924(ai) LSD-3. 

reply given to Unstarred Question 
No. 307 on 17th Nov.ember, 1960 and 
state: 

(a) whether the lift staff on the 
workcharged establishment in the 
Central P.W.D. fall in the non-
industrial category as defined in Para 
4 of the Ministry of Finance O.M. No. 
F.8(1)EST(Spl) 160 dated 12-8-1960; 
and 

(b) if not, whether bringing them 
on the regular establishment would 
be in conformity with the policy laid 
down in Para 5 of the Memo re:(erred 
to above? 

The Minister of Works, Dousing 
and Supply (Shri K. C. Reddy): (a) 
and (b). The matter is under consi-
deration of Government. There is 
however, no objection to transf,er 
categories not included in the O.M. 
cited, to Regular Establishment for 
administrative reasons. 

Recruitment of Controllers of Imports 

276 I Shri Assar: 
.'\. Shrl Vajpayee: 

Will the Minister of Commeree 
and Industry be pleased to refer to 
the reply given to Starred Question 
No. 801 On the 8th December. 1960 
and state: 

(a) whether Government have fina-
lised the rules for recruitment of 
Assistant Controllers and Controllers 
of Imports in consultation with Union 
Public Service Commission; 

(b) if so, what are these; and 

(c) the date when they will be 
given effect to? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). Recruit-
ment Rules for the posts of Assistant 
Controller and Controller of Imports 
and Exports have not so far been' 
finalised. They are still under 
consideration in consultation with the 
Union Public Service Commission. A 
copy of the Recruitment Rules, when 
finalised, will be placed on the Table 
of the House. 
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Payments to Indian Refngee 
Contractors 

277. Shri Ajit Singh Sarhadi: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state: 

(a) how far the payment to Indian 
Refugee Contractors and others of pre-
partition deposits, dues and Court 

CLAIMS REGISTERED 

deposits has progressed; and 

(b) the balance still due and the 
settlement made so far? 

The Minister of Rehablitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). A statement 
containing the required information is 
given below:-

BALANCF STILL 
CLAIMS SETTLED PENDING 
(a) Admitted -(b) RefectCd 

No. Amount No. Amount No. Amouut No. Amount 
(i) Supplies 2957 Rs·429·69 100 Rs. 19· 58 585 RS.164·II 2272 11.,.246.00 
made and lacs. lacs. lacs. lacs. 
Services 
rendered. 

(ii) Pre- 2298 Rs.132.00 373 Rs.44.07 548. RS·39·93 1377 RS48.oo 
partition lacs. lacs. lacs. lacs. 
deposits. 

@ 
(iii) Court 1973 Rs. 160.80 154 Rs. 4.1I 470 Rs.25·75 1349 Rs. 130 ·94 
deposits. lacs. lacs. lacs. lacs. 

@In addition to these individual claims, India has also received lists 
of about 3446 verified claims of Indian nationals of the value of Rs. ~ 

lacs from Pakistan Government butthe deposits (e.g. Pass Books, Postal 
CeI'tiftcates, Bank Accounts and Government securities and Payment 
Authorities) in these cases have not so far been received from that Govern-
ment. 

State Trading Corporation 

278. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state the programme of 
the State Trading Corporation to 
participate in Foreign Exhibitions and 
Fairs during 19611 

The Deputy Minister of Commerce 
and Industry (Shrl Satish Chandra): 
Participation in international trade 
fairs is organised by th,e Directorate 
of Exhibitions. S.T.C.'s programme 
of participating in these FairslExhibi-
tions  in 1961-62 is under considera-
tion. 

1IiT{, ~ 'Ii,;ftq mR lin' f.\1:rfur 
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~  f<f.: 

('Ii) fuf.r qf{ ~ li ~ f<fiCt;ft 
'!iT1:, ~  ;;rr, ~ ~  ~ 

q't;: q-lt1'fum' iIiIlli rolf ; 

~  ~  ~~ ~  'f ~  

~~  

(1T) 'flIT f;;rn;ft 1I'I'IftI'T ~  ~ 

"" ~ ~ ~ ~ ~~  ~ ~ t 
llT <rq:r; q't;: 
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Slum Clearance in Orba 

zao. Shri ChiDtamODi P&DIcrahI: 
Will the Minister ot Works, Housiq 
aDd Supply be pleased to state: 

(a) the total amount of money 
allotted to Orissa under th,e slum 
clearance sCheme during the entire 
Second Five Year Plan period; 

(b) the names ot projects which 
were sanctioned under this scheme 
for Orissa; and 

(c) the amount of money utilised 
by the Orissa Government so far for 
this purpose? 

The Deputy Minister of Works, 
Housing and Supply (Shrl ADil K. 
Chanda): (a) A sum at Rs. 12 lakhs 
hal! been allocated to the Government 
at Orissa for slum clearance scheme 
during the 2nd Plan period. This 
includes a sum at Rs. 3 lakhs to be 
provided by the State Government as 
their share at matching subsidy. 

(b) A statement giving the requisite 
information is laid on the Table. 
[See Appendix I, annexure No. 39] 

~  

~ ~~  

~ ~  ~ 

~ ~  0 

~  

~ ~  

i\,ttt; ~  0 0 

~~  ~~ 

¥ t "'1. 'l'{t 

(c) A sum of Rs. 6.19 lakhs has 
been disbursed as Central assistance 
to Government at Orissa for the Slum 
Clearance Scheme upto the 31st of 
March, 1960. A further sum of 
Rs. 1 '85 lakhs has been allocated as 
Central assistance during the year 
1960-61. In addition, the State Gov-
ernment will be providing funds to 
the extent of 25 per cent of the total 
expenditure incurred as their share 
of the matching sub,idy. 

Handidhua Colliery 

281. Shri Chintamoni Panigrah!: 
Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the proprietor at the 
Handidhua Colliery in Talcher in 
Orissa has paid any rent towards the 
USe of the plant and machinery of the 
said colliery; and 

(b) if so, the amount of rent paid 
so far? 

The Deputy Minister of Labonr and 
Employment and Planning (Shri L. N. 
Mishra): (a) No. 

(b) Does not arise. 

Heavy ElectrieaIs (P) Ltd., Bhopal 

280. r ~  S. M. ~  
1. Shri A.M. Tanq: 

Will the Minister of Commerce and 
Industry be pleased to state what 
progress ha. been made in the matter 
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of production in the Heavy Electricals 
(P) Ltd., Bhopal? 

The Minister of Industry (Slll'i 
Manubhai Shah): The Management 
of the factory have fixed a target of 
production valued at Rs. 3'5 crores to 
be achieved by March 1962 for the 
manufacture of transformers, swit-
chgear, controlgear and capacitors. 
They have arranged for the raw 
materials and components, necessary 
for manufacturing the equipment and 
have put through the production 
processes. Saleable output is likely to 
be placed in the market in the latter 
half of 1961. 

Hoosine Board for Punjab 

283. Shri Ram Krishan Gupta: Will 
the Minister of Works, Housing and 
Supply be pl,eased to state: 

(a) whether the Government have 
discussed the proposal for setting up 
a Housing Board with Punjab Gov-
ernment; and 

(b) if so, the result thereof? 

Tbe Deputy Minister of Works. 
Housing and Supply (Shri Anil K. 
Chanda): (a) The Punjab Govern-
ment (along with other States) were 
requested to consider the setting up 
of a Housing Board, in pursuance of 
a Recommendation of th,e Third 
Housing Ministers' Conference held at 
Darjeeling in 1958. 

(b) The matter continues to be 
under correspondence with the State 
Government. 

Hospitals at Calcutta and Bombay 

284 Shri S. M. Banerjee: Will the 
Mini;ter of Labour and Employment 
be pleased to state: . 

(a) whether hospitals 
established in Calcutta 
under the Employees' 
ance Scheme; and 

have been 
and Bombay 
State Insur-

(b) if not, the cause for the delay? 

The Deputy Minister of Labour and 
Employment and Planning (Shrj L. N. 
Mishra): (a) Not yet. 

(b) Calcutta Area.-Site for one 
hospital has been acquired and nego-
tiations for the purchase of a build-
ing for another hospital are in pro-
gress. Proceedings for acquisition of 
sites for other hospitals have b,een 
initiated. 

Bombay Area.-Construction work 
on two hospitals is in progress. Sites 
for two other hospitals are being 
acquired. 

Overpayment to C.P.W.D. Contractors 

285. Shri l~  Will the Minis-
ter of Works. Housing and Supply be 
pleased to state .he details' of the 
overpayments to the C.P.W.D. Con-
tractors detected and intimated to the 
Accountants General by the Chief 
Technical Examiner's Organisation 
during the years 1958-59 and 1959-60? 

Tbe Minister of Works. Housing and 
Supply (Shri K. C. Reddy): Details 
of overpayments detected and inti-
mated to Accountants General are as 
under:-

Year No. of Amount 
cases 

Rs. 
1958-59 157 8,82,100 

1959-60 2i3 9.74,696 

Overpayments to C.P.W.D. Contractors 

286. Shri T. B. Vittal Rao: Will the 
Minister of Works, Housing and 
Supply be pleased to refer to the reply 
given to Starred Question No. 267 on 
the 9th August 1960 and lay a state-
ment showing: ' 

(a) the details as per below regard-
ing overpayment in 786 cases; 

(i) the numher of cases in which 
overpayments upto Rs. 5 lakhs 
have been made; and 

(ii) the number of cases in which 
overpayments of Rs. 5 lakhs to 
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Rs. 10 lakhs have been made; 
and 

(b) whether in any of thos,e cases 
action has been taken against those 
responsible for making over-pay-
ments? 

The l\linister of WorkS, Housing 
and Supply (Smi K. C. Reddy): (a) 
(i) and (ii). There is no individual 
case in which the overpayment ex-
ce,eds Rs. 5 lakhB. 

(b) So far action has been initiated 
in 53 cases of serious irregularities 
against those responsible for over-
payments and irregularties connected 
ther.ewith. Of these 21 cases have 
been finalised and punishment 
awarded to 41 officers comprising 10 
Executive Engineers, 18 Assistant 
Engineers and 13 Sectional Officer, 
punishment varying from warning to 
reduction in pay and pension. 

RadIo Station at Imphal 

%87. Smi L. Achaw Singh: Will th,e 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether it is a fact that a Radio 
Station will be opened at Imphal and 
a transmitter will be set up there; 
and 

(b) if so, when and the cost 01 the 
transmitter? 

The Minister of Information and 
BI'oadeasting (Dr. Keskar): (a) Yes, 
Sir. 

(b) It is expected to be brought 
into service during 1962-63. The 
estimated cost of the installation of 
the transmitter is Rs. 1 :4 lakhs 
a~ x ma l  

TraDscription and Programme 
Exchange Service of A.LB. 

188. Shri Kalika Singh: Will the 
Minister of InformatiOn aDd Broad-
casting be pleased to state: 

(a) the functions, utility and 
achievements of the Transcription and 
Programme Exchange Service 01 the 
All India Radio; 

(b) achievements of this particular 
service in the year 1959-60 and fur-
ther expansion of its activities in the 
current year 1960-61; and 

(c) the total personnel in the 
establishment of this service and 
actual expenditure on the Service in 
the year 1959-60? 

The Minister of Information and 
Broadcasting (Dr. Keska:r): (a) and 
(b). A note giving the information is 
laid on the Table. [See Appendix I, 
annexure No. 40]. 

(c) Total personnel as on 31-12-60: 
127. Actual expenditure during 1959-
60 Rs. 4,79,590. 

12.10 his. 

OBITUARY REFERENCE 

Mr. Speaker: I have to inform the 
House of the sad demise of Shri Uma 
Charan Patnaik who passed away at 
1 P.M. on Saturday, the 18th Febru-
ary, 1961, at New Delhi, at the age of 
511. 

Shri Uma Charan Patnaik was a 
sitting Member 01 this House from the 
Ganjam constituency of Orissa. He 
was also a Member of the First Lok 
Sabha during the years 11152-57. 

We deeply mourn the loss of this 
friend. He had been taking very keen 
interest in defence and other matters. 
I am sure the House will join me in 
conveying our condolences to the 
bereaved family. 

May I request the House to kindly 
stand in silence for a minute to ex-
press its sorrow? 

(The Members then stood in silence 
for a minute). 

11.11 hrs. 

PAPERS LAID ON THE TABLE 

CORRECTION OF ANSWER 'l'O &rAlUlllD 

Qm:sTION 

The Parliamentllry Secretary to tile 
Min.lster of External Hail'S (Shrl 

Sadath AU lDIan): On behalf 01 
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Urgent Public Importance 

[&hri Sadath Ali Khan] 
Shrimati Lakshmi Menon, I bee to lay 
on the Table a copy of the Statement 
correcting the reply given on the 15th 
February, 1961, to Starred Question 
No. 19 regarding Dam on the Sutlaj 
River by the Chinese. [See Answer 
to S.Q. No. 19 in Debates, dated 15-2-
61]. 

lUll hrlI. 

ESTIMATES COMMITTEE 

HUNDRED-AND SIXTH REPORT 

Shri Dasappa (Bangalore): I beg 
to present the Hundred-and-Sixth 
Report of the Estimates Committee on 
action taken by Government on the 
recommendations contained in the 
Sixtieth Report of the Estimates Com-
mittee (First Lok Sabha) on the Min-
istry of Transport Communications--
Motor Transport and Miscellaneous. 

12.12 hr!. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 
SHORTAGE OF COAL AND COKE IN UTTAR 

PRADESH 

Shri S. M. Banerjee (Kanpur): 
Under Rule 197, I beg to call the 
attention of the Minister of Steel, 
Mines and Fuel to the followini 
matter of urgent public importance, 
and I requl;!st that he may make a 
statement thereon:-

"Acute shortage of coal and 
coke in U.P. specially Kanpur .... 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): The 
Question of supplies of coal to various 
catEgories of consumers has two main 
aspects. On the one hand adequate pro-
ductiOn has to be ensured and on the 
other, movement has to be effected 
from the producing units to the con-
sumers. In regard to the first aspect, 

there is adequate production of coal 
today to meet all the consumer- needs 
in their entirety. Our objective in 
the Second Plan was to attain a rate 
of productiOn of 60 million tons per 
year during the last quarter of tht 
Plan period. We are only in the middle 
?f this last quarter, and I am glad to 
mform the House that production has 
already exceeded the rate of 60 mil-
lion tons a.year. Therefore, when any 
consumer Is faced with shortages, the 
problem really boils down to one of 
movement. What makes this move-
ment of coal difficult is that consumers 
are spread out in distant areas of our 
vast country, whereas production of 
coal is concentrated in particular re-
gions where nature has provided coal 
reserves. About 75 to 80 per cent 
of the entire production of the coun-
try comes from the Bengal-Bihar 
fields and the haul from these fields 
to the northern, western and southern 
parts .of the country is quite long, 
sometImes exceeding 1,100 miles. 

Year Toosliited Percentage 
(millions) increase 

ooerpre-
vioU8l1ear. 

1956-57 38.2 8.2 
1957-58 40.5 6.0 
1958-59 43.0 6.2 
1959-110 44.6 3.7 

During the current year 1960-61 the 
,tonnage lifted would be 49.5 million 
tons representing an increase of 11 per 
cent over that of last year. 
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2. Within !Ihe total capacity for coal 
movement indicated above, the maxi-
mum that the Railways can provide 
in the Bengal/Bihar fields is 5,000 
wagons per day. This would include 
1900 wagons per day in the "above 
Moghalsarai" direction. But the 
demand for coal movement both in 
the overall and in the "above Moghal-
sarai" direction is very muoh more. 
Uttar Pradesh, Punjab, Delhi, Rajas-
than and some centres in Gujarat are 
served in the above Moghalsarai direc-
tion. It is relevant to mention that in 
1959, the average daily wagon avail-
ability in Bengal-Bihar fields was 
4,004. In 1960, it rose to 4,336. In 
January 1961, the average was still 
higher, being 4,730. In the first week 
of February, again the figure ranged 
between 4,947 and 5,365. So far as the 
"above Mogohalsarai" directiOn is oon-
cerned, the average daily figure in 
1959 was 1.662 and in 1960 1,734. Re-
cently special efforts were made to step 
it up and in January 1961 the average 
rose to 1939. During the first four 
days of February, it was again near 
about 1,900. Unfortunately, as the 
HOUse is aware, disturbances occurred 
in Jabalpur on February 3, 1961 and 
soOn thereafter the trouble spread to 
a few other places in Madhya Pradesh. 
This affected Railways' operations in 
important centres. Since the turn-
round of wagons both in the Bengali 
Bihar fields and l ~  depends on 
th!' return of empties in a smooth and 
regular manner from all destinations, 
interruption in the nonnal working of 
the railways in the disturbed areas 
affected the overall availability of 
wagons for the movement Of coal and 
the total figure in Bengal-Bihar fields 
hag since the 7th instant fallen to 
some extent, the average being only 
4,858. '11he effect was also felt in the 
"above Moghalsarai" direction, where 
the average has fallen to 1644. As 
soon as nonnal conditions are restored, 
it is expected that the overall figures 
will reach 5,000 and in the above 
Moghalsarai directiOn 1,900. 

3. If in spite of this general increase 
in wagon availability in 1961 (except 
the short set back laterly due to local 
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troubles in Madhya Pradesh) consum-
ers find that their needs of coal are 
not fUlly met, it is obvious that the 
demand has very much outstripped 
the available transport. In a situation 
in which the consumer demands are 
much in excess of the supplies, re-
course has to be taken to a system of 
priorities in order to ensure that such 
important consumers as the Steel 
Plants, Railways, Power Houses, 
Cement Factories, Engineering Work-
shops and Foundries continue to get 
their minimum requirements. Regular 
watch is kept on their stock position 
and whenever any unit is reported to 
be in difficulty, ad hoc arrangements 
are made to supply them coal. Some-
times, the Railways themselves allow 
coal from their loco stocks being 
transferred to important industries, it 
an immediate closure is threatened. In 
this way, an effort is made to see that 
no industry actually closes down for 
want of coal. It is also inevitable in 
suoh a situation that low priority oon-
sumers like those of brick-burning and 
domestic soft coke are the worst 
affected. 

4. Specific mention has been made 
about the shortage of industrial coal 
and coke at Kanpur. It is learnt that 
the Kanpur Power House has about 
30 days' stock. Only one group of 
textile and rayon mills is stated to 
be living from hand to mouth ill 
regard to coal, though that too has not 
actually closed down. Special arrange-
ments have been made to rush 10 
wagons of coal for the cotton textile 
mills and 14 wagons for the rayon 
mills. Some of the mills at Kanpur 
are stated to have more stocks than 
they immediately need and arrange-
ments are being made to divert coal 
from their stocks as a temporary 
measure, to any mills in distress 
which may be threatened with closure 
for want of ooa1. 

5. A further easing of the transport 
situation is expected from July 1961 
onwards when the overall wagon sup-
ply in the Bengal-Bihar region for 
movement of coal is proposed to be 
stepped to 5,200 per day, which would 



Calling FEBRUARY 20, 1961 Attention to Matter 838 

[Sardar Swaran Singh] 

result in an increase of 200 wagon3 
in the above Moghalsarai direction. 
In other words, regions served in this 
direction, namely, Uttar Pradesh, 
Delhi, Punjab and Rajasthan, etc. will 
have the benefit of a movement of 
2,100 wagons per day against the pre-
sent 1,900 per day. 

6. Since we cannot expect imme-
diately to expand the transport capa-
city by rail to meet in full the vastly 
increased demand, we are considering 
alternative modes of transporting coal, 
such as increased use of road trans-
port in specified zones, as also other 
measures to meet the situation. The 
question of movirig coal by sea to 
coastal States is being considered. The 
Railways are already moving by sea 
some . quantities of coal for the 
Southern Railway. There is a further 
proposal that consumers in the westerll-
part of India, as in Ahmedabad, need 
not transport their coal all the way 
from Bengal-Bihar fields, which 
means a long haul of 1,100 miles, but 
they should switch over completely to 
coal from the Central India coal-fields. 
The Railways and some other users 
in areas distant from coal-fields are 
also considering increased use of fur-
nace oil, thereby releasing not only 
the coal but also the· transport that 
is at present being utilised for their 
own purpose. To accelerate m ~ 

ment by rail, arrangements are in 
hand to load block rakes of coal 
through bunkers in main collieries and 
the scheme of unloading in coal dumps 
at suitable centres has been accepted 
by some States. . Block rake m ~ 

ment in bulk is also being arranged 
to the extent possible within the pre-
sent wagon availability. It is hoped 
by these measures, consumers in dis-
tant parts will get relief. 

Shrl S. M. Banerjee: I just want a 
clarification. I am very thankful to 
the han. Minister for tracing the 
history of coal in India. But since 
17th January 1961, no wagon has been 
received in Kanpur. Yesterday along 
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with my hon. friend, Shri Jagdish 
Awasthi, I contacted the people con-
cerned. There has been no move-
ment of soft coke. 

Mr. Deputy-Speaker: I am afraid I 
will not be able to allow speeches at 
this stage. 

Shri S. M. Banerjee: He has not 
mentioned anything about soft coke. 
I want to know what is happening to 
that. 

Mr. Deputy-Speaker: If he wants a 
clarification by a question, I shall 
allow it. 

Shri S. M. Banerjee: What about 
soft coke? I am told no wagon has 
been received by the district authori-
ties in Kanpur. 

Sardar Swaran SiDgh: I learn that 
movement has been arranged of this 
category of coal also. 

Shri T. B. Vittal Rao (Khammam): 
He has made a very important policy 
statement. 

Mr. Deputy-Speaker: Therefore, if 
hon. Members want to discuss it in 
some manner that might be consider-
ed suitable and advisable, they might 
proceed accordingly. 

An Bon. Member: It might be cir-
culated. 

Shri S. M. Banerjee: How many 
wagons have been given to Kanpur? 

Mr. ll ~ a  How many 
~ shall I allow. He should 

also appreciate that we cannot have 
all questions answered now. 

Shri S. M. Banerjee: He should ap-
preciate my difficulty. 

Mr. Deputy-Speaker: He has made 
a detailed statement and also answer-
ed the han. Member's question. If a 
discussion is required, that will be 
seen later. 
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Some BOD. Members rose--

Mr. Deputy-Speaker: Order, order. 

lift 'flRm ~ ~ (for'l?:R) : mft 
lfFi.fT<r If'if'T ::;1"1 if 'fiB ~ f'!; '<<1 oflf'fY 
'Ii'T qg<f l ~  ~ 'l'ift\" ~  ~ 

~ l ~ ~l ~  1{ 

::;rr;;;r ~ t f'li ~ ~ ft;ro: 'if'!; 
<I"m 'Iii<!; 'Ii'T <XZ;:cr ~  ~ ~ll ~ 

iM tIN of'f.n if; o;rfcrf{lRf "!flc:<: ~ 
'liT .n ~ rn ~ ~ ~ lIT f'fln" l"M 
~  WR 'fl?:'T f't;1:rr 'flIT t ~ '!lIT m'l 
~~ ~  'tIT l ~ ~ f'I; ~

#t 'Ii't "!fTc rn if; ft;ro: ~ ~ 'fi"{ 
$l'R or ~ 'R 'i"m 'Ii't'Ii ~ crrf'I; ..om 
'Ii -em if '!% ~  or.r ~~ ? ~ ~ 

fl:r.ff 'tIT ~ ~ ft;ro: ~ ~~ 

'fiT ~ ~  ~ ~ ~ ~ ~ ~  ~ 

~  tl 

~~~ ~~~ 

<rm 'R 'liN ~ ~ t f'li ~ 'R 
~~  ~ ~  ~ ::;rm; 
~ 1{ ~  ~ f'li ~~ 'liTlr.rr ~  

~ ~ qg' 'iT'f[ l ~ ~  1flfffif; 

lIi1<-r-lfi'rmr ~ ~ '!iNit ~ 'R 
~ I . 

Shri S. M. a ~  Tose.-

Mr. Deputy-Speaker: I will not 
allow more than one question to an 
han. Member. 

Shri Braj Raj Singh (Firozabad): 
From the statement which has been 
made by the han. Minister, it seems 
that more than 5 million tons of coal 
are not moved by either mode of 
transport. May we know specifically 
what arrangements are immediately 
being made to move the coal from 
the pit-heads, which might be piling 
up there--more than 5 million tons of 
coal-so that coal production m.ight 
not be affected and the industry and 
the domestic consumers in the coun-
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try might not be starved of their re-
quirements of coal? 

Sardar Swaran Singh: I share the 
anxiety of the hon. Member that steps 
should be taken to move the coal so 
that the consumers might get it and 
production also may not suffer. The 
entire statement relates to steps that 
are being taken to size up the situa-
tion with regard to our present 
capacity as weI! as what other steps 
can be taken to deal with the 
situation. 

Shri Braj Raj Singh: He has refer-
red to July. What about March? 

Shri Ranga (Tenali): From what 
the hon. Minister has said, evidently 
some priorities are going to be fixed 
and some control is going to be im-
posed in order to see that according 
priorities wagons are made available. 
May I know who fixes these priori-
ties? Does the hon. Minister's Minis-
try do it or the Railway Ministry 
does it, or do they consult the Minis-
tries concerned with the consumers? 
For instance, they have given brick 
burning a very low priority. Again, 
for the movement of fertilisers, they 
have given a very low priority. Who 
will set right such discrepencies? 

Sardar Swann Singh: Priorities are 
fixed after consulting the user Minis-
tries and also taking into account the 
transport capacity. I can place at 
srune sui table time a list of these 
priorities on the Table. If hon. 
Members could suggest that any of 
the items which is at the moment en-
joying a higher priority could be 
stepped down in favour of something 
which is below, I would be prepared 
to consider that. The detailed list of 
priorities has been fixed after taking 
into consideration the industrial re-
quirements and after fully conSUlting 
the user Ministries like the Railways, 
Irrigation and Power, Works, Housing 
and Supply and other Ministries. 

Shri Ranga: House-building is a 
most important industry. 

Hr. Deputy-Speaker: Order, order. 
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Shri T. B. Vittal Rao: While in 
Singareni we have got 70,000 tons 
which could not be transported, be-
cause wagons are not available in the 
·same region, near about 60 miles from 
there, tobacco barons are closing 
,down their factories for want of sup-
plies of coal. 

On the one hand, the han. Minister 
said that we have not reached the 
Plan target with regard to coal; on 
the other, he says there are no trans-
port facilities. Now he says that the 
industry should switch over to fur-
nace oil involving expenditure of 
foreign exchange. I do not know 
how we can reconcile all these state-
ments. 

Sardar Swaran Singh: One is the 
question of argument. We can dis-
cuss in greater detail the reconcilia-
tion I have attempted to make. On 
the specific point of information 
which he gave, that there are some 
pit-head accumulations in the 
Singareni colliery, I would request 
the hon. Member to use his influence 
with the Unions and with others to 
.take to Sunday loading .... 

Shri T. B. Vittal Rao: That is abso-
lutely wrong. 

Sardar Swaran Singh: Sunday load-
ing has been introduced in the Bengal-
Bihar area and other areas. If the 
overall wagon availability is small, 
there should not be any strong objec-
tion to Sunday loading. If Sunday 
loading is there in addition to the 
normal loading, the position will ease 
to a very large extent. 

Some Bon. Members rose.-

Mr. Deputy-Speaker: Order, order. 
1 cannot continue it for indefinite 
period. After a Call Attention 
notice, no questions are normally 
allowed on the statement made in 
reply. But because many hon. Mem-
bers showed concern, I have allowed 
so much. Now nothing more is 
·allowed. 

Shri Braj Raj Singh: When shall 
we have a discussion? 

Mr. Deputy-Speaker: That is a 
different thing. If he ,gives notice 
for a discussion, that would be con-
sidered. 

Shri T. B. Vittal RaG: We are not 
allowed to move adjournment motions 
and we are not allowed to ask ques-
tions. This goes on like this. 

Mr. Deputy-Speaker: Order order. 
The Cal! Attention notice was allow-
ed. A detailed statement has been 
made. ,I have allowed about ten 
questions. Now I do not know what 
further I can do. Is it the desire of 
Members that we should continue 
with this for about an hour from now? 
Unless they make a motion and some 
time is allotted to it, how can we 
continue like this? 

Shri T. B. Vittal Rao: Our adjourn-
ment motion is disallowed. 

Mr. Deputy-Speaker: How can that 
be allowed? 

Shri T. B. Vittal Rao: The question 
is of public importance. 

Mr. Deputy-Speaker: Order, order. 
This is not the proper subject for an 
adjournment motioil (Interruptions). 
I have not ruled it out because that 
was not specific. Hon. Members may 
have many specific questions to ask. 
But now I must proceed to the next 
business. I am very sorry I a~  

go beyond this. 

Shri BraJ Raj Singh: I only wanted 
to know .... 

Mr. Deputy-Speaker: I have re-
quested the hon. Member not to ask 
further questions. But he is doing 
the same thing again. 

Shri T. B. Vittal RaG: The country 
is suffering. 

Shri Braj Raj Singh: You had 
agreed in the Committee that a no-
day-yet-named-mentioned motion 
shall be discussed. You wanted tlle 
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convenience of the Minister. He is 
here. The subject is very serious. He 
is not able to move coal. 

Mr. Deputy-Speaker: If the hon. 
Member has to settle with the Minis-
ter directly, he can do that. 

Shri Braj Raj Singh: Through you. 

Mr. Deputy-Speaker: If any motion 
bas to be moved, notice has to be 
sent to the Speaker. He might pro-
ceed in the proper manner. 

Shri Braj Raj Singh: It is already 
admitted. 

Mr. Deputy-Speaker: Then what 
has he to ask me or of the Minister 
directly at this moment? If it is al-
ready admitted, it will come up in 
the normal course. 

Shri Braj Raj Singh: I wanted only 
his convenience. You had agreed 
that if the Government agreed, the 
motion could be discussed as early as 
possible. 

Mr. Deputy-Speaker: But is this the 
manner in which the hon. Member 
should p6:t questions as to whether 
the Government agrees to it or not? 
We have selected these motions and 
they would go to the Government and 
Government would select them. The 
hon. Member would be better advis-
oed to contact the Minister of Parlia-
mentary Affairs and ask him to put it 
'as the first one. 

Shri Reddy. 

12.31 hrs. 

ELECTION TO COMMITrEE 

RAJGHAT SAMADm COMMITTEE 

The Minister of Works, Dousing 
-aud Supply (Shrl K. C. Reddy): Sir, 
:1 beg to move: 

"That in pursuance of sub-
sections (l)(d) and (4) of Section 

-4 of the Rajghat Samadhi Act, 
1951, the members of Lok Sabha 

(Abolition) Bill 
do proceed to elect, in such 
manner as the Speaker may 
direct, one member from amongst 
themselves to serve as a member 
of the Rajghat Samadhi Com-
mittee vice Shrimati Sucheta 
Kripalani resigned from Lok 
Sabha." 

Mr. Deputy-Speaker: The question 
is: 

"That in pursuance of sub-
sections (l)(d) and (4) of Section 
4 of the Rajghat Samadhi Act, 
1951, the members of Lok Sabha 
do proceed to elect, in such 
manner as the Speaker may 
direct, one member from amongst 
themselves to serve as a member 
of the Rajghat Samadhi Com-
mittee vice Shrimati Sucheta 
Kripalani resigned from Lok 
Sabha." 

The motion was adopted. 

lUZ hrs. 

TWO-MEMBER CONSTITUENCIES 
(ABOLITION) BILL-contd. 

Mr. Deputy-Speaker: The House 
will now take up further clause-by-
clause consideration of the Bill to 
provide for the abolition of two-
member parliamentary and assembly 
constituencies and for the creation 
of single member constituencies in 
their place. 

Shri A. P. Jain (Saharanpur): Mr. 
Deputy-Speaker, Sir, you will re-
collect that the consideration of 
clauses 3 and '6 was held over thE' 
other day. In regard to those clauses 
I had moved a number of amend-
ments which are printed as Nos. 45, 
46, 47, 48 and 49 in List 13. Al-
though the principle of those amend-
ments was good, but because some of 
the Members of Parliament belonging 
to the Scheduled Castes have enter-
tained certain doubts regarding them 
and are opposed to them, in deference 
to their wishes I propose to seek the 
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permission of the House to withdraw 
those amendments. 

The Minister of Law (Shri ~  K. 
Sen): Except amendment No. 48, I 
think. 

~ A. P. Jain: If the han. Minis-
ter wants to move anyone of them 
he may do so. But, SO far as my 
amendments are concerned they are 
all connected. 

Shri A. K. Sen: I speak of the 
amendment relating to the case in 
which figures are available. 

Mr. Deputy-Speaker: If these 
amendments are withdrawn tht'!l 
amendments to these also go ol't. 

Sbri ClUntamoni Panigraht (Purl): 
What about the Law Minister? He 
accepted those amendments. 

Shrl A. K. Sen: I said we shall be 
prepared to consider if they were 
moved. (Inte1'TUption). 

Shri A. P. Jain: The House has not 
accepted. 

Mr. Deputy-Speaker: It is the 
House that must be prepared to ac-
cept. 

Shri Tanramani (Madurai): I wou'd 
like to know what the view of Gov-
ernment iI. 

Shri A. K. Sen: The view of Gov-
ernment is not to force Shri Jain to 
mOVe his amendment. (Interruption). 

Mr. Deputy-Speaker: When these 
are not moved the position is quite 
clear; the amendments to those 
amendments also go along with them. 
But, so far as this clause is concern-
ed .... 

RIIri Tyact (Dehra Dun): There are 
iltber amendml!Jlta. 

Mr. Deputy-Speaker: There are 
other amendrn en ;s, certainly. I 
think Shri Tyagi wants to move 
some. 

Shrl Tyagi: Yes, Sir. I have mT 
amendment No. 56. I beg to move: 

Page 2,--{ljteT line 16, add--

"Provided that a two-member 
Parliamentary Constituency shall 
be SO divided into single-member 
Constituencies that the existinjl 
boundaries of the Assembly 
Constituencies comprised therein 
as mentioned in the Delimitation 
Order, 1956, are, as far as pJ'acti-
cable, kept intact. 

Provided further that within 
the two single-member Parlia-
mentary Constituencies so creat-
ed, ASioembly seats for Scheduled 
Castes and Scheduled Tribes will 
be reserved only within that Par-
liamentary Constituency where 
no seat has been reserved for 
Scheduled Castes and Scheduled 
Tribes." (56). 

This amendment pertains to the 
division of the constituencies. As 
the House has now chosen· to consider 
it in detail, I suggest that a proviso 
might be added at the end of the 
clause 3, which re.ads: 

"Provided that a two-member 
Parliamentary Constituency shall 
be sO divided into single-member 
Constituencies that the existing 
boundaries of the Assembly 
Constituencies comprised therein 
as mentioned in the Delimitation 
Order, 1956, are, as far as practi-
cable, kept intact." 

The second part of my amendmeat 
is to add another proviso to the 
effect: 

Provided further that within 
~  two single-member Parlia-
mentary Constituencies so creat-
ed, Assembly seats for ~ l  

Castes and Scheduled Tribes will 
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be reserved only within that P",.-
liamentary Constituency where 
no seat has been reserved for 
Scheduled Castes and Scheduled 
Tribes." 

I have just to say a few words in 
respect of this amendment. My 
.amendment is only a c1arific3tion and 
makes it easy for the Minister and 
for the Election Commissioner-the 
process of bifurcation of the constitu-
encies. I was one of the me-n 'Jers of 
the Advisory Committee wI-en the 
eomtituencies were initially carved 
out. I know the ~  adopted. 
We first carved out the Assembly 
eonstituencies according to the pro-
portion 01 voters in each district. 
After these Assembly oonstituencies 
were carved out, then we saw 
haw many of these constitu-
encies had higher concentratien of 
Scheduled Caste; and Scheduled 
Tribes. Then we joined 5 pr 6 con-
stituencies to make one a ~m a~  

constituency, we just ~  the line 
round the 5 contiguous const.lt.uencies. 
When a double-member ~  

was created, we just joined the two 
neighbouring constituencies of Parlia-
ment and made them a l l~ m m

ber constituency. 

Now, what I want to emphasise is 
tha t we can reverse this proccs!. 
"When we divide the l l~ m m  

eonstituencies into single-member 
ones, we need not break ttoo:! Assem-
bly constituencies which al ~ inyolv-
cd. Supposing, in my State there 
h a double-member con,t;tuoncy. In 
each there are 10 Assembly ~

encies. What I would advise, 
through this amendment, f:o Elec-
tion Commbsioner to do is not to 
break the Assembly comtitucl'cies at 
all. He may keep them intact and 
he may draw a dividing T;ne between 
5 on one side and 5 on the other 
These, constituencies have already 
been carved out; he nepd n,)( break 
them; they may remain as such. He 
may just draw the dividing line 
which would be a very e'lsy task and 
which would not affect anybody. 

I will read what the Election Com-
mission has said: 

"In view of the fact that every 
parliamentary constituen'"y would 
invariably comprise of an in-
tegral number of Assembly con-
stituencies, the Commission also 
felt that it Vlould be more con-
venient to delimit the Assembly 
constituencies first and to delimit 
the Parliamentary con3tituencies 
thE$'eafter by grouping together 
the requisite number of Assembly 
constituencies." 

So, the Parliamentary constituenc-
ies came into existence Ly the pro-
cess of just combining or grouping 
the requisite numbe·r of Assembly 
constituencies contiguous to one an-
other. So, I propose that when we 
break the l m m~  constitu-
encies into a single-member constitu-
encies, we may just reverse the 
process. They may keep the State 
constituencies intact and draw a line 
roundabout the boundari".. of the 
State constituencies so a~ oue block 
of 5 may remain in one cl)nstituency 
and another block of 5 may remain 
in another constituency. That pro-
cess will be easy and less controver-
sial. That is the first part ot my 
amendment. 

By the second part I have suggest-
ed that-

"within the two single-member 
Parliamentarv Const;tuen('i(>s so 
created, Assc!!1bly ~ a  for Sche-
duled Castes an<i Scheduled 
Tribes will be reserved o:l\y with-
in that Parliamentary Constitu-
ency where no s"at has been 
reserved" for Parliament. 

I had said that it will be a colossal 
and difficult problem and perr..aps 
the whole thing may be questioned 
in a court of law. I still sincerely 
feel that it will have a ven,' bad poli-
tical repurcussi')n if by mEans of this 
measure we deprive about 5 crores and 
30 lakhs of people from their inherent 
right of citizenship, the right of repre-
senting themselves and offering 
themselves as candidat"s for aS3em-
blies and Parliament. Adult franchise 
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means not only the right to vote but 
also the right to offer oneself as a 
candidate. It offends the better of 
the two rights and therehre a lot of 
resentment would be created. I had 
said yesterday that 80 per cent. of 
the non-scheduled Caste population 
voters in that consti tueney get de-
prived of their right of representa-
tion. That being so, my amendment 
says: do not deny them the par Iia-
mentary and the assembly constitu-
encies both together. The parlia-
mentary constituency has to be ,plit 
into two and one of them will be 
reserved. In such a case, the seats 
for the assembly within that reserv-
ed area should not be reserved. 

Shri Surendranath »wivedy (Ken-
drapara): You want to deprive them 
of these seats? 

Shri Tyagi: I want to have a com-
promise so that a senior politician 
who has been nursing his home con-
stituency, when denied the benefit of 
offering himse:f as a candidate for 
Parliament from his constituency can 
offer himself as a candidate to the 
assembly from the same constituency. 
It will be in the best interest of the 
country if seats are reserved in this 
manner. If a a l am a~  constitu-
ency is reserved, the a3sembly con-
stituencies within may be left as un-
reserved. Let us not deny every 
voter there the right of representa-
tion in both the places. If that is 
done, they will not violen!ly react. 

Shri A. K.. Sen: I am afraid it will 
not be possible for me to accept the 
amendments proposed by Shri Tyagi. 

Shri TaDgamani: There are also 
other amendments moved already. I 
request the hon. Minister to address 
himself to them also. 

Shri A. K. Sen: Let me deal one by 
one. I can assure Shri Tangamani 
that there will be no discrimination 
in the matter of non-acceptance. Shri 
Tyagi's amendments would have the 
effect of throwing open all the con-

stituencies, more or les·" 
other than the reserved 
encies. 

virtUally, 
constitu-

Shri Tyagi: No, Sir. T am talking 
of the double member parliamentary 
constituencies alone; I do not go 
beyond that. 

Mr. Deputy-Speaker: TI.en the con-
centration of Scheduled Castes so far 
as the assembly constituencies are 
concerned shall have to be ignored. 
If the conceritration in an Assembly 
constituency of a pariiamentary con-
stituency is not as big, OT is as big or 
even bigger than the one in the 
general constituency, the hon. Shri 
Tyagi says that SO far n. rl'servation 
for the assembly is concerned; it must 
be done in the general constituency, 
even though the concentration may be 
more in the Scheduled Caste 
constituency. 

Shri Tyagi: What you say is true. 
That is the interpretation. I am pre-
pared to forego that; I do not insist 
on concentration in this matter be-
cause basically the whole area of the 
double member constituency of Par-
liament was considered t.J be com-
paratively more concentrated than the 
rest of the area in the district. 

Shri A. K. Sen: If t1:l,! hon. Mem-
ber had listened to me. he would 
have appreciated my pomt. 

Shri S. N. Ramaul (Mahasu): Sir, 
on a point of order. I t.ad also 
given an amendment to this Bill and 
I do not know whether it has been 
accepted or not. 

Mr. Deputy-Speaker: I. that a point 
of order? He should try to find it 
out at the proper morne.1! from the 
proper officers. 

Shri A. K. Sen: As I said, it ·.would 
throw open the other cunstituencies 
aLo because Shri Tyagi want;; to put 
in this rider: do not bifurcate a 
double member parliarnsntary con-
stituency if it also leads to a bifurca-
tion of a double member assembly 
constituency. He envisages a position 
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where within a double member par-
liamentary constituency is also 
included a double member 
assembly constituency, First 
of all, we have not uptill 
now come across any such consti-
tuency. But assuming there is what 
would it mean? It would m ~  that 
to bifurcate an assembly constituency 
we cannot bifurcate the parliamentary 
constituency or vice versa. As a 
result other constituencies will have 
to be touched and it will mean deli-
mitation, again throwing open the 
other constituencies. That is exactly 
what I was trying to explain. If 
there is to be this bar, it will auto-
matically encroach upon other consti-
tuencies and that is a thing which we 
cannot possibly accept now. That is 
to be left again for the next delimita-
tion commission, After all the reserv-
ed seats must go where there is the 
largest concentration. On the last 
occasion, care was taken to see that 
where a parliamentary seat was 
reserved, the assembly seat within 
that parliamentary constituency was 
not reserved at the same time. 

Shri Tyagi: No, no. As a rule it 
was reserved within the parliamentary 
constituency on account of the con-
centration. I was there; I know it for 
a fact. 

Shri A. K. Sen: Even if it was, then 
it was for a very gOOd reason, as he 
says, the concentration of Scheduled 
Caste popUlation, If Shri Tyagi's 
formula is accepted, it would mean 
shifting it on to an area where there 
is no concentration or very little con-
centration. In any event, it would 
encroach upon another constituency 
and for this reason we cannot accept 
this amendment. 

Shri Tyagl: What about the first 
part of my amendment where I say 
that while bifurcating the double 
member constituency into single ones, 
the boundaries of the assembly consti-
tuencies may be kept intact. 

Shri A. K. Sen: That was one 
consideration mentioned in clause 3 
and so it is redundant. That is the 
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whole scheme and there is no ques-
tion of touching the geographical 
boundaries of the existing consti-
tuencies. 

Clause 3 (a) Says that all the single 
member constituencies shall, as far as 
practicable, be geographically com-
pact areas and in delimiting them re-
gard shall be had to physical features, 
existing boundaries of administrative 
units, facilities of communication and 
public convenience. Now, I do not 
know which are the other amend-
ments of Shri Tangamani. 

Mr. Deputy-Speaker: Nos. 39, 40 and 
41. 

Shri A. K. Sen: With regard to 
amendment No. 39, I have already 
answered the point, and Shri Tanga-
mani was right when he said that I 
was going to ignore it. In fact, I said 
that there was no question of setting 
up a Delimitation Commission both 
for the purpose of effectiveness as also 
for the purpose of expeditious disposal 
of this matter. As I said, the Delimi-
tation Commission would take at least 
a couple of years to do this work, and 
even if it did take a shorter time, it 
would not do anything more than 
what the Chief Election Commissioner 
does, 

Shri Punnoose (Ambalapuzha): 
Then, what better work can be done 
and steps taken by the Election Com-
mission towards this end? 

Shri A. K. Sen: It is begging the 
question. What better work can be 
done by the Delimitation Commission 
than to apply the test la;d down in 
the Act itself? The test is, geo-
graphical compactness, larger con-
centration, and then the bifurcation 
of the existing constituencies. As I 
said, the larger question of selecting 
was done or dealt with by the last 
Delimitation Commission, They fixed 
up which would be the reserved con-
stituency both for the assembly elec-
'tions and for parliamentary elections. 
With regard to the constituencies 
selected by the Delimitation Com-
mission, we are bifurcating them, and' 
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bHurcating them with reference to 
absolutely rigid and objective tests 
laid down by the Act itself, namely, 
geographical compactness, exis'ence of 
lines of communication and larger 
concentration of Scheduled Castes. 

So, I do not think, for this work 
which is more or less administrative 
namejy, actually applying the test laid 
down in the Act itself, it will at all 
be profitable to set up a high power-
,ed commission like the Delimitation 
Commission, with a Supreme Court 
judge and a high court judge, especial-
ly when there are hardly those im-
portant factors to be dealt with as 
they have to under the Delimitation 
Act. 

With regard to amendment No. 41, 
this again is not a feasible proposi-
tion, because, first of all, you have to 
demarcate the reserved constituency 
and in demarcating it, you cannot take 
'only a'l the voters who would be 
ultimately registered in that area. 
You will have to take the population 
which is going to be represented, and 
you have to take, therefore, the cen-
sus figures to find out which particular 
part has a larger concentration of 
the Scheduled Caste population. It is 
not a question of finding the voters 
'only in that area. It is the population 
which is of greater importance. 

Shri Pailigrahi: I want a clarillca-
~  What is the percentage? 

Shri A. K. Sen: Larger concentra-
'tion. 

Shri Pan'crahl: What is the percent-
',age? 

Shri A. K. Sen: It is not a question 
'of percentage. The language is quite 
. clear. If one is 98, and the other is 
100, the area with 100 will be chosen. 

Shri Pani.crahi: According to the 
census figures of 1951 we did not get 
,the publisbed figures for the polling 
'stations. 

Shri A. K. Sen: It is available. 
'Possibly they were not published. 

But the figures are available with the 
Chief Election Commissioner thana-
wise. That is my information. 

Shri Panigrahi: It is not published. 

Shri A. K. Sell: If it is not publish-
ed, it does not matter. If anyone 
wants the figures, he can have them 
from the Chief Election Commissioner. 
The publication of thana-wise figures 
for the whole country may not be 
feasible, but whoever wants the 
figures for the purpose of contesting 
the allocation, may at once get them 
from the Chief Election Commissioner 
and I shall see that whoever, either 
here or from the State Assemblies, 
wants those figures will be given those 
figures. I have no doubt that the 
Chief Election Commissioner will hear 
all the parties who want to make 
themselves heard. This goes without 
saying. 

Shri Basumatari (Goalpara-Reserv-
ed-Sch. Tribes): I want to have one 
clarification. With regard to the 
reserved constituencies for the tribals, 
there are nine seats, in Assam. Out 
of the total seats, which number 18, 
nine are general seats and nine for 
the tribals. I want to know whether 
all these reserved seats for the tribals 
will fall under the parliamentary con-
stituencies, because, under the pre-
sent law, concentration of population 
must be there. 

Shri A. K. Sen: The formula is very 
easy to comprehend, instead of going 
into complications. It is a simple one. 
Take the existing double-member 
constituency, whether parliamentary 
or of the local assembly. Divide it. 
Take that part which gives a greater 
concentration of the Scheduled Castes. 
I do not see any difficulty in this, if 
we have the figures of the population 
in the respective areas. 

These are my submissions on these 
amendments and I submit that these 
amendments be rejected. 
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There is one amendment of Shri 
A. P. Jain which we are willing to 
accept. In fact I said so the other 
day. I think it is amendment No. 48 
which seeks to substitute "latest 
sensus of which figures are available" 
for "census held in 1951" 

Shri Panigrahi: How can it be 
possible? 

Shri A. K. Sen: If the figures are 
available. 

Shri Panigrahi: There must be a 
uniform basis. 

Shri A. K. Sen: Since he is not 
pressing it, we had better leave it. 

Shri Bangshi Thakur (Tripura-Re-
served-Sch. Tribes): This particular 
clause refers to parliamentary and 
assembly constituencies. What about 
the Unicn territories? There is no 
mention about them. Is there no 
reservation as far as the Union ter-
ritories are concerned? 

Shri A. K. Sen: The hon. Member 
is speaking of territorial councils. For 
the Union territories, the parlia-
mentary constituencies would be 
divided, but ~ l  what the hon. 
Member is thinking of is about the 
territcrial councils. We have no idea 
of dividing the territorial council seats 
by this present Bill. 

Shri S. N. Ramaul: What about my 
amendment, Sir? 

Mr. Deputy-Speaker: It has not 
been moved. Now, I was waiting for 
hon. Members to stop having separate 
discussions in the House. I am afraid 
hon. Members are losing distinction 
between the Central Hall and this hall. 
Here, it is only one Member who can 
speak and the discussion can be only 
on one subject and the others have 
to listen. But I find there are sepa-
rate discussions going on among diffe-
rent groups. That ought to be done 
in the Central Hall a!ld not here. I 
requested hon. Members not to do it 
here, twice or thrice. But I have not 
been heard. Shri A. P. Jain has ask-
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ed for permission to withdraw his 
amendment Nos. 45,  46, 47 and 48. 
suppose he has the necessary permis-
sion. 

Amendments Nos. 45, 46, 47 and 48 
were, by leave, withdrawn. 

Mr. Deputy-Speaker: Shall I put 
the other amendments to the vote of 
the House? 

Shri Tangamani: My amendment 
No. 39 may be put separately. 

Mr. Deputy-Speaker: Yes; the ques-
tion is: 

Page 2, line 1. after "shall" 
insert 

"through Delimitation Commis-
sion appointed for the purpose." 
(39). 

Those for the motion may say 
"Aye." 

Some lIon. Members: Aye. 

Mr. Deputy-Speaker: Those against 
the motion may say "No." 

Several Hon. Members: No. 

Mr. Deputy-Speaker: I think th:! 
Noes have it. 

Shri Tangamani: The Ayes have it 

Mr. ~ a  Let the lob-
bies be cleared. 

13 hrs. 

Shri T. B. Vitial Rao (Khammam): 
The bell is not ringing. The Members 
will be in different rooms. They may 
be in the committee5 or in the library 
rooms. 

Mr. Deputy-Speaker: When the bell 
is not ringing and it cannot be rung, 
we have no other choice than to re-
quest the Whips that they might col-
lect the Members of their party. 
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I shall now put Shri Tangamani's 
amendmer-t No. 39. The question is: 

Page 2, line 1, after "shall" 
insert--

"t'trough Delimitation Com-
missic" appointee: for the pur-
pose". (39). 

The Lok Sabha divided. 

Shri Naushir Bharucha (East 
Khandesh): The bell is not working. 

Mr. Deputy-Speaker: That 
already '"formed the Home. 

have 

Shri Tyagi: You may ask those in 
iavour to stand in their seats. 

Mr. Del'uty-Speakpr: I  d -not think 
Shri Tangamani would press it so 
much. 

Shri Tangamani: T am pressing it. 

Mr. Deputy-Speaker: Those hon. 
Member., who are for 'Ayes' may 
kindly ~  in hf'ir ~  Their 
names will be recorded. Those who 
are in favour' are £hri S. A. Dange, 
Shri A. K. Gopalan, Shri H. N. 
Mukerjee, Shri T. B. Vittal Rao, Shri 
Tangamani, Shri ChintaF>oni Pani-
grahi, C),ri Trid;b Kumar Chaudhari, 
Shri Mahanty, Shri Parulekar, Snri 
PunnoosE, Shri Vaslldevan Nair and 
Shri Warior. 

Shri Mahanty (Dhenkanal): It is 
not a proper division, because the 
bell has not been ringing. 

Mr. Deputy-Speaker: If he can 
point, oui a defi!'ite rule, I shall con-
sider it. I nave g')+ before me the 
rules and I have ~ ber'!) able to ,ay 
my ha:1ds on any sl.!ch rule. 

Ch. R:mbir Singh a~  He has 
already ~  

Shri T. B. Vittal Rao: I have also 
not been able to lay my finger on the 
rule, bu' over g"d above that, there 
is a tradjtion a!1d ~a  that has to 
be o'os,,-ved. 

Mr. ])eputy-SpeaJ:er: At least nl) 
point of ordN can be raispd on this 
point 'hat the ben has r.ot rung. That 
we ought to be clear about. There is 
no pnin' of order about that. We 
have taLen the sel'se of the House, 
and the names of those hon. Members 
who arc in favour (,f the amendment 
have a'so been ,tporded. If hon. 
Members can point out to any parti-
cular reference, certainly ~ shall look 
into it. 

Shri Naushir Bharucha: When the 
House r.OS been ccnsistently acting 
according to a practice, suddenly to 
depart from that p'actice would not 
be correct. Not th;t it is going to 
make any difference to the division, 
b"t wh"n the HOUE" has fonowed a 
persistent course of conduct. it should 
not be departed froln it unless every-
body ha3 had information of it in 
advance. 

Mr. Deputy-Speaker: Is he referring 
to the time? 

Shri Naushir Bharucha: Apart from 
the time .... 

Mr. Deputy-Speaker: I have follow-
ed his point. The division commenc-
ed before 1 p.m. anr] if it has gone on 
beyond that it does not amount to a 
breach of the convention that nO 
division will be held h-:ween 1 and 
2'30 p.m. We would nGt. have depart-
ed from the procedure that we have 
been following consistently but for 
our helplessness. 

Shri Chintamoni Panigrahi: Was the 
bell not tested? 

Mr. Deputy-Speaker: It is not the 
intention to depart from the I?ractice 
that we have been following. That 
shall be followed in future as well. 
But wha1 was not within our reach, 
we could not help. Therefore, I have 
resorted to this. As the hon. Member 
has admitted, it would not make any 
difference. If there had been any 
proximity or! nearness between the 
two sides cf the division, certainly I 
would not have resorted to this. 



Two_Member PHALGUNA 1, 1882 (SAKA) Constituencies 860 

Those ag?inst may kindly rise in their 
seats. There is a pre-ponderating 
majority. The 'Noes' have it. 

The motion was negatived. 

Mr. Deputy-Speaker: I shall now 
put the other amendments Nos. 41, 42. 
18, 21, 10, 11, 24 and 56 to the vote 
of the House. 

Amendments Nos. 41, 42, 18, 21, 10, 11, 
24 and 56 were put and negatived. 

Shri Tyagi: On a point of order. 
These amendments vary from each 
other and if a Member were to vote 
for one and against another, he can-
n:t at the same time say 'Aye' and 
'No' at the same time. 

Mr. Dl"puty-Speaker: But he ought 
to have pointed out that he wanted 
a particular amendment to be put se-
parately. That is what I asked be-
fore and Shri Tangamani pointed out 
that his a.mendment No. 39 may be 
put separately. Therefore, I allowed 
it. If :my other hon. Member had 
desired, I would have done the same. 

Shri Tyagi: My point of order is of 
a wider nature. The procedure, in 
my opinion, is inconsistent with the 
requirements of the proceedings of the 
House. I feel every amendment mllst 
be judged on the merits and all these 
amendments could not be properly 
clubbed together. There is no such 
provision in the Rules of Procedure 
which allows these amendments of 
varying nature to be clubbed together. 

Mr. Deputy-Speaker: I think the 
hon. Member will realise that it is only 
a formality that we just perform at 
this moment. Hon. Members are 
aware of it and they are not very 
particular that their amendments 
ShOUld be put separately. I agree 
with him that seriously if an hon. 
Member wants to have a division, we 
cannot have it because one amend-
ment may vary from the other. But 
when we take the sense of the House 
that none of these amendments is 
g .. 'ing to be accepted, we only under-
eo the formality that all be accepted 
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Or all be rejected by the House. 
Technically he is quite right; I have 
nC) objection or quarrel with him. I 
agree with him that when all are put 
together, if any han. Member wants to 
vote for a particular amendment, he 
has no opportunity. If that is pointed 
out, certainly I shall put that amend-
ment separately. 

The question is: 
"Tha: clame 3 stand part of the 

Bill." 
The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 6.- (Special 
Gujarat; 
section 19 
1960) . 

provtS'O'I' for 
amendment of 

of Act II of 

Mr. Deputy-Speaker: There is only 
amondment No. 49 moved by Shri 
A. P. Jain. I hope he has the neces-
sary permission to withdraw it. 

Amendment No. 49 was, by leave, 
withdrawn. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 6 stand part of 
the Bill". 

The motion was adopted. 

Clause 6 was added to the Bi!!. 

Clause 1.- (Short title). 

Amendment made: 

Page 1, line 4, for "1960" substitute 
"1961" (5) 

(Shri Hajamavis) 

Mr. Deputy-Speaker: The question 
is: 

"That clause 1, as amended, 
s'and part of the Bill". 

The motion was adopted. 

Clause 1, as amended, was added to the 
Bi!!. 
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Enacting Formula 

Amendment made: 
Page 1, line 1,-

for "Eleventh Year" substitute 

"Twelfth Year". (4) 

(Shri Ha;arnavis) 

Mr. Deputy-Speaker: The question 
is: 

"That the Enacting Formula, as 
amended, and the Long Title stand 
part of the Bill". 

The motion was adopted. 
The Enacting FOTmula, as amended, 

and 'he Long Title weTe added to 
the Bill. 

Shri A. K. Sen: I beg to move: 

"That the Bill, as amended, be 
passed. 

Mr. Deputy-Speaker: Motion moved. 

"That the B'll, as amended, be 
passed." 

Shri Tyagi: Although the House 
has nOW agreed to the passing of this 
Bill I must sound again a word of 
warning that it will have a very bad 
repercussion on the country, because 
millions of people will be denied the 
benefit of offering themselves as can-
didates from various constituencies 
which are reserved. I feel that we 
will also lose that semblance of joint 
electorate because it might create bit-
terness among the electorate. I am 
sorry to note that the House has not 
agreed to refer th;s matter to politi-
cians. There are thousands of politi-
cians whose seats will be affected one 
way or the other. I still hope that 
even after this Bill is passed, the hon. 
Minist2r might at least agree to post-
pone bringing it into effect until the 
next elections. Let the next elections 
go smooth lyon the basis of status quo 
50 that there will be least disturban-
ces. 

The present position allows the 
leaders of Scheduled Castes to stand 

from constituencies even far beyond 
their res:dence, thereby enabling them 
to come from any corner of the State. 
Now, after this reservation, because 
80 per cent of the non-Scheduled 
Caste people will not be permitted to 
contest seats in the re·served constitu-
encies-there is already some little 
bitterness created among them-
suppose any political party, be it 
Communist, Congress or any other, 
wants to bring a deserving leader from 
outside the district to stand in that 
constituency, the electorate will say 
"You have denied us our right of 
representation; we cannot offer our-
selves because 80 per cent of US have 
been disqualified to offer as candidates. 
Now are there no Scheduled Castes 
in my constituency? Let us, at least 
for the pleasure and pride of sending 
one from Our own constituency, put 
up a local man." So outsiders will 
be difficult to get elected from these 
constituenc;es now. It will be terri-
ble if we cannot send real reformers 
of Scheduled Castes through these 
consti'uenc;es If the real leaders of 
Scheduled Castes are denied the right 
of representation, they are denied the 
right of representing. Scheduled 
Castes, where shall we be? 

I am afraid it may not be poss'ble 
for the Election Commissioner to re-
serve a constituency which is the 
home constituency of a big leader 
among the Scheduled Castes. Take 
my friend, Shri Jagrvan Ram. It is 
lucky he is coming from a reserved 
constituency. But suppose there is no 
concentra'ion of Scheduled Castes 
there and his home constituency is 
not reserved. He will have to go out-
side. As he is a popular leader, it is 
not very difficult for him to get elect-
ed even from a general seat, and I 
will welcome that. But there will be 
resentment from the reserved consti-
tuency. They will say "Now you have 
come forward to contest from our 
constituency. We will ask a Schedul-
ed Caste resident of our own const;" 
tuency to contest the seat". That will 
create d'fficulties. The leaders of 
Scheduled Castes will have to face this 
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difficulty alter this Bill comes into 
operation. I am sorry the House has 
rejected my amendment. 

According to my proposal if a can-
dida; c were denied the right of con-
test ng the seat for Parliament he 
could satisfy himself by offering from 
the very same constituency for the 

m l ~  at least. But, under 
the present Bill, you say "No, in that 
constituency you cannot stand because 
you are a non-Scheduled Caste. You can 
stand neither Jar the a l ~  

nOr as:.;cmbly seat froJll there", I ~  

m~  a humblerS;:,ggestion that ip 
en.;c of double nlember const; tuenci,f!s 
you r2 serve the parliamentary seat on 
one side and the assembly seat on 
the other so that every politician will 
have some avenue left. Then the 
Scheduled Cas'e candidate could have 
the benefit of coming to a little com-
promise with the non-Scheduled Caste 
candidate in the constituency by say-
ing "I will be helpful to you in the 
Assembly; you b" helpful to me for 
the Parliament". Such combinations 
are made every time during the elec-
tion. Those who have any practical 
experience of fighting elections will 
realise that ·such type of combinations 
are made, especially within parties 
or among independent candidates 
during the elections. If the candidates 
do not do that, at least the electorate 
will do this because it is gainful to 
both sides. Now the Scheduled Caste 
people are being deprived of that 
little benefit also. 

My fears, therefore, are that it will 
against the interests of the Sche-
duled Castes generally. It might 
create some type of unpleasantness 
between two classes, it will be ten-
Cilentious and it will create class con-
sciousness. If it is allowed to sepa-
rate, then Scheduled Caste people will 
always feel that their real leaders 
do not get elected. If there is bitter-
ness among the Scheduled Castes and 
non-Scheduled Castes in that consti-
tuency then the non-Scheduled Caste 
people will vindictively send a man 
who is not popular among the Sche-
duled Castes. They will say "All 

right, your popular man will not be 
allowed to come; we, 80 per cent 
people, will send a man who is not 
popular among the Scheduled Castes". 
How can we cay that he is a represen-
tative of the Scheduled Castes? He 
must fall in line with the electorate. 
So, the poor Scheduled Castes, for 
whose protection all this is conceived, 
there may be occasions when they 
will remain deprived of their real 
leaders and will be forced to adopt 
leaders to the liking of the non-Sche-
duled Castes. In other words, the 
Scheduled Caste leaders will be nomi-
natod by the non-Scheduled Caste 
people. This is very unnatural and 
will affect very adverselv the vote of 
Scheduled Castes. • 

So, I still plead with the Minister 
that he may agree to postpone the 
implementation of this Bill. It will 
also meet the other point for by that 
time the Delimitation Commission will 
come in to existence and it will go in to 
this matter. That is all I can appeal 
at this stage. 

Some Hon. Members rose-

Mr. Deputy-Speaker: We have al-
ready exceeded the time limit very 
much. I gave an opportunity to 8hri 
Tyagi because he was particular of 
pressing his view point. All right I 
will give five minutes to each ~  
Member. . 

Shri D. C. Sharma (Gurdaspur): I 
am afraid, I do not want to speak on 
the Bill. 

Mr. Deputy-Speaker: Is he speaking 
on some different matter? 

Shri D. C. Sharma: I would not like 
to retain the status quo. I think we 
are living in a changing world and, 
in this changing WOrld, many social 
and economic changes have to take 
place in spite of the warning, pro-
phesy and forboding of some of 
those persons who are very conserva-
tively inclined and who cannot easily 
shake themselves away from the past. 
I think this Bill is in tune with the 
changing force of economic and social 
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climate of our country. 1, therefore, 
weJccme this. 

AfLr all, double-member constitu-
encies was a work:ng kind of com-
promise that the so-caned class Hindus 
arrived at with the so-called Sche-
duled Caste Hndus. It was a kind of 
compromise which was done to ov:r-
come the prejudices which were m-
herent in the situation for a long 
time. That con1promi:;e W.13 for a 
very short time. Now we think the 
t.mes have changed and we want to 
hRvea different kind of pracHcal com_ 
promi,e and 1 think this is a ~

promise we have arrived at. In this 
We want the Scheduled Caste people 
to stand on their own rights.. We 
want to tell the so-called caste H'ndus 
that they will be ably represented by 
Scheduled Caste men even though the 
Scheduled Castes may comprise only 
20 per cent of the population in the 
constituency and this will be a tri-
bute not a concession, to the ability 
and' wisdom of the so-called Sche-
duled Caste persons. This will be 
something in the nature of, I should 
say, a generous gesture On the part of 
the so-called caste Hindus. After all, 
representation is not based on caste 
considerations. Representation is 
based on ability, upon merits and 
upon such other things. 'I find that 
some of the so-called Scheduled Caste 
people are as able as any body else. 
Therefore, the s9-called caste-Hindus 
will feel happy that they are being 
represented in the Assembly or Par-
liament by some of the persons of the 
Scheduled Castes who are able and 
meritorious, who will fight not only fOr 
themselves, but would fight for their 
cause also. I think this Bill would 
lead to the abolition of the barriers 
which have existed between two sec-
tions CIf Hindu society, the so-called 
caste Hindus and the Harijans. I 
think this will be a step in the right 
direction. 

Another point th:at I want to make 
is this. It is wrong to say that all the 
caste Hindus will combine to vote 

(Abolition) Bill 

down a popular figure. I do not think 
the caste H:ndus have that power. 
l"ortu:Jately or unfortunately, the 
caste Hindu; cannot combine. There-
fore, there is no danger of a popular 
Har jan leader being d.feated. I am 
Slire that as it has been happening 
in the past, it will happen in the 
future 'hat a Harijan leader wOlI be 
elected who has m~ kind of a pull 
with the public. 'I do not think the 
caste H ndus will form a kind of a 
negJLve unio" and vote down a gen-
tleman who deserved their vote on 
merits. 

It is said that this Bill gives us the 
r:ght to ~  but it does not give us 
the right to choose. I thing this argu-
ment is based upon caste cons:dera-
tions. For ins'ance, if that is so, I 
would say, it should give me the 
right to choose a brahm;n. the right 
to choose a Kshatriya, the right to 
choose a Rajput. Th;s kind of argu-
ment is based upon ca3L considera-
tions. That is, we must choose a 
man of our caste. I think, we are 
working for a classless, casteless 
society. 'I am 'sure lihis kind of 
choice will be against the kind of 
society we are going to build up. 
Therefore, I believe that the right to 
choose is there, the right to choose 
the able man, the person fit to re-
present us, irrespective of caste consi_ 
derations. I think that right is much 
greater than the right to choose a 
man of your own caste. I would, 
therefore, think that no right has been 
violated by this Bill. The right to 
choose is there; the right to vote is 
there. I, therefore, welcome this Bill, 
with all my heart and wholeheartedly. 

~ .. .,o ~ ~  ~~  l ~  

If ~ ~  ~ fit; IPf 'ti1 ~ crriJ o;rnl' 
~ ~ ~ '1t!(l 'fi'W ~  ¥ft, ~ '11: 
~  ~ o;rnl' ~ ~~ it ~~ ... r 
fit;lfT ~ I i!:T ~  ~ ~ a ~ il'iM' 

IPf l ~ l ~ Forii' ;:r(f ~ ~ ~ fit; ~ 

~  l ~ "I'f ","f ~ mif6-wi' VI1f( 

;f'; ","f a'1m: 1Il:'f ~ ~ ¥ft I 'If' 
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'li<:.fi ~ err &" 'Off if; ~ ~ ~  iifrffi{ 

ffif'l:: ~  ~ '1ft ~ t:(Of; ~ ~ l ~ 
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fu;1; ~ "IT'!>"'! q<,; l ~ lifT"!" ~ if; ~~ 

~ ~  lif? ~  i1'i:i ~ I ~  <:r'il" ~ 

~  'i: lff.t <fi[ ~  t fq; f.i'" ~  

if; \l''fif; it l'fTiO m-,r 'l'ii:T ~ ~ ~~  

~ it '"IT 'li<: l ~  ifi I '.ii·if ~ l ;;rfl"TT 

if; fu<i' l!;l:1r ~ cfr Of;1,,"c ~ 'li"T '!i'A' .rr 
m<rfi"\" ~  ~   ~  lfT 'fT f'li" ~

~ if m ~  ~~ if; fuiT 'li"T'l <Jr 'ffmff 
~  <j''Ii"<'fr t fOf; ~ ~  ~  « ~  q;, 

l ~  ii:T' ~~  l~  if; l ~  

;rzrm ~m ~  t, -if <:fT ~ "lfT 

liii:T l'fAaT ~ fl!; ii:if ~  .m ~
'!i:'S ~ ~ if; f.;rq T{f((;;r ~  fu;r,f 

rn "'Iit:':r I 

itfr ~  if ~ ;mr ~  m-{ f'li" 

i{orlmr f'li<J ~ « ii:fr.;'IT if; fl!;"'T 
~ if; furOll'li 'iff ~  t, 'ffR 'fflf< ~ 
;;rf <J'Ii"<'fr ~  aT 'ffPi "lfT 'iff ~ l  ~ I 

ToR ~ ~ll  ~ 'ifT qmf ~ 

<Iii it ~  'I>'t ll ~ if Of;T-{ q;* 
-ifii:T m<:rT ~ I ~ 0 lfT ~ ~ ll ~ 'ifT 

.T<I<'f ~ m~~ if; fuq ~ ~  

~ ~  ~~~ m if; fuq "lfT ~ I 
~ ~ ~  f'li, f.i<J ~  i'r f1imT ;;ft 
'«1fM6' ~  ~  ~ ll  f'f<1 'Ii"< <:fll' m 
f.!; ~~ ~ ~ if; ~ ll  iIiT ~ ~ I 

W ~~ <mr ~ ~ ~ flr'" ~ ifi"T 
"«1fr;;r ~  ~ ~  ;;IT G1'Rf'mI" « 
aill<: ~  f;m if ~ .,. ~  ~ ~ 

...-1 ~ l1;Of; Of;<::'f ~  .m tslfi:'S ifi"TmT 

...r.t ~ ~ iIiT ~~ ~ ~ ~ 
;rty ~ l  I ~ if; ~  ~ l 
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'Iff .1"1" ll'i'fif l ~  f'l; ~ ~  m~ 

~  tf!T;if.i<:r .. · .. ii ~ ~ I l{ ij'oif'li 

~  a'\<: ll<: ~  ~~  ~ rt; t:r!>' a~  

il.;rr 'li<:aT ~  f.t; ~~  if liUif Of;) lm~l  

Willfl 'ifFff ~  I ;;ilfA Of;r ij'ff'fOf; ~ 

~  liTO' ~  ;q"r. ~  Of;) i[l1" <fRr 

Wft it I ~  ~ ~ ir;q;: 

~ l  Of;r 'l"T f"iR+r ~ ~  if ~ 

~ ~  Of;T ~  Of;r ~  if l~  

iifrfr n:lfr 'liT I ~ '!fit 'fg'1 ~~  

~  "'"iff ~  ~  "*",' l~ 'l"T 

~ ~ ~  <Jru if; fu".;rf'!i ~ "rf"l>-.r 

.;rq-.,r f,'f1n<JCI" Of;r <Jro if; ll.Of; if ~  ~ 

<mr ittr <JIl">lf if ~  ma-r I f'if"f ~ 

« G:T;ff l ~ Of;T <mr ""<1 ~  ~ I 

~ cruif; Of;T ~~ qir or<R"<f ~ <:frfOf; 

lTUor .;rfll"Jfr "lfr .;rq-.ft q-i'i'4"f"fcr ifrrT ~ 

.;rR ~ C!<'n ~ orAl ~ ~ l  ~ 

~ ~~  

Shri Punnoose: Mr. Deputy-Speaker, 
we supported this Bill in the hope 
that it will help the Scheduled Castes 
and Scheduled Tribes to return more 
effectively to this House and that by 
this Bill, they will be able to have 
more vigorous and energetic repre-
s3l1tation in the Assemblies and in 
Parliament. I hope that this experi-
ment will succeed and I wish it all 
success. We insisted On the Delimi-
tation Commission out of a genuine 
fear. i hope the hon. Minister and the 
Election Commission will take note of 
it. Even now it is not clear how the 
Election Commission will actually 
work it out. The principles are there. 
What is the machinery? Are they 
going to depend entirely on local 
officers and local politicians? If that 
is so, this is bound to be unsatis-
factory. All sorts of pulls come in 
when you· come to the question of 
dividing the constituencies. Particu-
lar individuals would like to have 
constituencies carved in a particular 
way or particular parties would like 
it in a particular way. The State 
Governments-party governments-
m.ay try to go their own way. In bet-
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ween thes2, the Elec'.ion Commis5ion 
has to work out. I do not know how 
far they will be able to do it. That 
is why we insisted on the appointment 
of the Delimitation Commission. The 
Hou3e has a ~  the ~  pro-
posal. A3 such, I would request the 
han. Minister and the Election Com-
mission to take the utmost care. The 
Election Commission should vis't all 
the constituenci:'s where th's division 
has to take place, and ascertain that 
the local parties and the all Ind'.a 
parties haVe to say with regard to this 
and see that things are fairly done. 

Mr. Deputy-Speaker: Anything that 
the Law Min's'er would like to say? 

Shri B. C. Kamble (Kopargaon): 
Sir, I won't make a speech. 1 want 
to seek clarj1cation on two points. I 
am not making a opeech. 

Mr. Deputy-Speaker: Without spea-
king h" would do it·! 

Shrl B. C. Kamble: The hon. Law 
Minister will please clarify the time-
table when these proposals will be 
formulated, when objections will be 

~  and when they will be fina-
lised. That is the only thing that I 
wanted to know. 

Shri A. K. Sen: I shall answer the 
last hon. Member first. These ~  

I would advise him to address to the 
Chief Election Cammissioner. I have 
no doubt that he would answer these 
queries much better than'!. 

With regard to the other points 
raised by Shri Tyagi, I do not think 
I need add anything, because he has 
been ably answered by our esteemed 
friend Shri Sharma followed by Ch. 
Ranbir Singh. 

With regard to the objection voiced 
again from that corner of the House 
regarding the Election Commissioner 
being entrusted with the work of 
demarcating these double-member 
constituencies, I have no doubt that 
he will exercise his best judgment 

and give his utm05t care in hearing 
all objections. 

Shri Braj Raj Singh (Firozabad): 
What will be the machinery? 

Shri A. K. Sen: Statutory authori-
ties are masters of their OWn pro-
cedure. They prescribe their own 
procedure. One thing is quite clear, 
that like the Delimitation Commission 
they are not to proceed as a court, 
guided by the Civil Procedure Code. 
That exactly the reason why we did 

~ have a Delimitation Commi;;slOn, 
but that does not mea'" that th, Chief 
Election Commissioner is incapable 3f 
doing this, or ~  he will not do 
the3e things in consonanCe witt rea-
oon.b1" and fair demands. I have 110 
dOli::', 'hat the work as done by h:m, 
aLer hear:ng all objections, will be an 
excellent work of demarcation. I wish 
him all success. 

Shri Braj Raj Singh: I do not want 
to interrupt the hon. Minister, but 
may I bring it to his notice that even 
whe,.. the law has not been passed, 
proposals haVe been sent from the 
distric's at the instance of the District 
Magistrate and at the instance of the 
Tehs:ldar, with the connivance of rer-
tain political parties, dividing up con-
stituenc'es according to their best 
choice. What is the r<>medy now? 

Mr. Deputy-Speaker: Objections. 

Shri A. K. Sen: The hon. Member 
is, unfortunately, absolutely ~  

on his facts These things were not 
done at the instance of the district 
officers. They were done at the in-
stance of the Chief ElectiOn Com-
missioner with a view to expediting the 
preliminary work in the expectaticn 
that this Bill was going to bring 3 bout 
demarcation of the constituencier, so 
tha: the work would proceed without 
those preliminary things being left 
undone. That is why a requi»iticn 
was sent. As I said in my opening 
speech, in anticipation of this Bill 
being passed, the Chief Commissioner 
was already getting data regarding 
these constituencies, their m~  
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their population figures and so on. I 
think it is very unfair to say that t.'.e 
district offic:-r;;, in connivance with 
anyone, were trying to do these 
thingss. 

Shrl Braj Raj Singh: Unfortunate-
ly that is the fact. 

Shri A. K. Sen: They were rea:iy 
trying to meet the requisition from 
the Chil·f Election Commissioner. 
Facts have to be supplied by the lS-
trict officers. Who eise will supply 
the fact;;? 

Mr. Deputy-Spea!,er Tose--

Shrl Tyagi: What about the fun-
damental right? Does it not "violate 
fundam_ntal r'ghts? Are you sLlr!'? 

Mr. Deputy-Speaker: Fundamental 
right ari-ies only when the Chao!" !!ets 
up: 

The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

13.34 hrs, 

MOTION ON ADDRESS BY THE 
PRESIDENT 

Mr. Deputy-Speaker: The House 
will now take up the motion on 
Address by the President for wh!ch 
15 hours have been allotted. 

Before I call upon Shri Bhakt 
Darshan to move his Motion (jf Thanks 
to the President, I have to announce 
that under rule 21, ! have fixed that 
the time-limit for speeches shall ordi-
narily be 15 minutes, with the ex-
ception of leaders of groups and the 
Mover for whom 30 minutes will be 
allowed, if necessary. 

The Prime Minister who, I think, 
will reply to the debate On behalf ot 
Government may intervene or reply 
at a later stage, and take the neces-
sary time therefor. 

Shri Naushir Bharucha (East Khan-
desh): The Minister's time is exclu-
sive of the 15 hours? 

Mr. Deputy-Speaker: He was there 
in the Business Advisory Committee. 

Shri Naushir Bharucha: 
aboent on that day. 

I was 

Mr. Deputy-Speaker: Then I might 
tell him that 15 hours are in all, in-
cluding the reply as well. 

toft l1IRf m ~  ~

llff-:r -:- ~  l ~ ~  ~ ~ l  /;:'0: 

'fg 'i"Pj'rr,' ;q;<: '1'1-.: .. -'lr <mi ~  ~ 

f'f: ~ ~ ~  .n. '1-; ~ l  G,-
~ , 

f ... ~ l  ' ...... ~  ~  ~ 

'f.T ~  fl1"f '-l[f ~  

lilT ",;or ~  : ~ ) 

~~  '!:r ~  ~ I 

toft l1IRf m: ,W ~  iI>'T "llI'lT 

~ ~ m  ~ 

~~ ~ ~  

~~~  ~~ ~~ 

iii; fulJ;;;it l~ ~ ¥ q;;:ffi, ~ t ~ ~ '!iT 
~ l1T'1 ~ m'!if 00 ~ 
iii; ~ ~ '!if t"'1f iI>'T ~  <I;; ij; 3Ifu-
~  m'l11:f ~ 
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~ ~~ ~~~ ~ 
~ it ~  ~ ~  
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~ ~  ~ ~ 

~  \'l'f iii; l~ ~  iii; 

~  ~mm ~ ~ I.{if" 

m ~ ~~ 

~ o;ft;;r ~ ~~ ij-~ "llml' m;;r" 

~ ~ ~  ~ f;;miI>'T ~ ~
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Sfll'M" fif.lfr ;;rr!f, ifiif ~ otT orlffi ~ 
m l ~  it; ~  ~ 

II<: 'iI¥ >.«rT ~ ~ I 

13.41 hrso 

[MR. SPEAKER in the Chair] 

~  w ;f\"'q ~ o;fi<: ;ft;r otT 
~ ~ m it ~ o:r.ff ltm it; 
'IN'filf<41 it; ;f\"'q;;IT <n<:rim<r ...... ~ 
lIT ~ otT fcmRf f<q)t ~ ~ it; ~ 
II<: ~ ~ ~ i 'IR Ul't ~ lilt ;;r;I"ffi it 
~ ~~  I a ~ l  ;;IT 

~ ~ m ~ l ~ 

~  vf ~ itt f<r-;m: it ~ ~ ;t't 
~ .rr Wf.t; \jfif ;ft;r 'liT mfi ~ 
w.r ~ ~ t qq;ft crnff II<: ~ 'f><: 

~ t at ~ JIIIiT( it; <'l"I'il crmr.m 'f>T 
~  ~ ~ ;r.rr;rr ~ Ul mni 
~ III I ~ on \jfif f.j; ~ ~ it; 

\lf1iiifllf< .. i !lit crmr.rn-~ f<q)t 
~ ~ t aT"'!'l ~ f.Ivi"q !lit 
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[»ft +i'ffi m] 

mhn ~ 'l9 ~ ~ 'ifrf'P +rim 
m l ~ ~ it wRiMM'lilf<Al 
<iiT ~ ~ 'liT f'f"n >IT I ~ ~ 't 
wt if; WFT'iT <tT ~ ~ ~ m 'Ii"<: fun 
~ fop ~ <tT ~  lJ<:'Iin: if; ~ 

l ~ ~ ~ ~ fop ~ m<: 
m ~ th: 'f@ ~ I ~  mm ~ 

~ ~ +nT<f it 'PWfn: if; f<r<;rl:r <iiT 
>;R'Gf'T'lin: 'Ii"<: ~  t I -.:p:R ;o;fh: ~ 

1:[ +nT<f <tT;;iT f<rifq f"'-TR ~ m 'ii't 

1ft ~  ~~~~ 

1ft mq'F "< 0  0  0 'flT +1m 'lrn 'n: WRT 
GI'!T ~ fwrr ~ I m: ~ ~ 

<tT <IT<f iM'T'l 'ifliffi @ ~ fop ~  

~~ +!B1T;o;fh: ~ ~ <fR ~ 
~ >t f;;r;; if; m it ~ 'flt+!T<-I"T if; m it 
~ +!RT 'iff<rr on Ff> :a;r 'n: ~ 'liT <nGfT 
~ ~ If'r '<ft;fT;o;fh: ~ ~  

if; ~ m l~~ m ~m  

~ 'ii't fl:rm 'Ii"<: ~ 0  0 'flT lfu;r 'liT ;o;fh: 
~ ~ I ~~ a ~  

:a;r if; <nil ~ ~ l 'iff ~ 

~  ~~~~ l~ m  

m m ~ ~  if; 

5I"iiro <tT ~ ~ ~ 'l9 ~ ~ Ff> 
+nT<f 'liT ~ ~ ~  Ufu funm 
;o;fh: ~  ~ ~ ~ ~ ;o;fh: 

~ ~ I 

~ ~~ l ~  iM"f.\" 
~ ~  em iM'N'PTfut <tT ~ 
rn <tT ~ err ~ 'f@ ~ ~ ~ 
~ l ~~~ tFf> 
~ <tT ~ it ~ ~ m;;rr.rr 
'3'm ~  ~ ~ ~ l  

if; :a;r iMf"l'lilfWi 't '3'ij' ~ m.: 1!foI\l 
~ <mil ~~~ 

$ ~~ ~  ~ I 
~ ~ '<ft;fT ~ it; irl<:T ~ 

~ ~m ~m ~ 

President 

;o;fh: '3'ij' it; ft;rQ: ~ ~ ilO'!'li ~ ~  

l~  

~~ ~~ l ~ ~~ 

~ ~ ~ Ff> ;;rq ~ ~ fu'ti wrnmr ~ 
~ ~ ~ 'liT ~ 'flT ;;fTR> '<fT;f 'Pl 
iM pi;+! 01 'Ii 1'1'\ ~  'f@ lfRCfT I!fl ;o;fh: mm 
~ ~ it ~  ;;IT;f ;;fT 

~ m ll  (m iM1'li.m) ~ 'liT 
w:i'tlT fipn I!fl ;m ~ ~ m ~ 
~ >IT, ;m 'flT if; <ftm <tT ilf;;r ~ 
~ fO'lif.t 'l<: m<: 11@ 00 'n: m 'TIt 
+!1'l+t' ~ ~ I 

~~  ~~ ~ 

wmrT »ft ~ ~ ~ wft <n R'f 
~ <:n'l1' l;I'+n' it ~ 'if'T it; ~
~ ~~ ~ it;;ft iM"f.\" 

fi.-;rn ~ f.I;Q; ~ :a;r ~ ~ ~ 

~ Ff> if +nT<f lJ<:'Iin: <tT '<fT;f ~ mer 
'PT ~ ~ ~ ;o;fh: ~ ~l  'PT ~ 
~~~ ~ml ~ ~ 

~ ~ ~ it'll m;mr flt<'fm ~ f.f; 
;f ~ ~ 'l<: m ~~ I 1l' mm 'P<:<rr 
if fop ~ l;I'+n' it "1ft iI;{'Of' 'ifT ~ ~ 

~ l ~l ml ~  ~ t 
~ ~~ ~~ 

§t1; Wif 'liT ~ ~ 'PT 'l"lT m I 

llW 'l<: <lft ~ if ~ ffi 1l ~ 
~ m ~ ~m m 

~ m ~m l  

~ flI; ~ ~ if ~ m-
~ ~~~~~~ 
~ ~~ ~~m  

~ o;fn' ~~ it ~ ~ -qr 
~ I l ~ ~m llm~ 

~ i.l1 ;ffit ~ 'll ~ ~ it ~ 

'!roll • f'fO ~ ~ 1j'lft ;;fi ~ 



Motion on PHALGUNA I, 1882 (SAKA) Address by the 880 

'Of": ~  l ~  ~ 'Wf.f ~ 

<tT fmcr ~ ~~ a ~  f;;rRrcr ciT ~ 
~ ~  'Off\'l'fi '3"'ffiijf(f ~  ~  

~  ~ ~~ l  m~ 

itr .mt ~m R<'ITifr ~ ~ f'fi 
~l  'Of', ~l l  G:"f 'fir ;';ij" ~~ 

if ~ srmq ~ ~  <'f1NlT ~ l m ~ I 

~  t]+!I'iitI(ll'lt1 if <;;[T ~ ~ fu1i 
f<r'fi.rnr ~ m, rot Sfm;r li;f\" <;;[T itr 
<'IJ"fiUff if ~  ~l  f'fim "frcrr ~ ciT 

~ ~  ~ ~  Gl"rcrr ~ ~ 

mtTT ~ m.;r ~  ~ f'fi ~ ~~ 

m ~ q;: ~ ~  f'fi srm<r ~ 

"frcrf ~ I li" SfIifR l ~ ;;ft ~ ~  Wlf 

+t"r.r;frlf ~  'fiT l:IW 'f{ ~ ~ 'fir 

l1;'fi ~  l[T'f itr ~ ~ ~  !llTffiWf 

it.rr ~  ~ f'fi ~ ~ ~  

;,;ffmts, ~  ~ ~~ "" 
~ l  itr ~  it;; itrif<'l" ~  

~ 'fir '1'l ~ Sfll"f t]"1!"'4;; f'fiq-( ~ 
-rn'fi ~ if "for ~ if W'1iT 'Of<m<: 
!llTiiqr cril" ~ 'fir ~ ~ 'Wf.f ~ 
'1>1" WI if;' ~ ~~a ~~a ~  ~  

il("rlftTr I ~ "ITGI" if lfWr ~ q;: 

.... r.fr ~l  ~  ~ ~ ~ ~ 

;;ft]"[ f'fi ~  ~ WI lfft ;;ft it 'fWT 
l ~ 'f< Rt'Ii"r, f'fiIl"T ~ f'fi ~ 

"1"11: ~ l  if;' ~ if 'ffi ~  itr 
~ if l ~ ~l  ~~ ~ 

~ ~ 'fir"(1If ~ '1>1" "f'fCl"T if ~ 

mcf'fi ~  ~ ~ mnll ~  ~ 'Of1<: ~ 

m ~ 'Of<rit ~  'firqr ~ .... "IT -q 
~ I 

'-'T\l!"9., w ~ if ~~ ~ 
~ ~ ~~ l~ 

~ ~ l  ~ '1>1" "f'fCI"T if;' m+f.\" 
~ ~ 'OfFlm'f ~ ~ ~ ~~  

<it ~ ~ '1>1" tfUir m .rit;;rlfm ~ I 
l ~ ~  "I"fllm'f ~ I lfR fm ~ 
~ WI <tffir if ~ G:m !lIT ~ ~ 

President 

\'Il ~ W 'firnrT !lIT ~  ~ I ~ m~ 

~~ ~ srm;rcrr ~ f'fi ~ "1"": ~ 
~m 'liT IXfA" ~ "I""\""( ~ tfm ~ 

~  ;;fit f'fi ~  it l1;'fi <I'"R ~ ~ ~ 

!IITlfG: ~~ !IITlfG:" ~ if ~ +t"tf"( ~ 
arrcr i'RT ~ if;' IXfA" if ciT 'OfT"{ I 

~  W 'Of<m<: If"( ~ itr t:1TfI1 ;;@ 
~ ~  s:cr;;r wm- ~ 'fi"( 

it;;[ ~ ~ f'fi ~ flf'fim 'liT l ~ 

~~~  ~~ l  

~a ~  m ~ l ~ ~  

Ilf.rc l1;'fi ~~ m;; 'fi"( !IITtf ~ '1>1" 
l ~ al ~  ~ if;' t]''ifT"( ~ if 
~ ~ it ~ ~ '1>1" ~ ~l l  ~ 

~~ m~ lal ~~  

l l ~~~~  I ~m 

if ~ G:T ~  it.rr ~ ~ I 

~ ciT ~ f'fi -.rm m ~ If, 
itrq;;r ~ itr rnr ~ ~ "fRTT 
~ I ;;it ~ f1rm;r ~  ~ ~ 

~ ~ 'fir ~ Cf'fi i'RT ;;rT;;'firU ~ 
~ q;: if;'q;;r ~ itr m'fi wAr mm-
'il'\"fit;1ii if ~ tfif t I ~  ~ ~ f'fi 

~ ~  itr m~ itr ~  

it ~ olf'fffl1r l ~ ~  ~  !lIT+!" "f;r;:rr 

if ~  ~  ~ ~ ~  ~ ~ ~  

~  f'fi ~  omr q;: ~ f'fim UfTlf 

~  ~ .f.h;r itr ~ m'tl ~ 

W!iffl f'fiif "fi"lf I 

~ omr ~~ ~ ~ ~ f'I; ~ 
;;r't mm ~ ll  -.rm Cf'fi t:1'Tt:rFa" ~ 
if ~  ;,;'fif it ~ m mm it ~ <fm 
~ I -.rm Cf'fi, I\l1fT ifi't, ~ "IN'tIlf(!ll 
~ ~ if 'fcrr rr@ ~ f'I; '<fi;fr ~ ~ 

~l ~ I ~ ~~ l  

~ ~  'flf mor 'fif s:<'IT'fir ~ ~ if 
~ ~ ~ ~  ~ ~ f'fi ~~  

q<f m<'f ~ ~ if ~ I ~ "If ~ 
~ ~ ~~ ~ mm~  
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Motion on PHALGUNA 1, 1882 (SAKA) Address by the 
PTesident 

"As an economist, I am also 
aware th'tt the economic millen-
nium is by no means at hand, 
that America today is confronted 
by pubEc squalor in the midst of 
pdvate affluence, by depressed 
areas and a declining growth 
rate bv hungry children and an 
inadeq{iate system of medical 
care, Like Senator Kennedy 
(before 'lis election as the Presi-
dent, no doubt), I am concerned 
.. bout an America with too many 
.lu1115, with two few schools and 
too late to the moon and outer 
~ a  

itt ~ 'Of ~ ~ ~ f't; ~ ~ 

f.RI;ft m 5I1Tf6" 'fit, ~ lfiT ~ « miT«If 
~~~~ I m ~  

~ ~~~~~~  

mm~~ ~~  

w ~ if ;;iT "SI1Tfu ~ ~  ~ ~ f.rmr 

~ ~~~~~~~  

~ ll.if ~ q;: tfRq $ ~  

v.rr ~ l  I 

~  ~  if ~ ,"f'In:rrqvr if; 
tTmTl':ji ~ 0 if ~  'Of l ~ ~ SQ: 

~ ~ 'Of 3Tli\1r fiI;lrr ~ : 
~ ~ l ~~~ 

~~~  

fW<ft if; f.rmr .m: ~ 
if; ~ if ~  f.fuitit 
lfiT 'PTlf ~ ~ if; f<;nJ ~ 
~ ~  ~ ~ 

~ ~~  

~ l ~ ~ ~ fuftt q;:;;rif ~ 
~ if wRT ~ ~ ¥ft, ~ if; 
iIr<:: ~ if ~ f.mr ~  fiR 
~ I ~ if; ~~  if 4' WRT sm'>RIT m 
3!'!iC 'fiW ~  ~ ~ ~a  3!'!iC 

~ ~  l l ~~  

~ ~ if; m ~ if; iIr<:: WfI'I1T 

~~ ~ ~ ~

~ ~~ l  tm 'IT I 

~m $ ~ if; lIfuf.!N, ~  

~ ~ Ilfr<::« o;;iT m- $o;;iT 

~  6"'ITo;;iT ~ l  ~ ifi'iriT 
if ~ I ~~  l ~  ffl41'<i ~ ~  

f'f>l1l ~ ,"1<: ~  5Pf;P:: s:{( ~  if WrlffT 

~  ~~  f'iaP:4' ~ lfttl ,':u I W 
~ if 4' l ~ "T ~ '1:<: i\"' f't: ;;fq 
~  ~ f<.<frt f.t'i:"IT ~  iff m~ 
'fTlfT orrm ~ ~  lif,q->f'ti<: f't:.:rr tn 
..m: ~  -<n1'fr <'I'1.".T " ~  q;: "A'VlT 

~  >f'f><: f't;'u "fr I "IT't."iI <Sf\" 

WfI'I1T fI'<RrR1c1" f .... ofl, <!ir ~ 

't;;:'I" if; f"fl:l; ~  <hIT '"[;; ~ ~ >f't.G 

f'l:ll1 ~  ~ "fr, lIR ~ "T ~  'i>T 

~  'l1?:IT m<'11 ~  m ~~  '"[;; ~ 

'Of ~ ~ ~ ~ if; ii-Rt itt ~ if ~ 
~ ~  iff.,"",lT ~ I 

IT f;;'ffi' "I"i<:;;1 ~  ~ f'f; 'lTf<:-
"rfii'l; ~  't.T r..'l1fur '1><:'1" "lHJr"'.n-
"A'T'lim 'lit ~ ,,"Ii fi;"'f't1' ~  f'fi'IT 

fT1IT ~ I il;rm 'f.T1.;fT 'l:r ~ 'to-{'I" 

~  o;[vii'T ~ (l'ti f<f'i'lFl;fi., 
~  'J.T<iT ~ I ~  if; ~  ~ 

lfiT U3I'-lfm .... 1't' 'f; ~ if"Ji'r liflfll-

mfon-:r, c:rs:+r fm;q:r, qr,Tf orr"T ~ 
~  -fJRl' '1>1' ~  f1; ~  of iFlF.l "fT 

~ "T ~  (i"'ti ~  ~ qTf ~ I ~ 

~ ~ if; ~ >f'fT<fm.rr t:h'f ~ 
~  «'!"" ~ ~  ~~~  

if 1l;'fi ,!.f11 ~  1l;'t.' l ~  ~ ~ 

~ I 1l;'fi 'Iii<: ~  if ~  if ~ 
~ f'f; lj,-ihl ~ i!t<fr m i .1f, ~  •• 1M" 

q'foT<!i m;."'1 l ~  if m~~ ",<:dW 
~~ ~  ~ m ~ m ~  

lJfirr,,'l[ ~  'I>l' >;ffi'C'{;rreq 

iflfs1l'l1, ~ l  liTi1Ill',) qr.T'l 

~  if.<: fc:1:tl ~  ~~ l ~ 

if.T<.Uf '3'rff'ffi f't>"iIT ~ f'ti l ~ l ~ ~  

~  ~  ;;rqf.t; "i\'<:T ~ l ~ T-Ti'f fo:<rr 
'1'1 '")"( <:T' ~  ~  iii f.; ~  if S:'1 'f.T 

~ "fT I i\"m:T ~ ~m ~ 

,"¥F; mlll1f 'tiT f\"<fli ~ ~  ~ l  
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[>;IT +r<ffi ~~  

~ f-li if ~ 'Ii ~  ~ o;(n: if ~  ~~ 

f'f; +rRallf +rr<n/f ~ l  if form 

'f;T l ~  ~ 1 lfll:T '1{f, ~~ it "lOT ll;'fi 
i1% ~ ~ 'fiT ~ f'f; +rR!fnr +rr<nm 
'f;T 'lft Wr'f f"fftr it f-.r@T ~ 1 -alA' 
9;l'<0 'Ii "liWr 'Ii am: it ffi ~  ll:T 

>rIfT ~l  ~~ '<Ff <foT ~ ~  <:i1:f ~ 1 

l ~ ~~ ar ~ l l +rr<n'>lT ~ 'lft 
frl1'f f-.rftr it f"f@'t 'lil ,!-.'frar ~l  7;f[ 

<:i1:f ~ 1 

~  1l "li'lr., -,:ffT 1fT ~l  'Ill: -,:f;fr 

~ ~ ~  f"fi'f 'Ii 't():"1 it ~ 'lim it 
r.faf'l fif,if q 'F qrr'; "l<lT"f 'f.1: 1T 'ffj['ir 
~ f'fi if ~ 'A':n1<: 'H 1 ~  ~ 'l'T11 ~ 1 

~ 1l <>'1' ffi'rfi 'f;T 'fIT,,. 'fiT for€re! 'f><:<fT 
~  ;;IT ~~ ll  'Ii ~ ~  it ~~~  m'01 
~ ~  "IT,!: 'f><:i(T m ~ ~ l ">'1' g;{-

~ 'fiT "wi'! 'f;(;' 'Ii F'fq ibm '1'QT 
~ "l([T 'If' 'd'1' <fiiii 'fi'r +rT fornl:!' 
'Ii,,-,r lr, 'irfi; 9;l'it:;rT 'liT l!:j; "I"H ;;fT'f'f 
~  ~ ~ m ?T%'T ToT 'f;fs<ii ~  

'l'h l1:;rif<f ~  "ITfir ~ 1 "''1' 'Ii "lifer 
~ 'liT ¥ 'i.e 'A'f'TRT ~  1 

'itT ~  ~ (f'fJ,:;!l'IT';) : if 

'F ~  il:1 ~  I 

~ ~  .. *" : .,i,,'1:, <:,,,{qfi'i 'If 
it ~  ~ l  it; <1', ''1'% ;" it 1:1; li' 
'Ig-T ~ ~ ~ 'f;T 0;(,,<: ~ m ( 
~ 'fiT ~  @ffi ~ I ~~ if ~  ~  

'fiT "licirif f'p.i1 ~ :--

~  l3<:'fiT': ~ ~  Q;'Ii 

'.ff;;r'fT ~ "f<'IT f ~  mffiT-

~ ~  'fiT "lilfC·' 'fi7Jfr 

WT' ~ ~ f'fi '3<f Ii; 

'1'Tm ~ ~  f;;uT'lT Ii; 

~ ~  '3''1' q<: ~ 

'Ii <rT"f 'li11 ~ <fo11 ~ 

l'rU <:Tlt ~ ~ ~ <tT 'for ~ ~  

'li11;;fTtT If([ ~ ~ f.l; jpfTU ~  ~  

<ft.,..,.Tif ~ ~ ~~ ~ ~ ~ 

l ~ q<: w'lT ;;fRfT ~  ~  ;;r<r ,,"I' 

~ ~ 'Ii"it 'f>T w.rn<. mal ~  aT 
~ ~ ~  ~ fop ;;f<r if ~ m 'r -.r@f1'3;, 
lJ T f'lim ~  <.r;nr 'Ii ~  it ~ "fffi 
~  '3' o'fiT fifH ~  ~  ;;fl<f[ ~  'lW 
~ ;;f<r if ~ 'Ii ~ m  it qg'''fifr ~  

aT '3'if it o;fI<: 'lr<:'fcfif ll:T ;;fraT ~ ; 

~ .,,[T'fi 'Ii ~ l l ~ a'fi ~  ~ 

'3"'1' it m{ i11f:j;-t1R <1lT ;;rrm ~  ';3'1' 'toT 

~  ~  1fT<fT ~ f,,;, <ITif a'f> ~ 
;;rr:t, ~  1J;'fi ~  iffi ",if if; ll ~ Cf'fi 

qg'.m qg'''f't, m <fr if 'f11T'CT ~  ;;frcft 

to m ~  '1ft ~ ~  <R"f ;;rr:fr ~ I ~ 
!<9'n: l ~ 1:1;"j; ~ +rr<:T ,,"l1fllT ~ o;(n:: 

;;f<r win", ;;fr - ~ ~  +rTQcrr ~ 

~ i'r<: e1T'f ~ l ~  'iT 'PI 'fiT l1Cf"f<r 
~ ~ f'f: ~ 'Af'-HT{'f '>IT{ m'Ff-
~ ifF'i'li ,.-" l ~ fRf;f; % m~ l ~  

g <;['.<: 11* 'l,fr mm ~ f'li" if ,.-" '1l'iPl 
it ':(>:: ;:i<<l!Q ~ 9'>J1f 'fif it I 

W ~ it 1l ~  1J;'fi tit ~~~ 

~  "T(f<'IT ~ I ~ 'f<l ~ 'O:"f ~  if 
OfTif',-'ffm olfiflITlJ q f'flTl1 f'1n:ra-
f'fi1l1 '1i, om:<fi 'O:'iTW.ff 'filqltq,,· 'fiT 
f'1[<HT "'T '1r >;TT{ ll:l1 if '3''1 'li't ~

~  wf5lf'WfT 'fiT f'iI1T'lf 'Ii<:it 'lif ~  

Q;'" 'is I ~ ~  llHT '1r 1 "IrlfT 'fiT 

+rf n ~ ~  mrrrif <forf '11 I lJ'll: m5fT 
'lir ~ <fr f'fi '!i"f ~ <r ;fflf[ >llqml:[ 
'" l ~l  '>IT{ ~  'fiT 

<rg-(1 qjftf{l ~ l  1 9"fo!;rr ~ f;r'fiT<Rr 
flfi'f ~  ~  ;;it ~ ~ 'liT +rf fl1"ft 
~ml  f'f. ~ 'fii;;r >;T(Ofl[ 'lWr'i ~ 
>it< ~ lfll: ~ f'fi <fga ~  ~ 'fTf<;ffiT-
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Shri C. R. Pattabbi Raman 
(Kumbakonam): Mr. Speaker, Sir, I 
rise to second the motion of thanks on 
the President's Address. Last year 
has undoubtedly been a period of 
stress and strain, which put, as our 
President has said, our ,basic policies 
and ideals to some 'Strain. The Father 

1924 (Ai) LSD-5. 

of the Nation did not waver when he 
led the freedom movement against 
the mightiest empire known to 
human history. Our faith in our-
selves and in our principles has to be 
firm. The Gita warns that hesitancy 
and doubt are fatal. 

The actll of aggression on our 
sovereign territory by China have 
overshadowed the Indian landscape. 
The White Paper on China and the 
Report Of the Indian Officials on the 
border question will enable the world 
opinion to judge the nature and scope 
of the incursions into our territory 
by China and appreciate the sound-
ness of the Indian case. At the outset 
I wish to congratulate our officials 
who have not only exhibited efficiency 
and thoroughness in their task but 
have also lived up to the highest 
traditions of our services and pre-
served their sang-froid, equanimity, 
under trying circumstances. The 
magnitude of the incursions has been 
such that our neighbour has acquiesc-
ed in the Pakistan aggression in 
Kashmir in order to justify her own 
acts of aggression. China standi! 
indicted before the bar of world 
opinion. 

The time for conquest and acquisi-
tion of territory by powerful nations 
has long gone by. A conqueror today 
will have nO place on the international 
stage and may have to face charges 
of larceny and theft and genocide 
after a big cataclysm. Actually, 
Hitler's slieutenant Goering had to 
face the same charges two decades 
ago. Our peaceful but firm policy 
referred to by the President is appre-
ciated throughout the thinking world. 
The doctrine of Panch Sheel which 
forms the basis of our relations with 
nations was well adumberated by its 
author or Prime Minister at Bandung. 

Shri RaDga (TenaJi): On the advice 
of China. 

Shri C. R. Pattabbi RamaD.: Yes; 
China was also there a participant. 
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She stands condemned by her own 
attitude. World opinion will judge it. 

India cannot accept the results of 
unilateral action or decisions taken 
by China. China claims that the 
alignment in her maps was precise 
and clear, but offers no concrete 
notion regarding the points through-
out the alignment. Their descriptions 
are extremely vague. As referred to 
in the Report, various international 
authorities of different countries com-
menting on the traditional boundaries 
have testified to the logic of the 
watershed principle. The coincidence 
of traditional and customary bound-
aries are also well illustrated in the 
boundaries between France and 
Spain along the Pyrennes and Chile 
and Argentina along the Andes, in 
contrast to the artificial international 
boundaries such as those between 
Canada and the U.S.A. 

The President has rightly referred 
to the borders of India being well 
established by treaties, customs and 
.. sage. Having accepted certain 
principles for settling her border dis-
putes with Burma, it is rather strange, 
really inexplicable, that China should 
fight shy Of those principles in the 
case of India. Over a certain segment 
in the middle sector in the 2,400 and 
odd miles of Sino-Indian boundary, 
the border alignments as claimed by 
India and China are almost coincid-
ing. China is now putting forward 
new claims on the Indian territories 
and is not raising any valid dispute. 
There is a Tamil proverb, which you 
know, Sir, which says that a vessel 
full of milk would turn sour if a 
drop of buttermilk is put into it. The 
thousands of years of peaceful co-
existence and friendship between the 
two oldest civilisations in the world. 
China and India, is being spoilt by 
the present rulers of China. Genera-
tioc!s to come of thinking people in 
Ch;na-I sincerely hope there will be 
some thinking men in China-will 

~  and condemn this aggre3sion 
and it will take a long time for many 

Indian.; hereafter to trust the Chinese 
or accept their bona fides on account 
of their current policy towards India. 

We are grateful to the President for 
reierring to the emergence of many 
independent countries in the continent 
of Africa and to their status and 
admission as full members of the 
United Nations. A revolution has 
been created 50 far as the United 
Nations is concerned. With a pro-
phetic vision, Mahatma Gandhi claim-
ed long before we attained our 
freedom, that if India attained her 
freedom then, all subject nations 
would 'become free. A welcome 
tribute to our policies was paid when 
most of the new States in the African 
continent accepted our pOlicy of non-
alignment and have refused to become 
involved in the cold war. 

It the whirlgig of time. It is sur-
prising enough that now Portugal is 
becoming the biggest colonial empire 
in the world and is practising the 
cruelest forms of colonialism, parti-
cularly in Angola. Thousands and 
thousands of able-bodied Africans are 
sent to South Africa today to do min-
ing work because, quite rightly, the 
African population in South Africa is 
not willing to do the mining work. 
These people are, more or lessJ 
indentured labour and have no ~ 

over their movements and have to 
return back after their work is over. 
Colonialism contains the seeds of 
destruction within itself. I have nO 
doubt that sooner than later Goa will 
become free. The Portuguese empire 
is cracking up and we have no doubt 
that the cruelties practised by the 
presen t regime in Portugal will come 
to an end. The Santa Maria incident, 
by itself, may not be much; but that 
is the only a pointer as to ~  the 
situation is. 

The situation in the Congo is 
deteriorating day by day. A great 
patriot. and leader, Lumumba has 
been murdered in cold blood. 
Imperialism has become quite naked 
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ao far as the Congo is concerned. In 
the olden days there used to .be the 
pretence of carrying light and the 
faith of Christianity to the heathena. 
We today see a number of Belgians 
staying back in a minerally rich and 
fertile portion of the Congo and fight-
ing to maintain their domination over 
the coloured peoples and setting up 
one tribe against another. We have 
urged an early withdrawal of Belgians 
and the restoration of constitutional 
authority in the Congo. Unless this 
is done there is bound to be a confla-
gration and it may not be possible 
with the best of intentions to prevent 
a global war. 

Last but not least, in the unhappy 
African continent, we have the 
spectacle of apartheid in the Union of 
South Africa. It is not only there in 
the Union Of South Africa, but it is 
there in the mandated territories also, 
to which she is clinging against inter-
national conventions. The theory of 
multiracialism lacks ~  and good 
faith. There are more coloured people 
of African origin in Britain today 
than there are Europeans in Kenya. 
Similarly, there are more than 5,00,000 
Africans in France. Do these coun-
tries have multi-racial problems? Can 
we say that these countries have 
multi-racial problems because of the 
huge number of people of African 
origin there? 

On our initiative, year after year, 
the General Assembly of the United 
Nations have condemned South 
Africa's cruel racial discrimination to 
which reference has been made by our 
President. The Union of South Africa 
is, perhaps, the only place in the 
whOle world where today fear cif 
some ~ l Dr Dther rules everyday life 
and whc·:e arrests ()f hundreds of non-
white people day after day is a 
common occurrence. 

Finally, in So far as international 
affairs are concerned, the President 
has stressed the need for outlawing 
war as an instrument of settling dis-
pu:es between countries and has also 
referred to disarmament. Paradoxi-

cally enough, the advance of science 
in the matter of nuclear weapons is 
such that the waging of war itself 
is becoming more and more diftI.-
cult. The price that humanity will 
have to pay in the event of nuclear 
warfare will be the total annihila-
tion of living beings on earth, our 
plane:, which is one of the tiniest of 
planets in the Universe. This we 
have to remember. 

The President has briefly referred to 
the various fields of development in 
India and our achievements internal-
ly. But for the behaviour of China 
and the situation in Africa, there 
would have been a more detailed 
reference in sO far as these aspects 
are concerned. The Third Plan is 
being ushered in and we have the 
satisfaction of finding the state of the 
nation as one of all round improve-
ment. Reference has been made to 
the increase in national income. What-
ever setbacks we may have suffered 
in agriculture in the earlier years, this 
year's crops, I think, give us enough 
confidence to look forward to a high 
level of achievement even in agricul-
ture. Is it too much to expect our 
businessmen and traders to observe 
a code of discipline in their dealings 
with the consumers? The benefit that 
they are likely to secure in the shape 
of goodwill will be a real gain to 
them. That is the only way in which 
we can vouchsafe to ourselves a free 
and democratic way of living and the 
guarantee of fundamental and equal 
rights for all persons. 

We are glad that there is a refer-
ence to the panchayat raj. This alone 
will make the viliager get away from 
the 'ma bap' attitude so far as the 
administering authorities are concern-
ed. It is particularly gratifying that 
the panchayat system of administra-
tion is ushered in just when our agri-
cultural production is likely to reach 
a high peak. 

In so far as industries are concern-
ed-I am making use of an article by 
our esteemed Commerce Minister, 
Shri Lal Bahadur Shastri-this period 
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-the decade which ill just ended-will 
go down in history as the period in 
which the foundation for a planned 
economy was well and truly laid. 
What has been achieved in these ten 
years, 1950--60, is very much more 
than what has been achieved in the 
first fifty years of this century. The 
figures are very illuminating. The 
national income has increased by 40 
per cent, industrial production by 66 
per cent, agricultural output by 40 
per cent, electric power by 150 per 
cent and the total investment in the 
economy, by Rs. 10,000 crores. This 
is in addition to the achlevemen ts in 
the spheres of transport and com-
munication,. education and research, 
health, housing, etc. The production 
index in the first ten months of 1960 
was 167 as against 149 for the corres-
ponding period in the previous year. 
The three steel plants in the public 
sector are more or less in progressive 
production and this has enabled us 
even to export many thousands tons 
of steel to earn foreign exchange. To 
cite two examples, our electric fans 
and sewing machines etc. are being 
exported even to western countries; 
we are also going to export railway 
engines and wagons soon. There has 
also been an advance in industrial 
machinery and machine tool indus-
tries and the exploration of oil in 
Gujarat and Assam in addition to the 
work in the refineries. Reference was 
also made to the atomic establish-
ments. I found a reference to thls 
aspect, yesterday or today, in an 
oblique way by the President of 
Pakistan. Excluding the great powers, 
India is second only to Canada in so 
far as the organisation of and utilisa-
tion of atomic energy is concerned. 
Naturally they are all being used for 
peaceful purposes. 

The President has been pleased to 
refer to the mUlti-purpose river pro-
jects, the Chambal, Ganga and the 
Kota Barage schemes. The time has 
come to take a firm decision in so 
far as the big rivers are concerned. 
I have been pleading quite often for 

thls House. It is fantastic that there 
should be disputes with regard to the 
waters Of Jilerennial rivers and refer-
ences should be made to inter-statal 
boundaries as though the States are 
independent of one another. What 
will happen if a State which produces 
coal refuses to allow its product to 
go outside its boundaries? It is 
necessary to link up the great rivers 
and to follow the pattern of the 
Volga river system and various other 
canal systems in Russia. It is neces-
sary, as has been stated ,before, that 
Ganga should be joined with Cauvery. 
It has been said quite often not by 
me alone. This will not only solve the 
transport problems; it will create vast 
employment potentia1. A number of 
people can be employed along the 
banks. What is more, the Danda-
karanya can be made fertile. That 
was a very fertile belt. You know, 
Sir; you have read the Ramayana. 
That area is part of Madhya Pradesh 
and Andhra. Bellary, Anantapur and 
other districts of Andhra are in that 
area. They were part of Dandaka-
ranya. The area was fertile. 

Mr. Speaker: Rakshasas also were 
there. 

Shri C. R. Pattabhl Raman: That 
area was flowing with milk and 
honey. There were a number of 
trees; it was very fertile. Today it is 
dry because most of the trees have 
,been cut and most Of the tanks were 
allowed to dry up and minor irriga-
tion works had been completely 
neglected. If this is done, it will 
become fertile again. 

In the realm of education, we are 
making rapid strides. I am just c1011' 
ing in a few minu'(··;' If you will 
permit me, I will refer to the State 
of Madras. I do not wish to be 
parochial on an occasion like this. 
Every village has a lIchool and in some 
villages there are two schools in 
Madras State. Two-thirds of our 
villages have been electrified and by 
the end of the Third Plan all the 
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villages in our State and also the 
adjoining States wil! have been electri-
fied. Considered from every point of 
view our country is at the stage of 
a ~  in so far as our planned 
economy is concerned. Spontaneous 
tributes have been paid by economists 
and statesmen all over the world to 
our rapid advancement. We may look 
forward to an era of prosperity and 
all round achievement with some 
optimism and cheer. 

Sir I deem it a privilege to be able 
to ~  the motion of thanks to the 
hon. President for the Address he 
delivered to both Hous"s of Parlia-
ment. 

Mr. Speaker: Motion: 

"That the Members of the Lok 
Sabha assembled in this Session 
are deeply grateful to the Presi-
dent for the Address which he 
has been pleased to deliver to 
both the Houses of Parliament 
assembled together on the 14th 
February, 1961." 

A large number of amendments have 
been received. In accordance with 
the usual practice, hon. Members may 
send slips to the Table within fifteen 
minutes, indicating the numbers of 
their amendments which they desire 
to move. I shall treat them as having 
been moved, if the Members in whose 
names the amendments stand are 
present in the House, and the amend-

6en re otherwise in order. 

\ t;; s. A. Dange (Bombay City-
entral): Sir, the Address of the 
President tries to give the picture of 
the country in relation to its foreign 
policy and the internal developments. 
As regards the picture in relation to 
the foreign policy, it is a very gratify-
ing picture and brings forward once 
more to the attention of the country 
and the world as a whOle that India 
is following a very progressive foreign 
policy, and that it deserves to be 
supported by all the people in the 
country and also by the people in the 
world who take progressive stand 

outside in the world. The most out-
standing illustration of this policy was 
the stand which India took in the 
U.N.O. in supporting the Resolution 
on  anti-COlonialism, which demanded 
that those countries which are still 
held in slavery should be free. That 
certainly was an unequivocal stand 
and true to the traditions of our coun-
try's foreign policy which has been 
shaped in the last ten years by our 
Prime Minister. 

The second outstanding fact to 
which attention of the country and 
the world is drawn relates to the 
events in the international field-the 
most cruel and cold blooded murder 
Of the Prime Minister Lumumba of 
Congo. It has truly shocked the con-
science of the world. Our Prime 
Minister expressed the sentiments of 
our country when he gave his inter-
view and said that it was a premedi-
tated cold-blooded murder and that in 
Congo no longer.can the U.N.O. take 
the position that it was taking so far. 
So far, the attitude of the United 
Nations that they would not intervene 
in the internal affairs of a country 
practically led to the endorsement or 
encouragement of the actions of the 
Belgian fascists and the result was that 
when the Congolese were unable to 
defend their Prime Minister, the Bel-
gians were able to arrest him and shoot 
him_ As we were situated there, I do 
not know what was our position, the 
position of the Indian Mission which 
was functioning as part of the U.N.O. 
mission in Congo. That subject might 
later on crop up and we should like 
to hear from the Government side 
what Shri Dayal and his associates 
were doing when Prime Minister 
Lumumba was snatched away from 
the protection of the United Nations 
which he had already sought. 

Nobody in this country has support-
ed even indirectly the action of the 
fascists in Congo and in fact. in our 
country, there was an expression of 
indignation and demonstrations by 
workers, by students, by citizens and 
all sections of the population against 
this cold-blooded murder. It was 
however, a strange sight to see that 
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the Indian police were more vehe-
ment in beating the demonstrators 
than sympathising with the expression 
of indignation at the murder of Prime 
Minister Lumumba. I want to- draw 
the attention of the House to the fact 
that paricularly in Bombay, when 
demonstrators approached the place of 
demonstration, they were so severely 
and brutally attacked that one won-
dered whether the police were defend-
ing . the Belgian fascists or whether 
they were expressing sorrow at the 
death of Mr. Lumumba. 50 demon-
strators were wounded and two MLAs 
were sent to hospital; a number of 
workers and city corporators were 
wounded and even operations in the 
hospital had to be carried out in order 
to save them from their wounds. I 
cannot reconcile these two attitudes-
the indignation of the people at the 
murder. the support of the Govern-
ment to the policy of the democratic 
people in Congo and their indignation 
at the murder of Lumumba and yet, 
this savage attack on the demonstra-
tors. If it were in defence of diplo-
matic personnel--diplomatic personnel 
who are in danger of losing their 
lives-one could understand police in-
tervening, but when no such thing 
exists, this behaviour in several towns 
is rather a sad affair. I cannot drnw 
policy conclusions from it. I would 
not say that thereby the foreign 
policy suffers. But then it has got a 
certain blot, and it does show there 
is some vacillation somewhere and 
there is not that readiness to express 
indignation that the people want to. 

In the field of foreign policy, the 
usual support that we give to Algerian 
struggle is there, though unfortunately 
we have not found our way to recog-
nise the provisional government of 
Algeria as some Governments have 
done. There is also anxiety about 
Laos. There is the demand for dis-
armament and a general policy of 
peaCe and peaceful coexistence is be-
ing pursued by our country. That is 
certainly a good thing. 

But when it comes to the applica-
tion of certain of these policies on one 
or two matters, then questions are 

raised. For example, the question of. 
Goa is there. I think we have not yet 
taken a very definite position on that. 
The revolutionaries in Angola are 
raising the standard of rebellion. 
ShOUld we not think of allowing at 
least the patriots in Goa and outside 
Goa to do something about the matter 
in such a manner that the spirit of 
Angola rebels, of the Angola revolu-
tionaries and the fighters of Santa 
M aria are strengthened, that the Por-
tuguese do not get encouragement by 
our neutrality but that they get a cer-
tain amount of demoralisation by acti-
vities not only on the part of the peo-
ple but on the part of our Govern-
ment? That is just a question I 
would address to the Govern-
ment. I would not pose any pro-
blems now or come to any con-
clusions just now. But that should 
be a thing for thought. Should we lie 
low so far as this question is concerned 
and not do something at least in the 
matter of activising the problem in 
such a way that the Portuguese are 
made to think about the problem once 
more? 

The President's address refers to the 
report of the Indian official team in 
regard to the delineation of the bor-
ders of India and China. I am one of 
thOSe people who believe that the 
Indian officials have done good work 
and that they have presented a strong 
case about our border, and that it is 
no longer a problem of vagueness. The 
borders are being shown here and 
there and their co-ordinates are defin-
ed; the places are defined and the 
maps are being presented and history 
is being presented, and they are done 
in such an efficient manner that I 
think the officials have done a good 
job. And as officials-they are not 
politicians-they had no powers to 
corne to any agreement. But officials 
as such, they had certainly done a 
good job. 

But then merely delineating and 
presenting a strong case has not emled 
the 'problem and it was not expected 
to, becaUSe the problem can only be 
ended by the two Governments sitting 
together and negotiating now on the 
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basis of the case presented. Here is 
'our case. Obviously the Chinese have 
not accepted our case. They do not 
think it is a strong case, because obvi-
'ously they were not expected to sil-
ently gobble up all the maps that were 
,presented to them, all the history, all 
the survey that were presented to 
them and say, "All 'right, Salaam, we 
will accept it!" No one can expect 
that. They certainly presented their 
maps and survey and their history and 
again, the problem remains in a dead-
lock. It is an advance and it has ad-
vanced one step further only in this: 
that both sides now have put the co-
~ a  and geography and history 
together for the people to see and to 
judge. Therefore, under such a con-
dition, it is now for the Governments 
to take steps, and it is for the Govern-
ment of India-I cannot simply press 
the Government of India, but also the 
Government of China, as a citizen of 
India-to take it up and I say that 
the question be taken up now on a 
political level. 

The officials have done their job. 
Let the politicians of the two Gov-
ernments now do their job, and if a 
problem of Burma can be resolved, 
the,e is no reason why the problem 
about the Indian and Chinese borders 
cannot be resolved. So, on this ques-
tion, the next step would not be, as 
some of my hon. friends would like 
to do: mere sabre-rattling will not 
help, because this is not the age of 
sab"e-rattHng on either side or on any 
side. Everybody knows that, because 
We do not do sabre-rattling even in 
the case of Pakistan. The thing is 
IY'ng there for ten years and all our 
sabres are in the scabbard. There also, 
we are doing the same thing. Even 
in Goa we are not resorting to sabre-
rattling. We do not demand it. But 
somehow or other, some people like 
to do some sabre-rattling only in re-
gard to China. 

I would say in regard to Pakistan 
border also that Pakistan has no right 
to negotiate about the borders with 
China-absolutely none. Kashmir be-
ing our area, that area is also ours, 

and no Government has a right te 
negotiate with Pakistan on the dis-
pOo31 of those border areas. Here too, 
I am not guided by press reports. Even 
the Prime Minister has not confirmed 
the p,.ess reports. Therefore, I am not 
prepared to asswne that China has 
started negotiating and then to be 
indignant and agitated about it though 
everybody has a right to be indign-
ant about it if it really happens. 
Therefore, on that question also my 
position is very clear: that Pakistan 
has no right and it would not be cor-
rect for any other country including 
China-there is no other country any-
where there I think-to negotiate with 
Pakistan. It would not be correct 
either on moral or political grounds, 
because the position is, that those parts 
are ours. 

Certainly then the question is rais-
ed as to why they did not negotiate on 
this question with us. As I under-
stand the document, we were not nego-
tiating a settlement. The officials were 
demarcating and what they said was 
"it is inopportune" as far as I under-
stand. That does not mean refusal to 
negotiate in principle on the fact whe-
ther India does not have that area 
as her part but that it belongs to 
China and vice versa. "Inopportune" 
simply might meari you cannot even 
go there and teI! us what is where! 
Therefore, let Us leave that and let 
Us delineate as far as other areas are 
concerned. So, that statement need 
not be stressed too far but the atti-
tude as such can be noted. In fact, the 
foreign policy that India has pursued 
in the last five or six years, is a policy 
which is in the direction of opposing 
imperialist monouvres. Therefore it 
has created a response from the impe-
rialists which is not very healthy for 
themselves or for the colonial coun-
tries. But, I would request Govern-
ment to be a little more firm. As re-
gards the United Nations, the role that 
they were playing in the Congo wa9 
not a good role which is influenced by 
the way in which the Secretary-Gene-
ral, Mr. Hammarskjoeld, was listening 
to the adviCe of his imperialist advisenl 
and not others. With that caution I 
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would say that the foreign policy is 
certainly one of which our country and 
our people should be proud.. If the 
Address had put it in a rather inspir-
ing language, I would have been very 
glad. But I think that addresses of 
this kind are not supposed to be inspir-
ing. I think by their very nature, they 
are supposed to follow the style of a 
postal gazette, than of inspiring Ad-
dress. I am not reflecting on the Pre-
sident-of the style I am saying. It 
is a catalogue. The catalogue is a 
good one, excepting for the note of 
caution or reservation which I want 
to introduce in it, that the foreign 
policy should be pursued with greater 
consisteney and greater opposition to 
the colonialists in the United Nations. 

Coming to the home policy, the pic-
ture of the home poliey is what?-The 
picture as taken at the end of the 
Second Five Year Plan and the begin-
ning of the Third Plan? If you pose 
the question what are our accomplish-
ments on the eve of the Third Plan 
wben this House meets and the 
President addresses it, I would put it 
like this. If you sum up the achieve-
ments of the five years of the Second 
Plan, I would say in the matter of 
industry have we achieved anything? 
Of course, we have achieved a good 
deal, which is a great thing. The first 
great thing we have achieved in the 
last five years is to lay down the basis 
of certain heavy industries which have 
broken the blockade which the impe-
rialists wanted to impose on us in the 
matter of our development. In the 
First Plan they would not give us this, 
that or aJlything. They used to say: 
"You look after your agriculture and 
a little irrigation, and all the old en-
gines which were dilapidated because 
of war. And after you develop that, 
later on think of something else." And 
it was a wrong thing, as the Prime 
Minister said, not to have thought of 
heavy industry. It was fortunate in 
the Second Plan We corrected our-
selves. Emphasis was laid on the 
heavy industry and especially in that 
..ector where we are the most depend-

. ent. Everybody can shake his flinger 

and upset our economy if we have no 
iron and steel, no coal, no oil and no 
heavy machinery. Now we have made 
up. Not that it is enough compared 
to the size of our country. Considering 
the vast size, the vast population and 
our needs, what is being done is noth-
ing for a country of four hundred mil-
lion. Even if you go to 4 million 
tons of steel what is it? 12 million 
people of Czechoslovakia has got six 
million tons of steel productioR. A 
small country like Luxomburg produc-
ed three million tons of steel with a 
population I think of a million or so. 
So, compared to our needs it is not 
enough. It is not a question of com-
paring our needs with what is being 
done. 

We have established a heavy indus-
try. Certainly it is not to the satis-
faction of many people even in this 
country. How many big industrialists 
there are who are satisfied with the 
proposal that we are going over to a 
fourth steel plant and these industria-
lists who object to that are the arch-
enemies of our country; they are anti-
nationalists in that they object to the 
growth of iron and steel industry in 
this country. Not only that. How 
many people are satisfied with the dis-
covery of oil? When oil is found in 
Gujerat, it sinks the hearts of im-
perialists outside that their monopoly 
is getting broken. This is the condi-
tion. The oil programme of the Gov-
ernment has been going on on correct 
lines. Inspite of that, I find that even 
in this country there are people who 
are sorry that in every well dug oil 
is being found. They feel they are 
being buried in every well dug for that 
oil. They are sorry that India is be. 
coming strong. 

Therefore, it was a sorry spectacle 
to see that when the Government of 
India bought oil from the Soviet Union 
which has been of crucial help to us 
in combating the deadlock which was 
being imposed on us, and when that 
oil was being offered by the Ministry 
from State to State and from Corpora-
tion to Corporation, State Ministries of 
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the Congress itself were trying whe-
ther they could not buy Burmah-Shell 
and Stanvac oil. It was to save a pie 
here and a pie there. Tenders were 
invited and We know how in tenders 
somebody underquotes somebody else. 
These tricks were played when the 
Government of India with its oil pro-
gramme were telling the States to buy 
this oil, because not only was the oil 
cheaper, but it was one of tactics and 
strategy. Even if it were five pies 
dearer than Burmah-Shell and Stanvac 
it should have been bought. Now 
there are explanations coming for-
ward, but I would like to see what 
is go:ng to be done in that matter 
later on. However, summing up the 
developments of five years on the eve 
of the Third Plan, the basis of heavy 
industry is being laid; the basis of 011 
industry is being laid; the basis of irOn 
and steel is being laid. That means we 
have broken the blockade that was 
imposed on us. 

We know Durgapur is held by the 
British that Rourkela is held by the 
Germans. We know how the help 
has come. We know when it came. 
When we decided, as a correct line, 
not only to take help from the West-
ern sector, but also to take help from 
the socialist sector, then only the 
gentlemen of the West were brought 
into a mood to give us their proposals 
in the iron and steel sector. And yet 
today they are trying as much as 
possible to sabotage certain lines of 
development. 

As I said, we support the Plan. But 
how do we support it? The Plan has 
two contents. We support the Plan on 
one content and not on another. The 
Plan has a country inside it. In so 
far as every development of the 
Plan leads to the independent eco-
nomic development of the country, 
we support the Plan. We suppert 
the country in the Plan. But we do 
not support the class in the Plan. 
Because inside the Plan there is a 
class which is trying to grab every-
thing, trying to steal foreign ex-
change, trying to get the State sector 
abolished. The crucial development 

President 
in the Plan is the development of the 
State sector and every Indian, every 
citizen who wants the development of 
the country's economy ought to sup-
port the extension of the State sec-
tor. 

The modifications in the industrial 
policy that are being tried by some 
people, taking away certain strategic 
industries from the Industrial Policy 
Resolution and handing them over to. 
the private sector is a suicidal step. 
Therefore the country in the Plan we 
support; the class in the Plan we do· 
not support. We criticise them. The 
Plan is being grabbed by some people 
for their private interests, for their 
class interests and not for the coun-
try'S interests. Therefore, we have· 
got an attitude of support to the Plan 
on one side as well as criticism of the 
Plan on the other. 

For example, take the State sector 
in indu&try. We have heard in the 
Question Hour even today that when 
we have developed certain units of 
industry on the basis of taxes we im-
posed on the people, from the money 
we took from the people, these gentle-
men come up and say now that you. 
have developed it, you sell it to us. 
There are some people who are ready 
to sell it. We tax the people for build-
ing these industries, later on you sell 
it to these gentlemen for making pro-
fits out of it. What is the policy? Is 
that a correct line? Then they say: 
"The report is still private." It has 
leaked out in the Press. One news-
paper in Bombay complained, when 
it was leaked out to one paper, why 
not to us and they expressed satis-
faction that at last Government is 
thinking of denationalisation of the 
State sector-privatisation of the State 
sector. From the House there ought 
to be condemnation of any such 
policy; the House should unite and' 
tell the Government, "For God's sake 
do not take a step in that direction." 
A beautiful plant like the Hindustan' 
Machine Tools ........ . 

An Bon. Member: It is 
rumour. 

only a' 
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SbriS. A. Dange: There are 
. rumours. That is why I am asking 
·you. 

Sbri Tangamani (Madurai): The 
Mazumdar Committee's report is 
there. 

Shri S. A. Dange: A committee was 
appointed with an official as Secre-
tary. Why was a committee appoint-
ed to think of such a thing. Whether 
you sell later On or not is another 
thing; tha t you should appoint a 
committee to think of such a proposi-
tion means there is something black 
in ~  

The Minister of 
Morarji Desai): No 
has been appointed. 

Finance (Shri 
such committee 

SlLri Tangamani: The details of the 
report have already appeared in the 
Press. 

Shri S. A. Dange: I will take it for 
granted that no such committee was 
appointed, no such decision was taken 
and that there is no danger of any 
unit in the State sector being sold out 
to any private concern. I take that 
assurance. 

Shri Morarji Desai: No assurance is 
necessary where nothing is happen-
ing. It is only his imagination. 

Mr. Speaker: He refers to a com-
mittee---Mazumdar Committee--which 
was appointed. Was a committee ap-
pointed? 

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri): 
There is a committee, but the point 
which they have considered is this. 
He says we propose to sell out our 
pUblic concerns to private people. 

Shri Tangamani: Shares. 

Sbri Lal Babadur Shastri: It is, at 
present, only peing theoretically con-
sidered if in case a new venture is 
set up in the public sector whether 
we could raise a certain percentage--

10 or 15 per cent--nf shares fram the 
public, whether public shares could 
be raised and they can participate in 
that public venture. That is the basic 
idea. It can never be a public sector 
project unless Government own 51 
per cent of shares. 

Sbri S. A. Dange: I am basing my-
self on the reports from very respon-
,::;ible business journals. 

Shri Lal Bahadur Shastri: The ques-
tion of HMT was raised this morning 
also. It is a fantastic idea. HMT is 
one of our best projects; we can 
never conceive of selling out even a 
single share to anybody. 

Shri S. A. Dange: I am very glad 
about that pronouncement and that 
clarification that there is no danger 
of these best things which we are 
creating w:th people's money being 

sold either completely or even partly 
to the extent of 5 or 10 per cent of 
shares to anybody in the private sec-
tor. I am glad to have got at least 
some clarification on this matter. 

So far as the State sector is con-
cerned, Government should certainly 
be warned about this. Even though 
they may not themselves think about 
it, the private interests are going to 
try it. They have an eye on the LIC, 
an eye on the HMT, an eye on the 
Sindhri factory. Business journals 
belonging to the monopolistic sector 
are discussing these propositions and 
it is certainly a good thing that these 
proposi tions are buried once and for 
ever, that there would be no danger 
of halting the development of the 
State sector and its extension, but that 
there would be concerted attempts to 
extend the sector in bigger and big-
ger spheres of industry, which is very 
vital for the development of the 
country. 

I do not say we are in a position 
today to take over all private indus-
tries. I do not say that we can re-
serve all private industries in the 
future for the State sector. We can-
not do that. For example, the medium 
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and smaller mdustries cannot be taken 
<:lver in the State sector today. What I 
.am thinking of is strategic lines of 
production like heavy machinery and 
coa L Coal ought to be in the State 
sector as a whole, but there have been 
.hesitations and vacillations and some 
more concessions are being given to 
the private sector, because produc-
tion has not reached the target which 
we had intended in the Five Year 
Plan. So, in these matters, I would 
just caution the Government about 
this. If these assurances and clarifi-
cations turn out in the future to be 
~ l l  true and no attempts are 
made henceforward, I shall be the 
first person to be very glad about it. 

I come to another question. What 
is the net result of this development? 
One should certainly be proud about 
the internal development industries. 
But the second sector in which we 
have lagged behind is the agricul-
tural sec:or. We are running to other 

~  for wheat and SO OD. Why 
was the failure so huge in this parti-
Gular sector, which is one of the most 
crucial sectors? In fact, it is the 
foundation. The foundation of the 
€conomy as it exists today and which 
we are building is agriculture. There 
we have failed. Production has in-
creased by about 40 per cent no 
doubt, but stiIJ that increase is not 
based upon any firm progressive step 
in land reforms that will ensure a 
continuous rise in production on a 
rising basis. There it is all crisis, 
because our attitude to land reforms 
is vacillating and is not clear. We 
once call for co-operatives, but when 
some interests attack them, Govern-
ment retreat. We call for abolition of 
landlordism, but still tenants are 
thrown out ann huge areas of lands 
are still held il' private hands. 

So the agricultural sector Iemains 
in danger and I feel that is one of 
the most vital parts of our economy. 
Everybody is agreed about it, but we 
are not making progress in spite of 
our tractors, big farms and so on. 
That i,s one sector which is not capa-
ble of treatment which we are giving 
to the industrial sector. It is easier 

to build a steel plant, but it is not so 
easy to build up a huge mechanised 
farm and by that meet the needs of 
our country in the matter of food and 
raw materials. Therefore, even if we 
start imitating the tact:c of Suratgarh 
farm with huge machines and estab-
lish 10 Or 20 farms like that, as pro-
posed by certain industrialists, that 
is not going to solve the agricultural 
problem. It can only be solved by 
the right line taken at the Nagpur 
resolution, But that resolution has 
been put ,'n cold storage because of 
certain contradictions inside those 
very people who fought for that 
resolution in the Congress; and since 
Congress is the ruling party, they 
themselves have to be told whether 
they are going to put into effect that 
resolution and thereby correct the 
agricultural situation in favour of the 
people. 

The question that arises is, who is 
benefited by these developments? 
Who is gathering the major gain from 
t'oc2e developments? If you put that 
que3tion, it is very clear that the rich 
are getting richer and the poor have 
not grown less poor. That is the pic-
ture in the country. That economy is 
developing in such a way that rich 
are getting richer simply means the 
development of capitalism and noth-
ing else. The State sector is in the 
hands of the State, but even then, it 
is subject to capitalist influence. 
Therefore, while one should be proud 
about the development, the net gain 
and the step forward that has been 
taken, one should be sorry that the 
step is not yet benefiting the masses 
of the people. That is a very sad 
spectacle. 

Take the matter of wages. We get 
wage increases from the wage boards. 
The President's address refers to it. 
But every wage board report has 
taken at least two years to ccnne into 
existence and every .recommendation 
is stalled for months, including the 
reccnnmendations of the Pay Commis-
sion, as we have' seen. These re-
commendations are not given effect 
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to. For example, the recommenda-
tions in regard to cement and sugar 
are still hanging fire. In these ques-
tions, the approach is, whenever it 
affects the workers, then there is 
he3itation, vacillation and almost a 
retreat from positions which are 
forced by the action of the workers. 

For example, even on the question 
of the strike by Government emp-
loyees which has been reterred to in 
the address, my friends know what is 
the position. The question of victi-
misation is still dogging Us and people 
are victimised for no plausible 
reasons, just because certain authori-
ties want them to be victimised either 
for politiesl reasons or other reasons. 
It is a problem for every Ministry. It 
is not only a problem for the Minis-
try-the Ministry thinks once a per-
son is di!Mli.ssed there is no problem-
it is a problem for every party, a 
problem for the country, a problem 
for the whole of the working class. 
There is victimisation in the Defence 
Department. Some people on this 
side think that Shri Krishna Menon is 
a communist. (Interruptions) If it 
were so, I "do not understand why he 
is victimising the workers in the de-
fence industries. If I were the De-
fence Minister, I would not victimise 
my workers like that. That is a sure 
proof that their criticism of the De-
fence Minister is wrong (Interrup-
tions). And that is also a proof that 
the idea that we support him in 
everything that he does is also wrong. 
I am particularly pointing this out 
because on the matter of the victimi-
sation of the employees every Minis-
try is uniformly reactionary. There 
is nobody ..... . 

Shrl Raghunath SlI1gh (Varanasl): 
Is there freedam for strike in Russia 
also? 

Shrl S. A. Dap: Since then forty 
years have passed in the Soviet Union 
and you are too late in the day to ask 
the question. 

AD hOD. Member: Freedom for 
blackmarketing is not there, I sup-
pose. 

Shri S. A. Dange: Why discuss 
Soviet Union. In the Soviet Union 
16 people do not die because the tem-
perature has fallen to below normal 
and people could not stand it. That 
has happened in Mokameh, the other 
day. 

Shri Asoka Mehta (Muzaffarpur): 
There only the news does not come in. 

Shri S. A. Dange: You are afraid to 
go there. I would suggest every-
body to go there and see. Shri Nath 
Pai had gone there the other day. 
Therefore, let us not discuss Soviet 
Union, because the Soviet Union is 
not here to speak about it. Look at 
the Sputnik going to Venus and you 
should be in e. mood to write poetry 
about the Venus and Soviet Union. 
Look at Bhilai, look at oil, look at 
others. You are now in the wrong 
question. 

Shri Asoka Mehta: Yes, foolish 
question like strikes. 

Shri S. A. Duge: On the question 
I)f wages of workers the Plan is not 
functioning the proper way. On the 
question of the rights of workers the 
Plan is not functioning in the proper 
way. On the question of relief to the 
citizens the Plan is not yet function-
ing in a proper way. If you give at-
tention properly to them, then these 
developments which belong to the 
country and are based on the sacri-
fices of the people will benefit the 
people and will certainly strengthen 
our country and our people. Now 
that is the lag that is not mentioned 
in the President's' Address. Only OIl\, 
side is presented. Wage boards are 
appointed, but what about their 
effects? Even their effects are nulli-
tied by the price rise which has been 
mentioned. The price rises are still 
incapable of being controlled with 
the result that whatever wage in-
crease you give, tomorrow it is upset. 
Therefore, our slogan has been: link 
up every wage increase and every 
wage to dearness allowance automa-
tically so that at least what is given 



911 Motion em PHALGUNA 1, 1882 (SAKA) Address by the 
President 

912 

today is protected. That was the cen-
tral slogan of my organisations, the 
All India Trade Union Congress. Be-
cause, Government and the boards 
may ~ the wqes; next day, 
Government realises they cannot con-
trol the price and the effect of the 
wage increase is upset. So, the bless-
ing of wage increases is turned into 
curses because they are not able to 
control the price line. Therefore, 
the best system should have been to 
link up the wages with the dear-
ness allowance or cost of living. 

So, on this question what I can 
say is on this matter the policies are 
not pro-working class and pro-pea-
sant. The Plan for the country is 
being used by the capitalists. The 
Plan is developed by the whole coun-
try with the sacrifices of the people, 
the sacrifices of the intelligentsia and 
all classes, including the capitalists 
even. But the gains are only going 
into the hands of one class. And un-
less this correction is made, we shall 
not go forward, as we ought to go for-
ward, in the matter of social progress, 
making the whole thing available to 
the country. 

This is a matter which I appeal to 
the CongreJIII party to think over. 
Because of this irritating situation, 
frustration, disappointments, people 
working and yet not getting the be-
nefit,-everybody sayS the country is 
going forward but the man in the 
street thinks he is going backward 
and he is starving. Of course, not 
everybody is starving. There is no 
doubt about it that certain sections 
get wage increase also--but the gene-
ral picture is frustration. All these 
irritations are utilized by the reac-
tionary people. 

For example, whenever any failure 
ailywhere is pointed out, as there are 
certain mad people, there are scoun-
drels in every community, once a 
communal mishap takes place whole 
towns and areas flare up in mutual 
massacre. What is it due to? Is it 
not because we have not been able 

to possess the conscience and the 
minds of the people with one single 
ambition that this country is develop-
ing and the country's developmental 
gains are coming to the people? Be-
cause the gains do not come to the 
people, the reactionaries can get hold 
of them 8Ild say that it is so because 
this community is bad or that commu-
nity is bad. Therefore above all this 
should be placed class consciousness 
and nation consciousness. Instead 
of functioning for the development 
of the country, for the peasants and 
workers, all gain is frittered away 
and we see the phenomenon witness-
ed in Jubbalpore. Jubbalpore is an 
industrial town with a fine working 
class colony and fine working class 
people. Yet, when the incident hap-
pened it could not be controlled. Cer-
tainly, the incident should be con-
demned. Why should we condemn 
one community or other community? 
It is done by anti-social elementa 
which are everywhere and which 
should be fought out "by the society 
as a whole. Instead of that, in JUb-
balpore certain reactionary parties 
took advantage of it and, instead of 
suppressing it, spread it out in the 
hope that they can divide the coun-
try. In this way they stop the coun-
try on its way to progress. Therefore, 
elements in the Congress who dis-
approve of this, elements in all par-
ties who disapprove of this should 
combine on this platform of suppress-
ing this communalism with one sin-
gle united voice. But that single 
united voice, to become effective, will 
not be put in that condition by 
simply talking of moral resolutions 
against casteism and communalism 
and reiterating them in new resolu-
tions. No. It cannot be done only 
by that. The whole development 
must be taken in one way. Unless 
you unite the population at some 
higher level, the lower levels will 
persist in giving a wrong direction, 
and that higher consciousness is based 
on (1) the country and (2) the class. 
The country is mine, that is, of the 
people, and not of a h'!.ndful of pri-
vate monopolists, who want to plan 
for themselves; a handful who 
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want to take away the gains 
for themselves, a handful tak-
ing all the lawless gains for them-
selves; the gains shall be distributed 
over the people, especially the toiling 
people. If everybody goes in that 
way, if we succeed in putting that 
stamp on our developmen!.---<:ertainly 
development is taking place but the 
question is the direction and the 
stamJr-then we will be on the right 
track. Now the main direction in 
development is correct but the direc-
tion in relation to the masses is 
wrong. Development direction true, 
but development in relation to the 
masses is untrue, in fact, it becomes 
anti-people. Therefore, if this is 
taken into consideration, the hopes ; 
of future development will be l ~.. / 
led and We shall be On a better roa .: 

/ 
Shri Asoka Mehta: Shri Dange; 

while concluding his speech, talked 
about the need for unity of effort 
and outlook in the country to fight 
the forces of communalism and other 
anti-social elements. There is this 
unusually large attendance in the 
House at this comparatively late hour 
because members had assembled to 
hear Shri Dange speak on a question 
which is even more vital for our coun_ 
try, that is, the territorial integrity 
and the inviolability of our frontiers. 
We were anxious to hear from him 
whether on this crucial question he 
stands with the people of India or 
he has a place apart from them. And 
it is a matter of deepest regret to us 
that on this matter he has remained 
equivocal and he has tried to dis-
cover the tightest rope that he can 
find so that he can walk on it with-
out falling. My hon. friend, Shri 
Dange sought to explain away China's 
refusal to discuss with our officials 
the question of frontier in northern 
Ladakh by suggesting "Of course, 
you cannot go there; and you cannot 
point out what places are where. The 
refusal should not be construed as 
China's instransigence." I do not 
know if he had the time to read the 
big volume. ?erhaps he has been 
reading the volume backwards and 

has not had the time to reach the 
first part which deals with India's 
case! But I hope he had the time to 
read this very brief sUllUna.ry which 
the External Affairs Ministry has. 
published. May I draw his attention 
to page 1, the very first page of the 
summary of the report of the officials 
of the Government of India and the 
People's Republic of China on the 
boundary question? On the very 
first page, in the very first paragraph 
it is c;early and unequivocally and 
unambiguously stated: 

"Moreover, China has now come 
out openly on the Kashmir issue, 
and declined to recognise the ac-
cession of Kashmir to India. She 
has also gone back on the accept-
ance as recently as April, 1960 
by Premier Chou En-Iai of India'. 
relations with Bhutan and Sik-
kim." 

15 hrs. 

Is this what Shri Danee said? Is this 
conclusion capable of the interpreta-
tion that Shri Dange offered? Let the 
hands of those who want to come to 
Us with the plea for unity be clean. 
If that hand is put forward-I hope 
even the Treasury Benches and the 
Congress Party may perm.it me to 
say this---we shall be only too ready 
to grasp it. We shall be only too 
ready to grasp the hand anyone in 
the defence of our cOuntry and for 
the preservation of the territorial in-
tegrity of our country as well as for 
the preservation and enrichment of 
the independence of the country. 
But that has to be the hand of an 
Indian patriot. It is a matter of re-
gret and of profound distress to us 
that. the party led by my hon. friend, 
Shri Dange, should be willing to play 
a role which fills our heart with 
shame and sorrow. But I cannot de-
vot" all my time to Shri Dange. I 
shall turn to him a little later. I have 
got to say something about the gra-
cious Address that the President gave 
us the other day. 
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I have the deepest and the pro-
foundest of respect for the President, 
bllt may I be permitted to say that I 
was deeply disappointed by the Add-
ress. I remember when I was a stu-
dent a particular phrase used to at-
tract me very much. That phrase is 
'tasteless. odourless and colourless'. I 
would say that the Address is really 
like that. It is something so com-
pletely insipid that I find it very diffi· 
cult to get hold of it anywhere. 

It is strange that at a time when 
China is trying to hem us in, when 
every effort is being made to isolate 
us, when our territory is being violat-
ed. when our two aggreSJors. the 
aggressor. to the west and t,le aggres-
sors to the east, are locking them-
selves together in an unholy alliance 
of antipathy against us, in this Add-
ress there is not even one word WhIch 
would spark the fire in the imagina-
tion of our people. Just when we are 
being made the victim of aggressive 
efforts and designs and. on the other 
hand. when we are on the eve of 
launching our Third Plan with which 
are tied up our hopes, dreams and 
ambitions, we get this Address. 

This Address, I know, was not 
written by the President. He is a 
great writer. But surely the Address 
could have been written by the hon. 
Prime Minister who also is an out-
standing writer. There are other 
hon. Members here on the Treasury 
Benches who, I know, can write very 
well. Then there is the whole Secre-
tariat behind them. It is strange that 
such an Address should have been 
written which is lacking in colour, in 
words and in any kind that can en-
thuse and inspire the people! This 
dead cataloguing of tliings and re-
membrance of things past only shows 
intellectual 9ankruptcy with which, 
I hope, we would not like to begin 
the year. 

In the Address, not only in this 
Address but in all Addresses there 
never is a reference to ~  De-
fence is one subject on which nothing 
will ever be said. Defence is shroud-
ed, mystery. It is covered up and 

kept away from any kind of. atten-
tion and knowledge of the people. 
Pick up any treatise on defence in 
any democratic country of the WOrld. 
At random I am picking up this book 
from which I shall read out to you. 
the very first, the opening paragraph. 
It reads: 

"It is necessary, now-a-days, to 
underline the fact that all that 
is implied by the word 'defence' 
has become a subject of debate 
and concern among a far wider 
circle of thoughtful people than 
was the case, not even a genera-
tion, but only a decade ago. De-
fence and strategy have burst the 
bounds of merely official or ex-
pert controversy, in much the 
same way that economics became 
a subject of general concern .... ,. 

There was a time when it was be-
lieved that economics should be un-
derstood only by the enlightened and 
the elite. But the whole process of 
planning has made it possible for mil-
lions of our people to understand 
rudiments of economics. That is why 
there is this excitement and this pos-
sibility of moving forward with a 
co-operative understanding of the 
millions of our people. Because there 
is this rudimentary understanding on 
the part of the masses of our people 
my hon. friend, Shri Ranga, finds him-
self completely cornered. In the same 
way, if we are to meet the challenge 
that has been thrown from across our 
frontiers, it is absolutely necessary that 
the whole interest and intelligence 
of the people must be drawn to the 
understanding of all the problems of 
defence. But my hon. friend, the 
Defence Minister, believes that he 
should be voluble on every other sub-
ject but on this subject his tongue 
mast remain tied. I hope and trust 
that as is the case in the United 
Kingdom, every year the hon. Defence 
Minister will prepare a Defence White 
Paper, the Cabinet will consider it and 
place it before the House and the 
House will have an opportunity to 
consider the White Paper' on defence. 
In the United Kingdom year after 
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year defence strategy and calcula-
tions in a very broad way are consi-
dered by the House and through the 
House by the people. That should be 
the practice here also. 

In the past I made a similar request 
jor supplying Members with the 
Budget on the economic conditions of 
.the country, again on the basis of what 
was being done in the United Kingdom 
and such other countries. I am glad 
that my hon. friend, the Finance Mi-
rust",r, has been doing it and we know 
how often it has been quoted in our 
·debates and discussions and to what 
extent it has helped us in understand-
ing the economic health of our coun-
try. May I, therefore, through you 
convey to the hon. Prime Minister 
.and his colleagues in the Government 
that defence should no longer be kept 
a kind of guarded secret because only 
that defence will be successful in 
which the mass of people have been 
got interested. 

Before I move on to the more im-
portant of the major problems with 
which I want to concern myself, may 
I in passing refer to one subject which 
had occupied so much of our atten-
tion last year when we were discuss-
ing the President's Address and that 
is the tribunal to root out corruption. 
I reiterate that demand. May I draw 
your attention to the fact that in 
·Ceylon-it is a small country and it 
may be making many mistakes, but 
we should be prepared to learn from 
any country-they did one wise thing. 
They appointed a commission. In all 
against 39 Members of Parliament, 
naturally Members of Parliament 
included Ministers and former Minis-
ters, who were in Parliament some 
time or the other between 1940 and 
1959 charges were levelled publicly 
and were enquired into. Thirty-two 
of them have been exonerated and 
seven have been penalised. U you 
read the report, you will find how 
they say that by doing this in a way 
a safety valt'.e was opened up. This 
matter was gone into so fully last 
.time, but let it not be considered that 

President 
it has been consigned to the dustbin 
of history. This problem remains not 
because I say that people in this House 
are corrupt but because I am anxioUl! 
that the reputation of each one of 118 
and more sO of those in whose hand8 
the destiny of our country is, is beyond 
any kind of criticism or cavil. 

I would naturally like to say some-
thing about the biggest single prob-
lem that we face today, that is, 
aggreSSIOn on our frontiers. I would 
like to compliment our officials on 
the wonderful and splendid work that 
they have done. It only shows that 
our officials, when they are given 
precise directions, are capable of ful-
filling the responsibilities. Very often 
becaUSe there is hesitation vacillation 
and all kinds of ifs and 'buts in the 
formulation of policy that things go 
wrong. I would like to take this op-
portunity of conveying our appreci-
ation of the splendid work that QUr 
team of officials has done. Some of 
our neighbours like Burma, Nepal and 
Pakistan seem to think that this is 
perhaps a good time to reach an 
agreement with China. China wants 
to push India, to isolate India. For 
reasons, I can understand, some 
of the smaller countries are 
thinking that if China is willing to 
reach an agreement why not do it. I 
have no objection if anyone wants 
to reach an agreement in such a con-
text. May 1. therefore, point out that 
such agreement cannot be relied 
upon? This big report has made it 
clear that in 1954, when the 
agreement was signed between the 
Prime Minister Jawaharlal Nehru and 
Prime Minister Mr. Chou En-Iai, cer-
tain passes were agreed to as demar-
cating or designating the frontiel'!l 
between China and India in the middle 
sector. It is in this very middle sec-
wr tibat today the Chinese are claim-
ing 500 square miles of territory. 
Here is the signature of the Prime 
Minister of China. Here is an agree-
ment validly signed not by his pre-
decessor, but by himself. What is 
value of the agreement? That agree-
ment is treated as scrap of paper 
because the Chinese themselves have 
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said, that when a question becomes 
ripe, only then, we take it up for dis-
cussion. The Burmese question will 
become ripe if India is not able to 
stand up against the aggressive 
designs of China. Nepal will be trod-
den under feet if India is not able to 
stand up against China. 

Therefore, let our Burmese friends 
and let our Nepalese friends, and let 
all our other friends realise that 
when India is fighting for the preser-
vation of the territorial integrity and 
national independence of India, we 
are not merely fighting for our own 
country. We are fighting for holding 
back the aggressive designs and 
aggressive purposes of China. We are 
serving the cause of world peace. We 
are serving the cause of the nations 
of Asia. If somehody wants to take 
advantage of this situation, they can 
do it. But, it is short-sighted. We 
too thought that there are short-cuts 
in such matters. Wp have burnt our 
fingers. I hope, as we are learning 
from our past E'xperience, other 
nations will l~a  from our experience 
and not necessadJy invite to go 
through a similar bi ter experil!nce. 

I would like to know, in the western 
sector, were the 12,000 squal"e miles 
occupied at one time, or were these 
12,000 square miles occupied bit by 
bit. When did we first know about 
the occupation? What was the total 
territory occupied at that time? Af'er 
we had known it, what did we do to 
prevent further occupation, because 
how are we to believe that it has 
frozen with 12,000 square miles? This 
has been steady encroachment. This 
steady encroachment can be stopped 
if we know that this is why we could 
not do it earlier and this is why we 
are sure to do it now. 

My friend Shri Dange accepts the 
McMahon line. I hope he does. But, 
he never says a word about Ladakh. 
The traditional line is to be accepted. 
Whose traditional line? There are so 
many traditional lines. 

An Hon. Member: Communist tradi-
tional line. 

1924 (Ai) LSD-6. 

Shri Asoka Mehta: I wish that even 
when he is making this tight rope 
walk, he will have the pole properly 
held. 

On this point of Ladakh, I am afraid 
the Prime Minister and his Govern-
ment have not made the position clear. 
They have not taken the House into 
confidence, they have not taken the 
country into confidence. I would like 
to ask the Prime Minister, if, as our 
report says-and I am proud of it-as 
early as 1865, the then Government 
of Kashmir could maintain police 
check posts in the northern Aksai 
Chin area, why was it difficult for us 
to do it in 1955? We are proud of the 
fact that our forefarthers braved all 
kinds of inclemencies of weather and 
they were prepared to face every 
hardship. Today, have we grown so 
soft? We the sons and daughters of 
India, for the safety of our country, 
shall not hesitate to stake our lives. 
We are not going to be frightened by 
difficult climate. What is it? Surely, 
the brave javans of India never said 
that they will not go there. It was 
misplaced humanitarianism on the 
part of the Prime Minister. 

Shri Ranga: Cold feet. 

Shri Asoka Mehta: Shri Ranga 
says it was cold feet. That is his 
hnguage. I am not accustomed to use 
it. 

Shri Ranga: No. You suffer from a 
similar thing. 

Shri Asoka Metha: I believe public 
life is meaningful only when there are 
courtesies. If Shri Ranga thinks that 
because he has parted company with 
the congress only the other day, he 
should part with courtesy also, I do 
not go with him. 

Shri Ranga: Read Virata Prava to-
morrow or the day after. 

Shri Asoka Mehta: I would like to 
find out from the Prime Minister and 
the Prime Minister owes to this House 
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an explanation, if in 1865 this was 
done, why this was not done between 
1950 and 1960. 

The big report says, indeed, not a 
single official Chinese map published 
prior to 1950 was cited by the Chinese 
in support of the Chinese alignment-
not one single map published before 
1950. Since 1950, my hon. friend and 
still my leader, Acharya Kripalani-
in spite of his leaving, he is my 
leader--over and over again, has 
drawn attention to what he has called 
cartographical aggression. What was 
the Prime Minister's reply? We have 
written to China, we have written to 
Russia, they said that these are old 
maps, do not take notice of them. How 
many countries are still indulging in 
cartographical aggression? We ignored 
them, we slurred over them, we slept 
over them. We considered that these 
are aggressions on paper. Here is the 
man-Acharya Kripalani-who had 
pointed out over and over again that 
these aggression on paper are always 
preludes to aggression on land. That 
gentleman on the other sidE>--'Pandit 
Nerhu-ignored this warning. 1 hope 
this will not happen again. Any carto-
graphical aggression anywhere has to 
be corrected there and then, or we 
shall have to pay in terms of blood, 
sweat and tears. 1 am sorry, this is a 
question which, 1 am sure, moves each 
one so deeply and so profoundly that 
it is difficult to restrain one's emotions. 
Because, here, we are anxious through 
this House to communicate to the 
country the anguish, the anxiety, the 
indignation, the urgency with which 
we want this Government to move in 
order to see that the frontiers of our 
country remain inviolate. 

We shall have the pressure of China 
on our frontiers; it will continue. We 
shall have to live with it. It is not 
easy to live with aggression. It 
requires strengthening of the muscles 
every minute of your life. That is 
why 1 find it ~ so unsatisfactory that 
so little thought is being given to the 
health Of the nation? The Prime 

Minister said that the health of the 
country is not very satisfactory-I 
forget the exact words. Why is it so? 
Unless you have good health, you can-
not live with aggression. 

An Hon. Member: Mental health. 

Shri Asoka Mehta: The health or 
the nation. The mental health of the 
Prime Minister is wonderful and so 
he is physically, fortunately. 

There are three-fold elements today 
that are interested in creating trouble. 
One revival of the feudal elements. 
There are many fine people among the 
Princes. My young friend the Maha-
raja of Bikanir: we are happy to have 
him as our colleague. 

An Hon. Member: And Baroda. 

Shri Asoka Mehta: But, there are 
others who think that they live in ;he 
18th or 19th century. My hon. friend 
Shri Ranga and his friend and my 
friend Shri M. R. Masani are trying to 
stir up this element. Let us not stir-
them up lest in this hour of crisis, we 
confrot ourselves with another diftl-
culty. Then, there are the communal 
forces. What happened in Jabalpur? 
In Jabalpur, the communal elements 
on both sides created a situation where 
the nationalist and secular elements 
were overpowered. It is again unfor-
tunate and all parties; your par y and 
my party and every other parties must 
accept a sense of defeat and humilia--
tion that again, on this occasion, we 
were not able to function and prevent 
communal conflict. I leave it to Dada. 
because he alone can chastise us in his 
own inimitable manner. I accept 
chastisement before Dada would offer 
it to me, that we with others failed to 
live up to our ideals. 

There were two mis takes that could-
have been avoided. My two friends in 
the Rajya Sabha Shri Farid Ansari 
and Niranjan Singh went there and 
they have submitteq their report. By 
accident all the senior officers were 
new. All the senior officers had been-
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transferred at the same time and this 
new bunch of officers knew nothing 
about Jabalpur. Surely such things 
need not happen. 

Secondly, there was no clear under-
standing. After all, there should be a 
tension map of every city. Whenever 
difficulties emerge the tension map 
should be able to tell you what are the 
areas to be pro!ected and guarded. 
Nothing like that was done. 

Then there are the newspapers-
even the Congress Working Commit-
tee's resolutiOn has drawn attention to 
the fact-which indulge in communal 
propaganda. Why is this being per-
mitted? If OUr newspaper editors will 
not exercise self-restraint, something 
should be done as far as this communal 
propaganda is concerned. We cannot, 
in the conditions in which we live 
today. permit ourselves to be a shuttle 
cock in this game of communal politics. 

Then, of course, there are our 
friends, the Communists. In their 
resolution, even the name of China is 
not mentioned. As to aggression, 
naturally there is no indication of 
aggression whatsoever. 

These are the dangerous symptoms 
which are challenging national inte-
gration and against which we have to 
work, which we have to counter. I 
appeal to this whole House, barring 
these who will not want to come with 
us, that on this question of national 
integration let us have, I am not sug-
gesting unity, but let this become 
paramount, something which should be 
the inarticulate major premise of all 
our thoughts and action. This is one 
thing that we shall not violate because 
if we violate it, all our patriotism is 
merely confined to our lips. 

Of crucial importance here is the 
Plan. That is where I part company 
with my leader, Acharya Kripalani. It 
is surprising that af er two Plans, we 
are launching on the third Plan with-
ou ~ a serious review, a serious a 3sess-
ment, of all that we have achieved 
and failed to achieve, and the 
reasons why, in the last ten years. This 
cavalier manner of movifig torward 
suggests that we do not always realise 

the importance, the crucial importance, 
of certain turning points in the history 
Of our country. There are no funda-
mental reorien'ations. 

For instance, in the Second Plan 
there was a shortfall of 20 per cent in 
real tenns. I do not know how in the 
Third Plan that is going to be avoided. 
The rate of saving has remained 
almost stagnant. Recently the Gov-
ernment of India, I believe, or some 
one in the Government of India, invit-
ed a very distinguished economist, Dr. 
Thomas Balogh, to India. He has said 
that the real failure has been that, 
from the national point of view, we 
have not succeeded in establishing the 
basis of suitable growth in the country, 
because the rate of savings has not 
gone up, the rate of growth has re-
mained poor. There has been a 
national evasion of stresses and strains 
by relying On foreign aid, not to use 
the foreign aid jusl for the purposes 
of developing the economy, which I 
consider is proper and necessary, but 
relying on foreign aid to make up for 
the lag in national savings. That is 
something which is inexcusable. No 
Government and no Parliament can be 
excused if they 1 ransfer the burdens 
that the people should be asked to 
carry, that the administration should 
be prepared to carry, tha t the repre-
sentatives of the people should be pre-
pared to carry to foreign aid. Foreign 
aid has its own part to play, but do 
not bring it to undertake the respon-
sibilities which we are trying to avoid. 
That has been the second major 
failure. 

The third failure is what one of the 
best friends of India, Miss Barbara 
Ward, Lady Jackson now, has pointed 
out in a very interes:ing article in 
the recent issue of 'Foreign Affairs', 
India on the eve Of its Third Plan. 
She has paid a tribute to the people 
of India for their enterprise. their 
initiative and their desire to move 
forward "irresistibly and unquencha-
bly"-two beautiful adjectives, two 
beautiful expressions. The. people of 
India are moving forward, but what 
are the difficulties, and what has 
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this good friend of India and one of 
the world's outstanding eccno"Ilist£ 
and political commentator to say? 
She says; 

"Such interlocking shortageg 
in the sectors mainly controlled 
by the Government reflect not 
only the degree to which expan-
sion has taken it by surprise. It 
reflects, too, a certain failure in 
the mechanism of planning itself. 
There are no agencies specifically 
empowered to follow decisions 
down through the lazy, lower 
echelons of administration. In 
Army parlance, "Q Plans"-the 
Planning Commission-is not 
balanced by "Q Ops" say, a 
tough Cabinet subcommittee 
demanding a regular account of 
work in progress, not simply in 
terms of money spent but of 
physical targets actually achiev-
ed, and giving no quarter until 
every backlog is made lip." 

Where is this sub-committee in the 
Cabinet, this Cabinet of soft men, 
lacking in any kind of toughness as 
far as administrative efficiency is 
concerned? What is the value of this 
Q Plan if there are no Q Ops. If you 
are not a·ble to do it, there are bright 
young men in your own party who 
may not go outside. Pick them up 
and put them in power, but do not 
play with the future of this country. 
Why? As Lady Jackson has said, in 
the Third Plan, the crucial question 
is administration. Over '1nd over 
again, she says the country will be 
confronted with the problem of 
administration. Streamline your 
administ;ation. If you fail to 
streamline the administration, do not 
talk about patriotism, national 
interests and national integrity. 

There is just one point I would like 
to refer to, and that is that in the last 
ten years our national income is said 
to have increased by 42 per cent, our 
per capita income by 20 per cent and 
consumpti6n by 16 per cent. I would 
like to analyse these ftgu!"es a little 
further, in just two or three minutes. 

Firstly, it is difficult to get up-to-
dale figures for a detailed analysis. 
Detailed analyses have been made 
for a slightly earlier period. The 
Government's figures 'Ire for 1951-61. 
The detailed analysis that has been 
made by a team of brilliant econo-
mists of the Delhi University is for 
1949-58. They say that commodity 
production has increased by 28 per 
cent only. It is services that have 
contributed 40 per cent. And even 
in the services sector, spn'lces like 
Government service have contributed 
47' 8 pe,' cent. Small enterprises 
have contributed an incrp.asc of only 
8'2 per cent. Look at the distorted 
picture. The wrong elements seem 
to be contributing more, the right ele-
ments have contributed little. 

Then again, the total ~a  in 
agricultural production is c'l,;ivaient 
to Rs, 1,700 crores; Rs. 600 cror0, out 
of it has gone to just 3 per c"nt of 
the agriculturists, who are the big 
producers. The total ~a  in the 
annual income in the country has 
been about Rs. 3,60.0 crores in current 
prices; 30 per cent of thi< at least 
has gone to those whose income are 
over Rs. 3,600 a month. 

Let me draw attention again to tbe 
very interesting enquiry which the 
Ministry of Commerce and Industry 
permitted a research student to carry 
out. What is the result? The result 
of that enquiry is that taking only 
five major business houses in India, 
these houses today contrnl, wholly 
control, 540 companies with total 
assets of Rs. 821 crores. The biggest 
single business house in India con-
trols 48 companies, with total assets 
of Rs. 290 crores. The second biggest 
business house, which, in fact, has 
become the first, controls ~ l co-
panies, with total assets of ~  292 
crores. I shall, on a future occasion, 
try and analyse for this House how 
these assets have grown in t:le last 
ten years. 



Motion on PHALGUNA 1, 1882 (SAKA) Address by the 
President 

What has been the metamorphosis 
of change? This is a ~  under 
the very eyes of my good friend, Shri 
Lal Bahadur Shastri, and if there is 
today a sense of frustration, if there 
is a considerable dissatisfaction and 
distress, well, the responsibility lies 
squarely on our shoulders. 

Before ending, I would like to 
point out that recently the London 
Economist brought out a very useful, 
a very interesting report, on the 
future economic developml'nt in India 
in the coming five years. After 
striking a balance_sheets, and 
after surveying everything, I am 
happy to say that The Economist has 
used the language which comes so 
naturaly, to you Mr. Speaker, The Eco-
nomist ends up by saying that "The 
'Ayes' have it". On the whole, the 
future of India is sound; on the whole, 
the future of India is bright; the 
'Ayes' have it. I and my party would 
like to join the 'Ayes'. I say, especial-
lyon this question of the future of 
India, that We want it to be bright; 
we want it to be strong. But it could -
be much brighter; it could be much 
stronger. We are at this crisis in our 
national his ory. We are in furnace 
of our history. Why is it that the 
'Ayes' cannot be so resounding? Why 
is it that the hurrahs and hallelujahs 
for our country cannot be one big re-
sounding bang? Why is it that heads 
have to be counted? Why is it that 
the balance_sheet has to be struck? 
Why is it that only by every little 
head being the 'Ayes' win over the 
'Noes'? We belong to the 'Ayes'. If 
we belong to the 'Ayes', I hope and 
trust that we in this House will so 
function that when next time a bal. 
ance-sheet has to be there, there will 
be no question of striking a balance. 
sheet, because the 'Ayes' alone will 
have the future. 
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~ ~ ~  f;r.r '1ft ~ ~ 
~l  ~ if; ~ m ~ ? ~ ~  

lW3I"lor <mr ~ I 

3ft ;n" q-If : ~ it ~ ~ 
~ ? ~ ~ ~ f'I; ~ m W ;;rTll", 

~  W ~l  I 6"R-<"OJ ~  lli1rT 

~  

~~ ~ ~  

~ m ~ ~~ I ~ ~~ 

~~ ~~~~~ I <ro'<l 
~~ fmrif; ~ ~ 

~~m ~~ ~ 

l ~~ ~~~ ~ 

~~~ ~~~ m 

~  ~~ ~l ~~ 

~~ m l l ~~~  

fiR ;;rr ~ ~ m  m.: 'llJliUT WRi\" ~ 

m~ m~ m~ ~~~~ ~ 
;;rret ~ f.t; f;r.r 'I>"T ;;r;rrar ~ ~ ~  

m ~ ~~ ~~ ~  

m~ ~m ~ ~ ~ 

"lft ~ if; f,;r!f ~  <r@' I ~ ~ ~ 
~~ ~ ~~~  

~ ~ ~ ~ m.: ifiT-r ~ <rtT ~ 
~ m.: ~ ~ 'IiVft t'" ~ I ~ 

~ ~ ;f ifCIl"lIT f.t; ~ ~ 'I>"T 
~ ~~  

Shri Yadav Narayan Jadhav (Male-
gaon): With what results? 

Dr. Sushila Nayar: Let my hon. 
friends not interrupt in this manner, 
otherwise you will have to give me 
time at least equal to what you have 
given to some of the hon Members on 
the other side. 

~ l l l l  ~  : ;or;{ 
~ it ri ~  m ~ it ~ ~ I 
~  mm ;n<f' : ~ ;f ~ ~ 

~~m ~ ~ 
~ ~~  ~ m:'Ii ~ ~ iAT 'Ii<: 

~ ~~~~m ~ 
m:'Ii <IW if; f.A>m, ~  q1t m:'Ii "lft 
~ ~~ I ~ m~~  

~~ ~~  ~ ~  

f.t;it "IT ~ ~ ~ ~  Wfil; "" 
m~~  ~ 

~~ I ~  ~ ~ ~ f.t; 
~  ~ ;f,";f ~  if ~ ~ 

~  ;ft;rl'fil ~ ~~ ~  

~ ~ l ~ if; ~ 

~~~ m ~~ ~ 

~~ ~~  ~~~ l ~ 
;f;ft;r tn:;;it ~ m<mr mr 'IT, 
~ ~ m m  ~~ m ~ 

~ ffl q"it ~ ~~ ~ ~ tn: 
;ft;r 'I>"T 'I>"WlT gm I ~ q;r ~ ;;nva" 
~ ~ !!f'l"i{;ni;;r it\'t "«'IT 'Ii<: ~ t I q;r 
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m~ ~~~~~~  
m ~ it ;f "IT ~ ~  <Ili' ~ ~ '!iT 
~~ ~ ~~ ~~ 

~~l~ ~ ~~m 

iii ~  ~ ~  ~ CI'Ii ~~  

~ ~ ~ ~ i!if1f '1m m ~

~~~~ m~ ll ~~ 
lfJmTir'lft ~ ~ I 

o;fr 6tiT. ~ ::;ftU ~ ~ ~ ~  

f.I; l3: 0 '(for 0 it ~  'IlTlIT it '!iIt;rn 
~ ~ I ~ 'ift;f ~ ~~ amr ~ 
~ ~ ..;r wvft ;;r;rr;r it 'li'fiRr ~ ~ I 
~ ;fr.r  ;fr.r eM ~ ~ I Cfll: ~ t 

~ ~  ~ ~~ 

~ iI<fI'llT I ~ amr ~ I ~ ~ ~ 
~~~~ I ~ ~~  

~~~~ l m~~ ~ I 
~ '!iT f.I"crrorr gm. m ~ ~ ..;r amr 
~ ~~~~~ ~~~  
~  Cfj<;iT ;f ~ mT iffll'lf. WI'IT 

~  ~~ I ~ l ~ 

~ o;fr ~ ~  ;f ~ t. HY.o ~ 

~ 'ift;f ~ 'l"I'f ~ ifimT ~ ~  f,;m 

if ~ '!iT ~ ~ iIiffiT \1:1" I qif' ~ '!iT 
~ ~ <WI' t ~ ~ m  iI'!T ft;rlf 

~ I tI<: <lo lfi<: ;mT iI'fT;f if ~ 'IiWrr( 
~~ l~~~~ l  

~~~~~~ l l ~ 
ll ~~m~ l ~  

~~~ I ~ am ll ~ m 

~~ ~~~ l  

l ~~ l  ~~m~~ 

l m m~~~m ~~  

~  I ~m~ ~~  

~ crr.iT amr ~ ~ ~  ~ lfT W 
l ~~~ t. ~ m ~  I 

~~ ~~ ~  

~~~~~~ ~ 

l ~ ~ l l ~ ~ ~ 

~ ~ ~m ~ ~ l ~l ~ 

srq;ft' 'WT 'IiVft t I ~ if ~ 

President 

"Be ye as meek as Iambs. but 
as wise as serpents". 

~ ~  ~~ 

~~~ ~ ~ m~ 

lm~~ I ~~ ~  

~ l ~~~~~~~ 

~ ~ ft;rlf ~ ~ 1fT ~ ~ ~ 1fT 

~~~~~~ ~ 

~~ ~~ ~~  

~m~  ~ ~ ~~ 

~~~~~~~ 

~ f.romr t f.I; ~ ~ !tiT ~ ~  

~~~ ll ~~l ~  

!q1;;f v-m if m ~ ~  'R ~ ~ t 
~ iflro If m ~ mttrf.nr;r 
~ f;r.;r ;¢f ~ ",<:iT ;;rr ~ ~ 

flI; ~ 'fiT ::;IT W:lfT t. ~ 
'!iT ;;ft ~ t, ~ ~ ~ t. ~ 
~ ~ m~ ~ 

"IT ~ t ~ ~ 'ift;f '!iT ~ ~ ~ 
~ ~ lIW ~ 'l11R1 ~ I qrfm: 
'fI'r '!iT ~ ~ CI'Ii 'lroIT "$n ? Cfll: 
~ ~ 'i'!iT t I WI"<: Cfll: ~ mq-

~~m~ ~~~ 

~ f,;m ~ Cfll: ~ ~ ~ 
~~ I ~~~ ~  

~~~~ ~~~~ ~~ 

~ ~  ~ ifl!T ~  ~ fmr if 
;;rr;rr ;r ~ om ..;r amr t ~ ;r {t ~ 
~ {til 

m;;r v-m ~ if ~ g;t ~  

~  ~~ t I ~ m

~ ~~ ll  m ~m 

~~m~ ~ ~  ~ 

~ if'iIT §'IT t.\", mRT ..;r I!Il"fu;: ~ 
~ ~ §'IT ~  ..rR m ~  {t ~ 
~ ~ t ::;IT flI; if;rlJT ~ ~ q;: 
~ m ~~m ~~ I 

~ ~ ;f ~ l  if 'li6T 
~ ~ f.I; l{ 0 '(for 0 if ~  Wfoft "lTmI 
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[.no ~ lm  

~ l a~m  ~  

'li<:Wn-;;n<l" ~ '!iT mRr it; 
~ ~ v.rr l ~ I ~ 'ift;;r 
~~ ~ ~~  

~ <n: ~ ;;rr"dfcr ~ I ~ 
~ it; ~~  it ;;IT ~~~  'W ~ ~ 
;rn ~ ~  'I\'T fiI;'(r;ft ~ ~  ~ it; 

l ~~ ~ ~ ~ I 
~ it; m 'Ii) ffiIr.r i!i<:'f[;f it; full" 
<'I"FrT ;f iilSa ~  1ft ~ I ~  

l ~ l m m l ~~ 

ifiT-fT ~ ~ I ~ '!iT 'R<'f Q:m 
~~ ~ ~~  

~ I 'flIT ll1!: iAm it ~ ~ 
~ 'R<'f 'Ii<: ~  qr.fr 'ift;;r ~ ~ '!i+f ~ I 
rn 'flIT ll1!: ~ 'liT ~~ ~ ~  

'R<'f 'Ii<: ~  qr.fr ,fr,.,-aT ;;@ iI'f ~ 
'flIT 1l1Glf "fTfir ~ ~  ~ 'Ii<: ~  mft 
~ 6T ;:rf. iI'f ~  ? ll1!: ~ 'ift;;r iI'f 
wrcrT ~ ififf'f. ~ ~ l  ~ ~ 

~ ~ ~~  

full" ~ 'Ii"' iilSa ~ "S!<r(i'f 9fu: ~ 
~~~ ~ ~~~ 

~ ~  ~ mm~~~ 

lJo ~  it 1ft ~~ '!iT ~ ~ ~ 
~ ~  'W ~ ~ ~lm m.: ~ ..n-;;IT 
~~~mm ~ ~~ 

~ miiit f;;r;:r <n: ~ 'Ii<: it; ~ m'ilI' 
~~ ~ I 

~~ ll ~~~ m 

l ~~~  I ~m 

~ ~ ~ ~~  I 

~ ~a  'R ~a ~~~ 

~  ll ~ lm  I 

~~ ~ ~~ 

gH I mHRf"U'h:r ~  t'('ll'T t ~ 'Ii(f 
'I>1i: ~ ifIf ~ 'iii!: ;;nif ~ ~ Q:m ~  

~ ll ~ l m ~~ I 
m ~~  ~  ~  ~~ 

~l ~ ~ ~~  I 

President 

~~~~ ~ ;rn 'I\'T ~  

~ 'I\'T ~  if;rm it m ~ iI'ft ~ 
~  ~~ ~ m 'lIT ~~  'liT ;ftfu 
'liT ~ ~m  <Ft ~ ~  I 

;;ror ~ mRi it; f<i# W<IT ~ 
l l ~~m~  ~  

~  mcft ~ I ~ ~ ~ ~ l  

~ "ll"Nf ~ om: om: ~ ~ f'li ~  

m<'r it ~ ~ l  ifIf iI'ff m ~ 9;(1R ~ 

~ ~~~ l ~~~~~ 

~ f'li ~ ~  m<'r it iI'ff m ~  ~  m<'I" 

it iI'ff ~ ~ I 'm'l;f cnl" 'Ii<: ~  ~ ~ 

~ ifIf 'm'l <Ft <A'f'IT ~  ~  ~ I oT 
i'RT ~ it ~ mar ~ ~~ ~ 'lIT 
m orem:;f i!1t 'flIT l ~l ~ l ~ ~ ~ 

l m~ I l ~~~ l m ~ 

~ ~m ~~ l ~ 

it; mr ~ m ~  ~ ~ 1ft iI'fr.1T 

'fffl¥i I ~ m.wrr I ~ ~ ~ fo!; 
~ ~ m 'I\'T ftI!fftf it ~ 6T"lit 
~ l  crT ~ l ~ ~ it 
~ 'fit ~  ~ I ~  orem:;f 'I\'T ;;IT ~ 

~~ ~~  t 
~ RGl' ~  ~ ilR ~ ~ wrn'iIT ~ 
~  iIT.r;ft ~  Q:m i'Rr ~ ll  ~ I 

~  em.., 'liT ~ ~  ~  t 
m<:: lfil: "lCf ~  ilTCf ~ I ';3' l ~  fWl" 
~ ~  m+r'ir ~  ~ I m'f ~  mm 
~ ~ f'f. ~  mOT'!>" ~ m .. q; ~  

9;)"foN ~ mOT'f> 6<l"f;;. \Ifi,t-;p ~ mlif'li 

~~~ iilTk<: l ~l ~ <n: ~  oriTIfT I 
ll ~ ~ ~ ~  it; fori[ ifga 
~ ~ I ~  i[l'm'f lllPilflr ~ fiji 
;;ror ~ «'IT;; ~ ~ ffi "IrG IFt7 {fWi; 

~  <it ~ ~  ';3"fijiT 'J;'J ~ ~  

'fr1Wf I fi:r<ITor it rn 'R lfnr.;r ~ 
~ 00 <fiT ~ mT if 00 t. crTift 
"<'Il"";f if"4T ~  <fiT <ft;{ it; r.rq. 'fA"l' ~ 
~ ~ ~~ ~ m~  

~ mt I cft;l1liT qrft 6T ~  ;ft;;r 
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~ I 'lTif t 'lRT if;T ~ l  ~ f.rit ~ 0lf!Wll' 
if>< ~ 'll'n: ~  ~ if;T ';{'J ~ ~  ~  

« ~  'fU if;<: ~  oil" eft orffl 'for ~ 
~  ~  crT ~  "'ffi ~ ~ I 

.q ~ ;m ~ if ~~ ~ 

~  ~ fif; tmf'flf if;[ m;;r ~~ ~  ~ 

if;[ 'II'<l <'I'TJ'lIT;;rr ~~ ~ P-!i ~l ~ .f« 
~  '!I'iif ~~  ~  fuilf'l'f ~ 

~ ~  ~~ I m~  

ifi1 ~ l  ~ <{T \rff FfIlTlT 'Ii't ~  

~ <{T, ~m ~  ~ <{T rn ~  ~ 

~ <{T I .q ~  ~  ~ f'li ~ t<')1f.i;r 
~ ~  ~ eft ~ m  ~ I c.nr.;rr oif 

~ ;;rif '!I'T'l 3I"flffu.')'i ~ ;:'f.if t ~ 1!;'Ii 
1!;'Ii 3I"r;;f;g 'Ii't ~ ?t ~ mm< 0'Ii 
'fiq;;f\?: ~  'fil"I<'I"')c tiffif'f'T '!I'T'l ~  

rm+or"tc: ~l ~~ 'Ii'{ m.: ;ifr 'if"'t'i ~  

CI&: ~  ~  ;;rr<, ~~ 'Ii't '!I'T'l ~  I ~ 

~ ~  ~ eft a;r or t<')1f.;rr ~ q.ri ~ 
m'l m m 'II'T GJ'TO ~  if;<:.;r ~ 

~ eft ~ ""flfi'flT'fi[T ~ I -q" ~ ~ Ai 
~  'll'R ~ ~ if 0lfTif ~ I 

Jl;;riic $lf it lfi&:T ~ fl!; ~ 'liT 
~ ~ ~ ~ l m ~ 

~~ l l ~~ ~ ~  

'Ii' "0 'fi!1 ;;r['fT 'ifrfl!if I l ~ ~ mJT 
1;:) ~ Rrr ~ 1!;'Ii wmr '!I'TlfT lIfT 
q'R lfi&:T 'I"lfr lIfT Ai iro t ~~ ~l 

~~~ I El ~ ~~~  

t f'li ~ mr '!if ~ ~~  ~  CI&: oT'Ii 
~  ~ ~  rr ~  ~ ~  'f ~  I 

\r« t ~ ~  ~ ~  ~  fl!; 3I"Tfffiif 

"" I liTsolffii\" ~  t ~  ~ ~ ~ 1ft 
(@ fif; \r!i'r.T ~ m  o"t'li" ~ 'll'R ~ 

~~~ m ~m ~ 

~  ~ ~ eft ~ ~ rri[T 'li<r ~  ~ I 

~~ if ~~ 'liT ~ 1ft orqo ;fr.rr ~  

~m ~ ~ lm ll ~ 

~ ~~ ~~ ~ 

President 

t ~ I ll ~ ~~  ~ m  i crr 'lis t 
~ ifi1 orgel" mJf ~  'Ii) ~ l  
~ I ~  ~~ ~  ~l ~ 

~ ~ ;;IT liTtfwr ~~  lfi&:T "mrT ~  

~ l  m ~ ~  ~ ;;f« ~  ~ m.: 
~  3I"'Im" ~  ~ ~  ~  itm ~ 
!flIT 0) iro if;f ~~ ~ l  i'l"T ~  

".. ;;r<r ~ ~  ~ l  ~  if;f1f 
~ ~ ~~  rri[T or ~ ~ ~~ I 

1!;j« if orser 6"T m.: m ~ 'f.ir 'Tift 
~ I ~~  ~ ~  q.ffl 'li"r'ITT f,i;n f'filn 
'I"lfr ~ I l a~  if ~ 0,00 0 fif;.n lfrc 
t <{T ~  '{RoO 'liTlf ~  <'TiT ~ m.: 'fl'if<'T 
if 'PrJ" l ~ gt ~  ~ "..,. fJi";n ~ 
!flIT t I l ~ 'l< m t<')1f;;Jr 'liT iiflo m 
~ I 'flrf ~  ;;f'Tij" ~ ~ ;;IT WeT ~ 

~ ~  ~ or;; ~ ~ "11'11: 'PrJ" 'If"ift if;[. 
TJ" ~m  ~  ~ ~ I -q" ;;rA',n-~ fl!; 
orga-~  ;;f'T@ ~  ~  ~ ~ I ~ ~ 

«'liTlf;ri[T ~ f'li m l ~ m If'fif-
11i"tr if ~ if;f1f ~  mr m.: fm ;if'Tir 
'Ti<f crr.if it ;ri[T f'lilfT lfT fif;<ft ~  i!t 
;ri[T ~ I ~ 'Iifl:m;r 'Ii't ~  

'ifr\Wf fl!; ~ 1!;'Ii ~ 1!;'Ii M: i ~~  

M: 0'Ii TJ" ~  qh: «If .. ~ '1U ~  orf'fi" 
TJ" <'TT'IT ~  ~~ 'Ii't f1r.r ~ I 

'F6if ifi1 aT m.: c.(T ~~ ifl-ff rff 
~ ,:f'li ~l  ~  ~  ~  ~ .q iT'I" 
~  ;;i[T 'fi@r ~ m< f'li«'T ~~ lfrt 
~ ~  ~ 'lir 3I"ZWf ~  I 

~  ~ ~ (iTi'ifI<'T,) : 
~ l ~ ~~l  ;;IT!F<ilfi<{ if;[ lffiff'f 
~ ~ ... ij; «flf:{ ~  ~  'T'<T ~  

~  .q «If<f;:r ~ ij; forit liff\" g-f 
~ I 

~~ if 'f.i <rnf ~  1!;j<f it 
~ ~ I ~ ~ i!t ~  ~ 'f.i if;[ 
m iT'l.l 'IT11!I'l1'f if f'lilfT ~ I ~  

~ ~~~ ~~  
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[>.ftmrf ~ ;;rim] 

~  ~  if ~m f.f;1IT ~  l{' ~  

~~ ~~l ~~ ~~  
if; ~  ~l  ~~ ~~  i!:1iT f'l\' ~ 
~  ~ ) f'lR'lft 4"" ~  ~ ~ 

f'l\' if) mfil; "4"" ll6 if@ <rnT 

~ ~ f'l\' fl:q >;I'h: 'f!lT 

~ ~ ¥fT ~ ~ lft l{' ~

WI' 'f\'<iJf ~ f'l\' lJ: 0 ~  0 'l\'T f:sr", ~  

~ 'l\'fll' ~ ~ ¥fT ~ ~  ~ 

~ "!if if@ "-R lO'!iT ~ ) ~ ~ 'l\'rTt 
if f;;rn-m:if ~ l ~~ ~~  if; <'itrT l ~  

~  lft ~ if; ~~ ~  

~ ~ fm lft ~ ;r. ~ ifT, ~~ ~ 
lIif1l;'I\' ~ ~~~ '1iT<mi 
'-iff ) m m ~ 'l<: ~ oR, f;;pr 
m-m 'f\'T ifiCOf gm, ",if'1iT l ~ ~ 

";f 'f'n ~ ~ ? f;;m ~ ~ ~ ~ 'l<: 
~ ~ ~  ~ ~l  ~  'ffl ~ ~ 

~ mar ~ f'l\' 9i"lft 'f\"llf ;;r;r q;me: l~ 

~~~ ~~~ 

~ 'f\'-.ft  'f\'-.ft 'fi'fl{ <1'1T ~ :;mrr ~  

~ 'OIij' lfi'IF{ 'l\'T ~ lJ'if ~ ~ f.f; 
m 'l\'COf ~  ~ ~  ~  ~~  ~ 

~ ~~m~~ ~ 

~~~ ~ ifT f<rq "om ~  'f\'iTi't if 
.,T 'WT m ~ ?r gm f.!; m m l l~ 

~ 'fiT,<'IT q,<: "t <riT ~ ~ ~ 

a~ ~ 'IR'ft ~ oft, "!if \Jif'Iit ~ 
~  ifoi; ) ~  .rnf '1ft fN; WI" o;r"l<: 
\J'l5:R ~ "mJ f'f.lJT I m m ~ ~ 

~ ~  fif> ~ l:I«FI' If;ft ;f ~ ~
qfu :orT ;f ~  ~ m ~  rn ~ ~ 

m~~a~~mm~ 

ml 

-.t" tzOf; ~ <mi 'f\'T f;;r;!i 'R-fT ~ 

~ l  ~~ fOf; ~ m ~ 'i 

iff 'JTW 1ft ~ ~  ~  ~ ~ ftii-
~ if;m ~ ~~ I ~ 
~ if; Wr if :a:r ~ 'f\'T m 

f;;r;!i go;rT m l l~ 'lift <nif<: q .mt ~ ) 
* ~ ~ ~ ~ ~ f.!; fm "lft 
~ 'f\'T o;rrofr ~  lIT fm ~ 'f\'T 

m~~  :orr ~ ~ ~ m~  ~~ 

~ ift ~ if ,,:J<f'fT ~ '1m. ~ f'JT<f'fT 
f.!;41"l!;>;f;' Ff; o;rrofr if; f <n'T if ~  ~ ) 

m .,1 1l >;I';i 'I\'<''iT 'ifTQfr ~  >;1'"1<: l{' 

~  ~ fif> ~ ~ <ria ~ ~  

f.!; 'lfif ~  ferfci ~ ~ .mt ~ 
\Jij' 'ffil ~ ~  'f\'T ,it ~ l  fl:1<rr 

~  'l\'lTI ~  >;I'h: 'fo+rT ;;P:T, \it ~~ 
",ij' ~ ~ if"<{ il:1 :orr;r ~ I ~ 

00 i r.ni f'l\'m m ~ '1ll'l ~ '12""ififT 
~  ~ ;;mr) ~  ~ ~ 'f'r&'m:T QT, 

~ ~ ift+m: QT, ~ qQ IRiJI g-m iJ:T 
o;rRIf1 iflif :r ~  I ~ '1<'TT ~  ~ fOf; 

~  '1<: ~  ~~  if o;rh: :orrif ~ <:f'f' 
~ ~ ~ ~ "fI'iT ~ I ~ ~  t<m 
if; m ffi ~ \it ¥ ~  'f\'T f.r<;r "om 
~ I f'f:<!'1T m 'OI'1flf l ~  lJ'if ~ m l ~m 

~  l ~l l ~ ~m 

~~ ~ l ~ l ~ l  ~  

~ iJ[ ~  ;;ftq o;r'i<: m ~ ~  a~ 

~ i:sr ~ <'I'TiJT ~ [ 

~ ~ if; m * ~  rn 'l<: 
~~~ I ~~ ~~  

m;f ~ o;fh: ~~ ~ u ~ ~ if; 

~ m ~ l!pT ~ I ~ ~ ~ ~  

'lm.m ~ ~ ~~ ~  

~ ~ ~ ~  'f'fT f.!; ~ ~ 

~ if; ~ o;rq-if ihmft '1iT ~ oi1T 
fl1<:ft ~ I "fif ffi ~ ~ if 
oft, ~ ~~ l  '1", <I,," 'ffiI' 

~~~ m l  ~ ~ 

~ ;;-<nUi ~  m I ~ ~~ q f'l\' -dif'1iT 
~ ~ "fr<r M'f\'if \J:r ~ ~ ~ 

~~~ I m~~~  

l ~~~~ ~ ~ 

~ ~m  ~ ~ if; m 
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Mr. Kami Singbji (Bikaner): Mr. 
Speaker, I would take this opportu_ 
nity on behalf of my group and my_ 
self to express our gratitude to the 
President for his Address. At the out-
set, we would also like to express our 
appreciation at the wonderful work 
that the team of experts who went to 
China have done. 

Today the most burning question is 
the China issue and my hon. friend 
Shri Asoka Mehta has dealt with it at 
length and I would like to Say that 
we all support what he stUd. There 
is one part in the President's Address 
on which I would like to pinpoint the 
attention of the House to and that 
is para 5 which reads as follows: 

"Inspite of present unwilling-
ness, or even intransigence, my 
Government hOPe that sooner 
rather than later China will per_ 
suade herself to come to a satis_ 
factory agreement with our coun_ 
try in regard to our COmmon fron_ 
tiers." 

I emphasise the words 'persuade her-
self'. The Prime Minister is a great 
philosopher and his diplomacy is very 
often so high that it flies above the in-
telligence of the average Member of 
Parliament. I am afraid I 
cannot quite understand this 
point of view just as none of us 
were able to understand the diplo-
macy and the political philosophy of 
Hindi-Chini-Bhai-Bhai. That bubble 
flew so high but when it exploded, it 
shook the nation to its core. From 
this, if the Prime Minister expects 
us as a nation to believe that China 
who committed aggression on us 
expects us to go on our hands and 
knees and beg her to change her 
mood some day and vacate her aggres-
sion on our terri:ory, then, it is a 
pathetic state of affairs. It is my 
reading, and I am sure most people 
who believe in democracy will feel 
that a country like China which is 
utterly ruthless, will never vacate 
our territory unless they know that 
we are strong enough to force them 
out. 

It is due to our weak stand on our 
foreign affairs that countries like 
Sikkim, Bhutan and Nepal are begin-
ning to feel shaky. If we want those 
countries to feel protected by India, 
then we will have to adopt a foreign 
policy which is much stronger. Today, 
the n8'ion expects the Prime Minis-
ter to put a clear-cut programme 
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before us. Unfortunately, in all the 
debates that we had on China, Dot 
even on a single occasion in spite of 
our requests, has the Prime Minister 
been ab:e to put forward any cut-and-
dried plan which could tell us how 
we would force China to vacate her 
aggression. 

Aeharya KripaJani: He has none. 

Shri Karni Singhji: If we study 
the move of China, it reminds us of 
what happened in Germany, when 
Hitler, stage by stage, as the leader of 
an aggressive country, took the land 
of his neighbours. The same is hap-
pening to us, and if our eyes are not 
open now, and even today, at this late 
stage, if we are only in the mood to 
hope that China will some day "per-
suade herself to vacate", I think it is 
so high a stroke of diplomacy that I 
honestly cannot understand it. 

About a year ago, when we discus-
sed China, I had a point on my list 
to make, although I did not get a 
chance. That is this: when we were 
sending experts to China, it was the 
Chinese move really to waste time, 
because the passes would be covered 
by snow and by the time they return, 
almost a year would be lost. That is 
what exactly happened, and a year 
afterwards we· find that China has 
the audacity to say that it does not 
recognise Kashmir's accession to India. 
It is completely preposterous. I 
therefore request you and the Prime 
Minister that we should take notice of 
this, and realise that this is hardly 
the time to delay things, unless of 
course the Government wish us to 
believe that perhaps a hundred years 
from today China may "persuade 
herself" to vacate the aggression on 
her own volition. I do not think the 
nation is in the mood to wait for a 
hundred years. 

16.08 hl'!l. 

[MR. DEPUTY-SP.EAKER in the Chair] 
We hear of the foreign policy of 

the Prime Minister as one of non-

alignment and neutrality. Often it 
made us wonder whether it was very 
wise, but because he is a lot older 
than most of us, we bowed down to 
his wisdom. But now we are begin-
ning to wonder whether this non-
alignment in the context of present 
events is really going to work. The 
question is as to whether we are today 
going to stretch our hands out and 
get economic aid and arms aid with-
out strings attached from countries 
who feel like us, countries who are 
prepared to stand by us, countries 
who are democracies like us, or whe-
ther we are going to wait for another 
hundred years, hoping that China 
would vacate her aggression on her 
own. 

In the past, the Prime Minister's 
replies too have been lukewarm. 
Often they have been evasive. I have 
been out in my district right out in 
the deserts and when I had been in 
the Villages, I found people question-
ing me as to what was the stand of 
India, the stand which India wanted 
to take, on China. I tried to be just 
as evasive as the Prime Minister. I 
can tell you that it cut no ice. The 
people in the villages are very anxious 
of the fact that China had committed 
aggression and most of the people in 
India feel that their national pride is 
being hurt. I therefore feel that the 
Prime Minister should quit being so 
evasive and give us a definite idea. 
Those of us who sit here, I am sure, 
do not want the Government to 
divulge secrets which will help the 
enemy. We know it should not be 
tone. We do not wish to know that. 
But we want to have a broad idea as 
to what exactlv will be done. We 
cannot wait for an indefinite period, 
neither can the nation. 

As far as the Defence Ministry is 
concerned, I have nothing t.o say. 
am sure that the Defence Minister is 
a great military genius. I have 
nothing to add on that, but I do feel 
that perhaps at such a critical situa-
tion somebody much younger from 
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the younger generation should be 
taken up by the Prime Minister to 
become the Defence Minister, because 
I feel you need a man who is dynamic 
and at this time only the younger 
generation can supply dynamism. 

I shall now switch over to another 
subject: I shall briefly refer to the 
canal waters treaty that took place 
between Us and Pakistan. Rajasthan 
and Punjab are recipients of the 
water that comes from the Punjab 
rivers. For some reason or other, the 
supply of water in the canals has 
dwindled down and the people are 
getting extremely apprehensive as to 
whether this is due to the canal 
waters treaty. After having toured 
this area, I met the hon. Minister of 
Irrigation and Power, who assured me 
that it was not the treaty that was 
responsible, but rather the low water 
in the Beas river. I hope that he will 
carry out the assurance of getting the 
Rajasthan and Punjab experts to sit 
together and find out exactly why 
Rajasthan is getting less water. I also 
hope that by next year, it will be 
proved to us without doubt that this 
reduction in water is not due to the 
treaty, but rather due to what he 
says. We will have to waitfor a year 
before we hundred per cent believe 
that. 

In today's papers, Shri Kairon has 
made a reference to the reduction in 
water in Punjab also and they have 
promised up to 50 per cent remission 
to the farmers. I hope that the Rajas-
than Government will likewise take 
a cue from this and try to alleviate 
the distress of the people of the canal 
colony of Rajasthan, where the water 
has been limited this year. 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): We will certainly go into 
this matter, but this has nothing to 
do with the treaty. 

. Shri Karni Slnghji: The hon. irriga-
tion and Power Minister told us the 
same thing. But what I said was we 
would like to wait for a year to ~a  
it quite sure. 

All these years that I have been 
here,-I belong to the younger gene-
ration-I have always figured out how 
best an opposition could be formed in 
this country, which would be demo-
cratic and socialistic, because without 
a first-rate united opposition, demo-
cracy cannot function properly. We' 
have the Congress Party, which is 
good. It has the best men in the 
country, but at the same time, I feel 
my generation needs, and there is a 
call from my generation that there' 
should be a united opposition today, 
so that we can face the threat of the 
Chinese. Unless we are united, we 
can never have a first-class 
democracy. 

Shri Tyagi (Dehra Dun): Can vou 
meet the Chinese threat by fighting 
your own Government? 

Shri Karni Singhji: We are not 
going to fight our own Government. 
If you believe in a Parliamentary 
democracy based on a democratic 
system, democracy can function best 
if yOU have a two-party system. 
Therefore, I would like to appeal to 
my elders here and my friends whO', 
belong to my own generation that we· 
should try and think in terms of a 
united democratic socialist opposition. 
I am not bothered as to who is in 
-power. We will be delighted if the 
Congress carries on for ever, but we 
want to make sure that we keep the' 
Congress and the Treasury benches' 
on their toes. We ask the Govern-
ment to take us into confidence on the 
China issue. What is the result? We' 
know nothing about it. But if we 
were all united, you will hear a· 
different music from that side of the 
House. 

Shrl Tyagi: It is quite all right, but 
don't be in a majority. 

Shri Karni Slngbji: I think if the 
united socialist democratic opposition 
is in a majority, we might be able to' 
get the Chinese aggression vacated. 

Mr. Kennedy has shown that this is 
the time for the younger generation!' 
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We always hear about leadership 
lacking in this country. think that 
my generation will be able to take up 
the challenge. After all, the Prime 
Minister is one of the greatest men 
the world has produced, but ultimate-
ly he must hand over to the next 
generation. I hope he will start the 
ball rolling by getting Ministers 
belonging to the younger generation 
and teaching them how to run the 
country. I shall not take up the time 
of the House but I would like to say 
this much. By the time the House 
meets next year-we would not be 
here, perhaps, because elections will 
come. 

Mr. Deputy-Speaker: Who will 
unite if he is not going to be there? 

Shri Karni Singbji: I am not the 
pillar of opposition. I am merely the 
voice ot" the younger generation. 
There may be somebody else who may 
be elected from my area. By the 
time the House is reconvened at the 
end of the third elections I hope there 
will be no Chinese issue left and the 
· Chinese would have vacated their 
aggression. 

Swami Ramananda Tirtha (Auran-
· gabad): Hon. Members, during the 
course of the debate, seem to have 
been much exercised about the Indo-
· China border dispute. It is but natural 
that the attention of the House is 
engaged on this problem to a very 
large extent. It is, I think, a pious 
hope, and a pious hope only, to 
expect China to realise her own 
mistake. and persuade herself to look 
to a satisfactory treaty as some mem-
bers have desired here. But if we 
are for peaceful negotiations to get 
matters or problems of this type 
settled, there is no other way but to 
· create favourable public opinion in 
the world and strengthen the forces 
of democracy so that there may be 
an impact of world opinion and also 
'internal strength to ~  this proolem 
·_lved. 

What I am worried about is the 
time factor. Shri Asoka Mehta 
expressed certain sentiments very 
warmly. I quite realise the patriotic 
fervour with which he spoke and 
barring the warmth and emotion I 
quite realise the element of anxiety 
in what he said. In this House I take 
the opportunity of expressing genuine 
apprehension about this Indo·China 
border. The defence secrets cannot 
be divulged, tha t is true. But will 
the Prime Minister at least place 
before the people that since such and 
such date there have been no further 
incursions and that our defence forces 
have amply protected the line which 
is now indisputable. It is no more a 
question of pushing out or making 
China vacate aggression but at least 
preventing further aggressions. If 
this much information is given to the 
House and to the people, the people, 
I am sure, will be re-asrured. 

It is true that protests and negotia-
tions are the only way, but the senti-
ments of the people are also to be 
appreciated and, therefore, I am plac-
ing before the Prime Minister this 
plea. 

., 
There is one thing in this regard. 
The attitude of the Communist Party 
of India is very strange. Shri Dange 
in his speech today has tried to 
explain away why China did not dis-
'cuss the Sikkim and Bhutan borders 
with the official team of India. He 
used some such word as inopportune 
which has appeared in the paper. 
Instead of explaining what China pro-
bably might have thought, it would 
have been better and more helpful if 
he had stated unequivocally what he 
himself feels. That is more crucial. 
What China feels has been amply 
stated in those documents, but what 
Shri Dange and the Communist Party 
feel is all dubious and when questions 
are put straight there is an evasive 
reply. I therefore feel that when he 
stretches the hand of co-operation, it 
is but natural not only for Shri Asoka 
Mehta but for everyone of the patriots 
in this country to reject it because it 
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is all dubious. Therefore the hand of 
co-operation that is extended, beillg 
WlClean, cannot be welcome. That is 
the tragedY of the Communist Party 
in this country. So long as this 
dubious nature continues it is digging 
its own grave. Democratic forces in 
India are growing from strength to 
strength and they will see that these 
disruptionist tendencies are wiped 
out, 

J do not want to dilate upon the 
lndia-China border question further, 
'I want to utilise the short time at my 
disposal for another very important 
problem which at the present moment 
is exercisin,g the minds of all the 
,genuine patriotic elements in the 
country, These incursions on the 
bor1er of India will be met by the 
defence forces as also by the inherent 
strength of our people. But today 
there are incursions into the solidarity 
and the unity of the country. There 
are incursions into the mental health 
of the people. When we look at the 
'whole picture a feeling of apprehen-
sion and a feeling of tear takes hold 
of our minds. Just the other day we 
saw in 'Bidar, a part of the erstwhile 
Hyderabad State,a Pakistani flag 
being taken in proceSliion during day-
time under the very ~  of the Police 
Clllleials and s10gans shouted. The 
utmost tha t the Police offieials did 
was to remove the flag and allowed 
1he procession for tbe whole of the 
day. Bidar, be'lieve me, was one of 
1!he greatest strongbolds of the 
nJZtikar regime and even if today 
1here are these e1ements exhibiting 
fttemse1ves there I am not surprised. 
My eomp1aint is not against the 
people who did it but I would 1ike to 
know what those who were in autho-
rity there did. 1 do nat know if any 
action has 'been taken to this moment. 
Perhaps action may have been taken. 
1 do not cbarge the authorities there 
with that negligence. But to anow 
the whole procession consi!lting of 
fllousands of ~ to have their 
'own way and sbout anti-Indian slo-
gans with a Pakistani flag during 
day-time ... 

1924 (Ai) LSD.-7 

Shri T,qi: Where was this proces-
sion? 

Swami Ramananda Tirtha.: In Bidar 
in the erstwhile Hyderabad State 
which iorms a part of Mysore State. 

This is a point which I hope the 
hon. Prime Minister and the Govern-
ment of India will take serious note of. 
I dO not consider this to be an 
isolated incident. Otherwise, I would 
have ignored it. But, incident after 
incident, a flag here and some slogan. 
there are ,coming up. Therefore, I am 
putting forth this sincere plea. It 
may not have an,y direct bearing upon 
what President Ayub Khan has said 
at Dacca. But, surely there are ele-
ments in this country which take 
some nourishment, some. encourage-
ment from responsible heads of States 
and PreSideat Ayub Khan should be 
mildly told that such utterances are 
creating anti-Indian feelings which 
is diplama!ficaTIy, nationally and in-
temationally very wrong. I do not 
know dip10matic language; but it is 
certainly an Incursion into the inter-
na1 affairs of lndia. 

There 'Was a gathering of certain 
Muslims in Maharashtra, coming from 
all over India, some months back, at 
Sangli or 'Nliraj, I do not know .... 

AD 1I0Il. 'Member: Miraj. 

lJwami Ramananda TiriJaa: 
.. here very odd t3linions were expres-
tied and very strange views were put 
forth w1lich smaek of anti-national 
feelinp. 1 am Pl1tting it in very 
'JIlildterms. I do not know whether 
the Indian mind has seen it or has 
felt 'very seriol1llly about it. B!lt, it is 
moving towards something which is 
'very undesirable for our secular 
de!ruJcracy. These forces have to be 
discouraged, and discouraged, shall I 
my, primarily by responsible leaders 
of l'IIllSlim opinion. Because, they 
will 'be in a better position to handle 
1hese minds. 1 would just plead with 
the l\lIembers of all the_parties, jllSt al 
Shri Asoka Mehta said and perhaps 
mIT reYered Acbarya Kripalani may 
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speak tomorrow and he may advise 
us likewise that we have failed. It ia 
not a question of pointing to soma-
body 01" some party or some section 
for blame. The blame is on our 
shoulders as a nation that we have 
not been able to put down these com-
munal and sectional forces. Let us 
cultivate that strength and see that 
this secular democracy which all of 
us are trying to build up lasts and, 
prospers to the best of our Jives. 

There is another point. On the 
northern side, We see Sikh commu.-
nalism coming up under the &arb, of 
the Punjabi suba. I have been one 
of those who have stoOd for support-
ing the formation of linguistic States 
and I am not repentant about that, 
thaugh I know that formation of 
linguistic States. has, in a certain 
measure, created mental complicatiens 
and certain aberrations in the mindS 
of the people which we never expect-
ed. That apart, this demand for a 
Punjabi suba, if it had been purely a' 
linguistic one and if it had the sup-
port of the majority of the people in 
that region, it would have been 
understandable. But, without convinc-
ing the people and other sections about 
the justification of that demand and 
taking shelter under religion and 
Sikkhism, it is something which will 
not only defeat the Sikh religion and 
its security and safety, but which 
will cut at the root of democracy Ia 
that part of the country and also the 
whole of the country. Therefore, I 
feel that we should take stronger 
measures to build up our own national 
strength and not allow these incur-
sions into our secular democracy to 
I':row. 

In the same context, I look at the 
Jabalpur incident. I do not want to 
millimlse the serious of that incident, 
but. after all, whep I think of it in 
cooler and calmer moods, I do not 
know what has made these riot! 
widespread, extending from one 
centre to another, from one city to 
another. What was; after all; the 

cause? A Hindu lady student was 
molested perhaps by a gentleman from 
the other community. 

An Bon. Member: He could not be a 
iPntleman! 

Swami R.amanancla Tirtha: He was 
a Muslim. That is reprehensible, that 
should be condemned, but it cannot be 
a justification for innocent people 
being attacked at Sagar and other 
places. Are our sentiments grown 
so delicate, so flimsy, so tender that 
we flare up at some bad character 
doing an odd thing, and give it a com.. 
munal colour, and' also offer a handle 
to those who want to create commu-
nal feelings in this country? I only 
plead that saner elements in the coun-
try may create a healthy atmosphere 
so that our menta'! stability is not 
disturb£d. 

The third problem is that of lingu.-
istic minorities, which I would place 
before the House. After the forma_ 
tion of the linguistic States linguistic 
minorities have come up, and their 
problems also are manifold. So far. 
even after three or four years are over. 
We have not been able to stabliSe 
mentally the linguistic minorities. The 
problem is that the linguiStic minori-
ties have' to reconcile' themselves to 
the new changed conditions and make 
thpmselves one with the majority 
language group. Equally, it is neces-
sa-ry that adequate, or at least equal. 
opportunities are given to the linguis-
tic minorities and nothing is denied 
to them simply because they do not 
know or understand the language of 
thL majority group. 

In this connection, there seems to 
bE' some small lapse on the part of 
the Southern Zonal Council It was 
brought to my notice by certain sec_ 
tiC'ns in Hyderabad-and it has been 
forwarded to the Home Ministry here 
I understand-that in the communi-
que that has been published, Marathi 
language has not been given in Andhra 
Pradesh that. position which is due to 
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it, though the interests of the other 
linguistic minorities, which are smaller 
in number, are safeguarded. This was 
brought to the notice of the State 
Government and they said they also 
did not know about it. I think that 
problem will be solved satisfactorily. 
I am bringing this to the notice of 
the House because the problems of 
linguistic minorities have still to b .. 
solved, and the problems are touchy 
also. If We exercise greater caution 
and devote greater attention, these 
problems can be easily solved. 

The Prime Minister has often m ~ 

said that national unity and solidarity 
are of paramount consideration. In 
one of his speeches he said that he 
would even discard the Plans if the 
nation's solidarity was not ensured, 
or something to that effect. The 
President has also, in his Address, 
hoped that the people will work to_ 
... ards a socialist society and harness 
all their strength and this is all good. 
But even the high and pious hopes 
will be defeated, if the forces that 
are raising their heads in the country 
today are not effectively put down. 
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mlfl'<: W ~  

~ ;;r)tr ~ ~ ;;rT ~ ~ f'I> 
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~  ~ if ~ ~  ~ 

~ I ~ m;;r ~ 'i 'lit, ~ m;;r ~ 
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~ ~ ~~ ~~~ I 

~ ~ 'lilT "fit!; f.f; ~ mIT ;ft sw.r 
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Add1'es. btr"-
President 

1:!1n: ~  ~ if "lfr ~ ~ ~ • 

~ a"ffl; ~ tfIlrr 'liT ~ it; ~ 
~ ~ m~  ~ lim' ~ ~ 

~ '1i<: mr I \IT'f lTT!!lT if ij-R'Ii iI<'f-
Sliitrr;ft ifif rn, l ll m ~ 

~  ~ ~~ 'fit, o;r'l<: f'li<: '1ft mm-
'" it f.f; 00 1{'fo ~  ~ I !tr l ~ 

;fiffl If>1 ~ it 1f ~ t. I 
~ ~ ~ ~ 

ifi<'f <I17:T 'W"IT ~  ? 

~ .r;riflft : ~ ~ I 
Mr. Deputy.Speak ... :  I have to make 
an announcement. There are 12& 
amendments to the Motion of Thana 
which have been selected by hon. 
Members to be moved now: 

A list indicating the number of the 
st'lected amendments will be circulat_ 
ed to Members tonight for their in_ 
fC'rmation. 

Shri SarjOO Pandey: I beg to move; 

0) That at the end of the 
motion the following be added, 
am l ~ 

"but regret that the Address-
has failed to mention that the 
Second Five Year Plan has not 
resulted in any appreciable im-
provement in the standard of: 
living of common people" (1) 

(ii) That at the end of the-
motion, the following be added._ 
namely:-

"but regret that in the Ad-
dress there is no mention of the 
increasing economic disparity in 
the country". (2):' 

(iii) That at the end of the-
motion, the following be added;, 
namely:-

"but regret that Government 
has failed to control the rising 
prices of food_grains and to lay 
down a definite price policy"-(3:) 
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(iv) That at the end of the 
motion, the following be added, 
Damely:-

"but regret that in the Ad.. 
dress there is no mention of the 

corruption, favourtism and nepo-
tism rampant in the country"(4) 

(v) That at the end of the 
motion, the following be added, 
namely:-

"but regret that in the Address 
there is no mention of the ever_ 
increasing bureaucracy (5) 

(vi) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention about the 
Urdu language"(6) 

8mi Braj Raj Singh: 
move: 

beg to 

(i) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention of any speci-
fic plan for the solution of the 
bottleneck in transport of coal 
from the coal fields to the various 
consuming centres resulting in 
the stoppage of industrial pro-
duction and also production of 
coal since the coal mines are 
forced to stop their work of 
f!'Xcavation of coal." (12). 

(ii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention of any speci-
fic plan for the vacation Clf 
Chinese aggression and recovery 
of the areas SO far illegally held 
by the Chinese." (13). 

(iii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention of any strong 
measures for the safety and 
defence of our northern borders." 
(14). 

(iv) That at the end of the motion, 
the following be added, namely:-

"but regret that in the AddreSil 
there is no mention of the inten-
tion of the Government to 
appoint Agricultural Commodi-
ties Price Fixation Board to safe-
guard the peasant from the loss 
which he might incur due to the 
downward trend of prices of 
agricultural commodities." (15). 

(v) That at the end of the motion •. 
the following be added, namely:-

"but regret that in the Address 
there is no mention of any 
specific plan for the better man_· 
agement and development of small 
scale and cottage industries in the 
country especially the supply of 
raw material, i.e., coal, steel etc." 
(16) 

(vi) That at the end of the motion .. 
the following be added, namely:-

"but regret that in the Address 
there is no mention of any 
action to undo the wrong done to· 
various teachers of Banaras Hindu 
University by way of victimisa_ 
tion." (17) 

(vii) That at the end of the motion. 
thP following be added, namely:-

"but regret that in the Address 
there is no mention of any 
specific plan for the reclamation 
of cultivable waste land to in_ 
crease the food production and 
give employment to the unem-
ployed persons." (18) 

(viii) That at the end of the motiOIl; 
the following be added, namely:-

"but regret that in the Address 
there is no mention of any 
plan to make the uneconomic land 
holdings rent free in order to save 
the agriculturists of uneconomic 
land holdings from economic dis-
aster." (19) 
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(ix) That at the end of the motion, 
the foilowing be added, namely:-

"but regret that in the Address 
there is no men tion of any 
specific steps which should be 
taken by the Government to re-
place English by Hindi as the 
official language of the Union." (20) 

(x) That at the end of the motion, 
;thp following be added, namely:-

"but regret that in the AddreSOl 
tliere is no mention of any 
steps which would be taken by 
the Government to ensure educa_ 
tional facilities to the ColJeg" 
and University students in view 
Df the proposed decisions of the 
University Grants Commissions 
10 restrict the admission of stu_ 
dents to colleges and Universi_ 
ties." (21) 

(xi) That at the end of the motion, 
:the following be added, namely:-

"but regret that in the Addre!16 
there is no mention of any 
steps to provide a minimum wage 
for the agricultural labour." (22) 

(xii) That at the end of the motiOR, 
.the following be added, namely:-

"but regret that in the Addre!ll 
there is no mention of any 
specific plan how the disparities 
in income shall be removed 
specially by formulating the plan 
for fixing minimum income of Rs. 
100i-per month of an idividual 
and maximum income of Rs. 1000 
per month for the time being." 
(23) 

(xiii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Addre!16 
there is no mention of any 
specific mention that no vicitimi_ 
sation of Ute Central Government 
~m l  who participated in the 
last general strike of those em-

ployees shall take place and that 
wherever any victimisation has 
taken place the victimised em-
ployees shall be taken back on 
their original post." (24) 

(xiv) That at the end of the motion, 
the following be added, namely:-

"but regret that in the AddreSll 
there is no mention of the 
nationalisation of oil industry." 
(25) 

(xv) That at the end of the motiOR, 
the following be added, namely:-

"but regret that in the Address 
there is no mention that the for_ 
eign capital invested in the coun_ 
try which llas sO far reaped pro_ 
fits to ~ extent of capital in_ 
vested or more than that shall be 
taken over by the State without 
paying any compensation." (26) 

(xvi) That at the end of the motioJl 
the following be added, namely:-

"but regret that in the Address 
there is no mention that the Gov_ 
ernment would try to form a Third 
Block of Non_aligned Nations of 
the world to safeguard peace in 
the world and for the emanicipa_ 
tion of countries who have not 
yet attained independence." (27) 

(xvii) That at the end of the motioJl 
~  following be added, namely:-

"but regret that in the Address 
there is no mention that the Union 
terrtories of the country specially 
Manipur, Tripura, Himachal Pra_ 
desh shall be granted responsible 
Government and elected assemb_ 
lies shall be restored there." (28) 

(xviii) That at the end of the 
motion the following be added name-
ly:- ' 

"but regret that in the AddrellOl 
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there is no mention of any speci-
fic plan for freeing Goa from thlt 
Portuguese yoke and integration 
of the same and also of Dadar 
and Nagar Haveli with the Indian 
Union.' (29) 

(xix) That at the end of the mo-
tion, the following be added, name_ 
ly:-

"but regret that in the Address 
there is no mention of the increas-
ing lawlessness which is raisin' 
its head in the country and steps 
to deal with it." (30) 

(xx) That at the end of the mot'OH, 
the following be added, namely:·-· 

"but regret that in the ~  

there is no mention that the pric .. 
per maund of sugarcane to be paid 
to the sugarcane growers shall be 
fixed at Rs. 2 per maund and the 
ex-factory price of sugar at R •. 32 
per maund." (31) 

Shri Tangamani: I beg to move: 

(i) That at the end of the motion, 
the following be added, namely:-

"but regret that there i. no r<'-
ference to naming of Madras 
State as Tamilnad in deference io 
wishes of people of the State." (32) 

(ti) That at the end of the motion, 
the following be added, namely:-

"but regret that there is no men-
tion about a specific date-line for 
the de jure transfer of Pondicherry 
and other former French posses-
sions." (33) 

Shri S. M. Banerjee: I beg to move: 

"(i) That at the end of the motion, 
the following be added, namely:-

"but regret that in the ~  

there is no mention regarding re-
instatement of those Central Gov-
ernment employees who participat_ 
I'!d in July, 1960 strike." (60). 

PreBident 

(ii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the AddreSil 
there is no mention regarding res-
tara tion of recognition of thos" 
Unions and Federations of Central 
Government employees whose re-
cognition was withdrawn after .;le 
July, 1960 strike." (61) 

(iii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention regardin!: 
&Towin!: unemployment in the 
country and measures likely to be 
taken by Government to solve 
it." (62) 

(iv) That at the end of the mothn, 
.he following be added, namely:-

"but re!:ret that in the Address 
there is no mention regarding 
transfer of Berubari to Pakistan 
without prior consultation of the 
people of Berubari." (63) 

(v) That at the end of the motion, 
Ihe following be added, namely:-

"but re!:ret that in the Address 
there is no mention regarding 
growing corruption in the country 
and measures likely to be taken 10 
uproot it." (64) 

(vi) That at the end of the mati"", 
Ihe followin!: be added, namely:-

"but regret that in the Address 
there is no call for a national unity 
for the success of the Third Fi VI! 
Year Plan." (65) 

(vii) That at the end of the motlon, 
the folloin& be added, naRlely:-

"blolt regret that in the Address 
there is no mention regarding non-
inlplementation of certain favour-
able recommendations of the Pay 
Commission even after' one and a 
half years of its publication." (66) 
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(vi i) That at the end of the Motion, 
the fellowing be added, namely:-

"but regret that in the Address 
there is no mention regarding mea-
sures to be taken by the Govern-
ment to protect the real wages of 
the workers both in public and 
private sectors." (67) 

(ix) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention regarding 
power shntage in U.P. and mea-
sures likely to be taken by Gov-
ernment for early completion of 
certa;n projects." (68) 

(x) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention about the acute 
shortage of coal in U.P. for indus-
trial and domestic purposes result-
ing in closure of industrial unill 
and extreme hardship to the 
people." (69) 

(xii) That at the end of the motion, 
.the following be added, namely:--

"but regret that in the Address 
there is no mention regarding pro-
tection of rights and privileges of 
the minorities in all the States." 
(70) 

(xiii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention regarding dis.. 
tribution of land to landless pea-
sants." (71) 

(xiv) That at the end of the motim, 
the following be added, namely:-

"but regret that in the Address 
there is no mention regarding up-
liftment of scheduled castes, sche-
duled tribes and backward classes." 
(72) 

Address btl the 
Prelidmt 

Shri Saltdish Awasthi: 
move: 

974 

I bea tOo 

(i) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mentwn regarding 
failure of Government in discon-
tinuing forwith the use of Eng-
lish in public places and in offiCIal 
1tI:Il'X." (73) 

(ti) That at the end of the motion,_ 
the following be a<ided, namely:-

"but regret that in the Address 
there is no mention regarding 
failure of Government in provid-
ing sixty per cent. jobs to schedu:-
ed castes, scheduled tribes and 
backward classes of the country 
including harijans, shudras, mus_ 
lims, christians in defence and 
civil services." (74) 

(iii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the ~  

there is no mention regarding 
failure of Government to check the 
increasing pr;ces of goods manu-
factured by machines and factories 
and of agricultural products and 
foodgrains and to evolve a price 
policy whereby the prices of food-
grains will not increase by more 
than one anna per seer during the 
year and the prices of goods 
manufactured in factories beyond 
one and a half times of cost price." 
(75) 

(iv) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention regarding 
failure of Government to evolve a 
policy for exemption of unprofit-
able holdings from the levy of land 

~  (76) 

(v) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention regardin, 
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failure of Government to appoint 
Pay Commissi9ns f9r the labourers 
empl9yed in chemical, iron and 
leather industries." (77) 

(vi) That at the end of the motion, 
-.the following be added, namely:-

"but regret that in the Address 
there is no mention regarding fail-
ure of Government to provide ade-
quate relief to the families aftect-
ed in most parts of the Uttar Pra-
desh as a result of floods in im-
portant rivers .of Uttar Pradesh." 
(78) 

(v;i) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is .no mention regarding fail_ 
lire of Government to reinstate or 
provide an alternative employ-
ment to employees of Central 
Government whose services were 
terminated on account of parltci-
pati on in the strike." ('19) 

(viii) That at the end of the mo'.ion, 
lhe follow'ng be added, namely:-

"but ~ that in the Address 
there is no mention regarding fail_ 
ure of G:;vernment to get the 
teachers of Banaras Hindu Univer-
sity reinstated even after the 
judgement of the Supreme Court." 
(80) 

(ix) a~ at the end of the motion, 
the following be added, namely: ---

"but regret that in the Address 
there is no mention regarding fail-
ure of Government to put an end 
to corruption and favouritism 
rampant among h'gh cfficials." (81) 

(x) Thai at the end of the motion, 
the following be added, namely:-

"but regret that in the Addre,s 
there is no mention regarding fail_ 
ure of Government to recover the 
territories of India forcibly occu-
pied by China." (82) 

(xi) That at the end of the motion, 
the f:llowing be added, namely:-

"but regret that in the ~ 

there is no mention regarding ~a
ure of Government to fre" Goa." 
(83) 

(xii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention regarding 'ail_ 
ure of Government to get -ndians 
in Ceylon the rights of citizen-
ship." (84) 

(xiii) That at the end of the m~  

the following be added, namely:-

"but regret that in the ~  

there is no mention of the failure 
of Government regarding the apar-
theid policy being adopted in ~ 

gard to Indians in Afr:ca." (85) 

(xiv) That at the end of the moHon, 
the f:lIowing be added, namely:-

"but regret that in the Address 
there is nO mention regarding fail-
ure of Government's foreign 
policy." (86) 

(xv) That at the end of the motion, 
the following be added, namely:--

"but regret a~ in the Address 
there is no mention regarding fail-
ure of Government to remove un_ 
employment and to put an end to 
corruption and starvation preva-
lent in the country." (8'1) 

(xvi) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Addrcsi 
there is no men.tiOn regU"ding fail-
ure of Government to bring about 
a rallio .of 10 to 1 in the maximum 
and minimum incomes." (88) 

Sbri Aurobln40 Ghesal: 
move: 

beg It) 

(i) That at the end of the motion, 
the following be added, namely:-

"but regret that Ute Address 
makes no mention of the recent 
Assam disturbances." (94) 
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(ii) That at the end of the motion, 

the following be added, namely:-

"but regret that the Address fails 
to mention the steps being taken 
to rehabilitate the refugees of 
Assam disturbances." (95) 

(iii) That at the end of the motion, 
the follow:ng be added, namely:-

"but regre: that the Address fails 
to mention about the transfer of 
half of Berubari Union to Pakis-
tan." (96) 

(iv) That at the end of the mJtion, 
the following be added, namely:-

"but regret that the Address fails 
to mention that the Govexnment 
has failed to regain their terri-
tories from the illegal occupation 
of China." (97) 

(v) That at the end of the motion, 
the folloWling be added, namely:-

"but regret that the Address ta'ls 
to mention abJut the effect;ve 
steps to be taken to release Goa 
from the foreign occupation." (ge) 

(vi) That at ,the end of the motion, 
the following be added, namely:-

"but regret that the Address fails 
to mention about the dismissals 
and other repressive measures 
taken against the Central Govern-
ment employees as a result of the 
·recent strike." (99) 

(vii) That at the end of the motion, 
the following be added, namely:-

"but regret -that the Address faUs 
to mention about the h'gh prices 
of food-stuff, cloth and other daily 
necessities of life." (100) 

(viii) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address fails 
to mention about the re-emergence 
of a communal body like Muslim 
League in almost all the States Ilf 
Inda." (101) 

(ix) That at the end of the motion. 
the following be added, namely:-

"but regret that the Address fails 
to mention about the communal 
disturbances in various parts of the 
country." (102) 

(x) That at the end of the motion, 
the follOwing be added, namely:-

"but regret that the Address 
makes no mentiOn about the reor_ 
ganisation of States on linguistic 
basis." (103) 

(xi) That at the end of the m')tion, 
the following be added, namely:_ 

"but regret that the Address fails 
to mentiOill the steps being taken 
to rehabilitate and to grant aid to 
the political sufferers." (104) 

8hri Tanpmani: I beg to move: 

(i) That at the end of the motion, 
the following be added, namely:_ 

"but regret that in the Address 
there is no mention,-

(a) to extend the Industrial laws, 
and other laws to Pondicherry 
and other former French pos-
sessions pending de jure 
transfer, 

(b) tJ clothe Supreme Court with 
full powers to receive all 
appeals from former Fre.lch 
possessions, 

(c) to non-implementation of 
Textile Wage Board's recom-
mendations to the Textile 
Mills in Pondicherry." (113) 

(ii) That at the end of the motion, 
the following be added, namely:--

"but regret that there is no men-
tion to accumulate handloom 
stock like "Bleeding Madras" and 
suitable steps to be taken for help-
ing the handloom weavers through 
increasing ,the number of weeks of 
enhanced rebate and extending the 
benefit to art silk and promoting 
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export thro ugh 
agencies." (114) 

Governmental (vi) That at the end of the 
motion, the following be added, 
namely:-

Shri Chintamoni Panigrahi: I beg 
to move: 

(i) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address 
does not make any mention of the 
discontentment prevailing in Orissa 
among all sections of the people 
over the failure of the Eastern 
Zonal Counc'J in settling the bor-
der dispute between Orissa 8!ld 
Bihar." (115) 

(ii) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address ~ 

not make any mention of the fail-
ure of the Government  for safe-
gua,rding the linguistic and cultu-
ral interests of the Oriya-speaking 
population in Sareikella a:tcl 
Kharswan in B har." (116) 

(iii) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address has 
taken a very complacent attitude 
in respect of the failure of ihe 
Government to put a check to the 
rising prices in the country even 
after ten years of planning." (117) 

(iv) That at the end of the mo:;ion, 
the following be added, namely:-

"but regret that the Address does 
not mention the failure of the 
co-operative oredit movement in 
supplying credit to vast sections of 
rural people as revealed in the 
Second Report of the Agricultural 
Labour Enquiry Committee." (1iB) 

(v) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address 
does not take note of the absence 
of real power in the hands of 
Panchayat and Zila Parishads" 
(1111) . 

"but regret that the Address 
does not mention the failure of 
the Government in checking the 
growing unemployment in the 
country even after ten years of' 
planning" (120) . 

(vii) That at the end of the motion.. 
the following be added, namely:-

"but regret that the Address 
does not make any mention of 
the failure of the agrarian policy 
of the Government regarding 
giving lands to the landless pea-
sants and stopping the eviction of 
tenants" (121). 

(viii) That at the end of the motion,. 
the following be added, namely:-

"but regret that the Address 
does not make any mention of the 
failure of constitutional machinery 
in many parts of India including 
Assam and the growing reliance 
on police and army for crushing 
the democratic movements of the 
people of India including the 
strike of the Central Govern-
ment employes for redressing 
their grievances peacefully" (122). 

(ix) That at the end of the motion.. 
the following be added, namely:-

"but regret that the Address 
does not mention the growing im-
portance of the role of the youth 
in the rebuilding of the country 
and fails to suggest allocation of' 
more funds in the Third Plan for 
implementing youth welfare mea-
sures" (123). 

Shri Vajpayee: I beg to move: 

(i) That at the end of the motion,. 
the following be added, namely:-

"but regret that the 
fails to admit boldly 

Address 
that the 

Government's attempts io resolve 
our involvement with China by 
peaceful negotiations have failed,. 
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but instead continues to nurture 
vain hopes that China will in 
,course of time shed her intransi-
gence, thereby making an entirely 
misleading appraisal of the me-
nace posed by China". (138). 

(ii) That at the end of the motion, 
:the following be added namely:-

"but regret that the Address 
contains no reference to the 12000 
square miles of Indian territory 
in Chinese occupation, and so gives 
no indication as to how the Gov-
ernment propose to redeem these 
areas" (139). 

(iii) That at the end of the motion, 
:the following be added, namely:-

"but regret that the Address 
omits to take note of the danger-
,ous espionage activity being orga-
,nised in India by nations deemed 
to be having friendly relations 
,with India" (140). 

(iv) That at the end of the motion. 
:the following be added, namely:-

·'but regret that the Address 
'reference to Goa' is helplessly 
silent on the mode whereby the 
Government contemplate to fulfil 
their commitment to Goa's libe-
ration" (141). 

(v) That at the end of the motion, 
:the following be added, namely:-

"but regret that the Address 
fails to take nMe of the serious 
threat to national integrity posed 
by the recrudescence of commu-
nalism" (142). 

(vi) That at the end of the motion, 
·.the following be added, namely:-

"but regret tha t in its assess-
ment of the economic situation 
the Address fails to evince any 
awareness of the severe strains 
and stresses the nation's economy 
is being subjected to because of 
. deficit -financing, consequential 
.inftation, mounting foreign indeb-

tedness, and of the need to re 
orientate the Third Plan accord-
ingly" (143l. 

Shri Mahanty: I beg to move: 

(i) That at the end of the mati_, 
the following be added, namely:-

"but regret that the AddreBil 
does not reflect national urge for 
vacating Chinese aggression on 
Indian territories" (144). 

(il) That at the end of the motiOll, 
the following be added, namely:-

"but regret that the Address 
still holds out the fond hope of 
redeeming Goa from Portugese 
colonialism in a routine way" 
(145). 

(iii) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address 
does not deplore the failure of 
the UN in Congo, to save Mr. 
Lumumba and his associates from 
the hands of a pack of murderers, 
headed by his political opponents" 
(146). 

(iv) That at the end of the motioR, 
the following be added, namely:-

"but regret that the Address 
does not contain reference to the 
growing disintegration in the 
country and steps to check it" 
(147). 

(v) That at the end of the motion, 
the following be added, namely:-

"but regret that the Addresa 
does not take note of the rising 
spiral of prices, and suggest ways 
and means to con trol the rise" 
(148) , 

(vi) That at the end of the motion, 
the following be added, namely;-

"but regret that the Addre ... 
does not take note of the langui-
shing of export trade in spite of 
platitudinous assurances, and the 
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difficulties encountered by indus-
tries on account of foreign ex-
change difficulties and does not 
suggest appropriate remedies in 
this regard" (149). 

(vii) That at the end of the motion, 
the following be added, namely:-

''but regret that the Address 
does not take note of the various 
difficulties encountered by the 
linguistic minorities" (150). 

(viii) That at the end of the motiOll1, 
the follow}ng be added, namely:-

''but regret that the Address 
does not contain reference to the 
immediate necessity of resolving 
the few outstanding border dis-
putes between States, particular-
ly between Bihar and Orissa re-
garding Seraikella and Kharswan" 
(151). 

Shri A. K. GopaIan: I beg to move: 

(i) That at the end of the motion, 
the following be added, namely:-

''but regret that the Address 
does not contain any reference to 
the latest developments in Congo 
including the dastardly murder of 
the Prime Minister of Congo, Mr. 
Patrice Lumumba by the hirelings 
of imperialists" (152). 

(ii) That at the end Of the motion, 
the following be added, namely:-

''but regret that the Addresa 
fails to indicate any new, positive 
and efl'ective move by India in 
Congo" (153). 

(iii) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there is no mention of the failure 
of the United Nations and its 
Secretary-General in bringing 
order and security in Congo" 
(154). 
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(iv) That at the end of the motion, 
the following be added, namely:-

''but regret that the Address 
does not mention the failure to 
recognise the Government, headed 
by Mr. Gizenga, in Congo at 
Stanleyville" (155). 

(v) That at the end of the motion, 
the following be added, namely:-

"but regret that in the Address 
there ill DO mention of the failme 
to recognise the Algerian Provi-
sional Government headed by Mr. 
Ferhat Abbas" (156). 

(vi) That at the end of the motiOll1, 
the following be added, namely:-

''but regret that the Address 
does not indicate any new move 
towards the expulsion of the 
Portugese faseists from Goa" 
(157) 

(vii) That at the end Of the motion, 
the following be added, namely:-

"but regret that the Address 
fails to take note of the fact 
whatever increase in national in-
come has taken place has been 
appropriated by the richer 
classes." (158) 

(viii) That at the end of the motion, 
the following be added, namely:_ 

''but regret that the Address 
fails to mention that the agri-
cultural labour and other poor 
sections of the people have sufl'er-
ed further erosion of their meagre 
income." (159) 

(ix) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address 
fails to note that the progress of 
ceiling legislation in the States has 
been very slow." (160) 

(X) That at the end of the motion, 
the following be added, namely:-

''but regret that in spite of ten 
years of planned development, 
regional disparities in' economic 
development have increased." 
(161) 



Motion on FEBRUARY 20, 1961 AddreR bll the 
Prelident 

[Shri A. K. GopaIan] 

(xi) Th:at at the end of the motion, 
the following be added, name!y:-

"but regret that the Address 
fails to take not of the serious 
problem of linguistic and religious 
minorities." (162) 

(xii) That at the end of the motion, 
the followine be added, namely:-
"but regret that the Address 
does ~ refer to the mounting 
problem of unemployment in the 
country." (163) 

(xiii) That at the end of the motion, 
the following be added, name!y:-

"but regret that the Address 
does not make a mention of the 
increasing penetration of foreign 
monopoly ce.pital into our eco-
nomy." (164) 

(xiv) That at the end of the motion, 
the following be added, namely:-

~  regret that the Address is 
silent on the disturbing fact that 
since independence concentration 
of wealth and ~m  power has 
reached dangerous proportions" 
(165) 

(xv) That at the end of the motion, 
the following be added, namely:-

"but regret that the Central and 
State Governments resort to un-
democratic practices and politi-
cal discrim'nation against the 
Communist Party and progressive 
minded people." (1f1l1) 

(xvi) That at the end of the motion, 
the following be added, namely:-

"but regret that the public 
sector indu3tries are b2!ing 
thrown open to big financial 
magnates in the name of public 
participation in state under-
takings." (167) 

(xvii) That at the end of the 
motion, the following be added, 
namely:-

"but regret that no 
steps are being taken 

effective 
to bring 

down the soaring cost of livine.'" 
(168) 

(xviii) That at the end 
motion, the following be 
namely:-

of the 
added, 

"but regret that the Address 
~  not take into account the 
dangers to which our economy 
and country's political indepen-
dence is exposed to, due to moun-
ting debts from imperialist coun-
tries." (169) 

(xix) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address 
fails to accla;m the Cuban revolu-
tion led by Fidel Castro." (170) 

Shri B. K. Galkwad: I beg to move: 

0) That at the end of the motion, 
'he following be added, namely:-

"but regret that in the Address 
there is no mention of any effec-
tive measures having been adopt-
ed to stop corruption, hoarding, 
profiteering and blackmarketing 
which is increasing day by day." 
(171) 

(ii) That at the end of the motion, 
the following be added, namely:-

~  regret that in the Address 
there is no mention of any effec-
tive steps having been taken to 
raise the standard of living of the 
common people of the country by 
establishing economic equality on 
a just and enduring basis" (172) . 

(iii) That at the end of the motion, 
the following be added, namely:-

"but regret the failure of the 
Union Government to play a more 
positive and effective role in the 
solution of border disputes 
between the Maharashtra State 
and Mysore State; Maharashtra 
State and Gujarat State; and 
Maharashtra State and Madhya 
Pradesh State" (173) . 
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(iv) That at the end of the motion, 
the following be added narnely:-

"but regret that no assurance has 
been given to implement the 
recommendations made by the 
Commissioner for Scheduled 
Castes, Scheduled Tribes and 
other backward classes in his last 
several yearly reports." (174) 

(v) That at the end of the motion, 
the following be added, namely:-

"but regret that no remedy has 
been prescribed to remove the 
growing unemployment in the 
country." (175) 

(vi) That at the end of the motion, 
the following be added, namely:-

"but regret the failure to-

(a) distribute the Government 
waste land amongst the land-
less people of the country, 

(b) have uniform policy as re-
grads land reforms 'by fixing 
ceilings on big hob:lings." 
(176) 

Shri Naushir Bhanu:ha: I beg to 
move: 

(i) "That at the end of the motion, 
the following be added, namely:-

"but regret that despite refe-
rence in the Address to the 'pro-
gressive preparedness for de-
fence', the country is kept virtual-
III in a state of helplessness 
against aggression from China". 
(187) 

(ii) That at the end of the motion, 
the following be added namely:-

"but regret that the reference in 
the Address to the 'peaceful lib-
eration' of Goa is calculated to 
encourage Portugal to persist in 
her policy of colonial domina-
tion." (188) 

(iii) That at the end of the motion, 
the following be added namely:-

"but regret that while reference 
has been made to India's contri-
bution to the solution of the dis-
armament problem the Address 
contains nO reference at all to the 
increasing conquest of outer space 
by nuclear powers, with all the 
terrific implications of potential 
use of outer space for military 
purposes". (189) 

(iv) That at the end of the motion, 
the following be added namely:-

"but regret that no definite pro-
gramme for arresting the infla-
tionary trends in prices has been 
outlined in the Address." (190) 
(v) Th'at at the end of the motion, 

the following be added namely:-
''but regret that the Address 

does not disclOSe specific steps 
for making the country selfsulll-
cient in the matter of foodgrains." 
(191) 

Mr. Deputy-Speaker: These amend-
ments are now before the House. 

18.59 hrs. 
The Lok Sabha then ad;oumed till 

Eleven of the Clock on Tuesdall, 
Februarll 21, 1961jPhaiguna 2, 
1882 (Saka). 
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CoLUMN!' 

ORAL ANSWERS 
QUESTIONS 

TO 

S. Q. Subject 
Nil. 

lAP 

143 

Amendment of extradi-
tion Law 

Film on Mahatma Gan-
dhi 

144 International Film Fes-
tival in India 

14S Export of iron ore to 
Japan 

146 Hostel for single female 
government employees. 

147 Third Five Year Plan 
148 State Industries 

149 Export of artificial silk 
rayon to East Africa 

ISO Sheet ~  plant in An-
dhra Pradesh 

lSI Manufacture of glass 
bangles etc. 

ISZ Export of salt 
IS3 Promotion of exports 
IS4 ~ al bnildlng cons-

truction corporation 

IS7 China-Pakistan border 
Agreement 

WRITI'BN ANSWERS TO 
QUESTIONS 

S.Q. 
No. 

ISS 

IS6 

IS8 

IS9 
160 

Railway line to connect 
Tibet with Sinldang . 

Indian embassies abroad 
Naps 
Influx of Eaat Paltistan 
Tribes in Tripura 
'Plan Week' 
Death of Indians near 
Ceylon 

161 Production of chemical 
fertilizers 

16z Government files . 
163 Spare parts of automo-

biles. 

164 Auction ofland by Govt. 
in New Delhi. . 

16S Indian film market in 
foreign countries 

166 Tea re3Carch station at 
Vaiparai 

167 South Africa as a Mem-
ber of Commonwealth 

7S9-801 

7S9-6z 

76z-67 

767-69 

769-7S 

~  

778-8z 

783-84 

7SS-S6 

786 

794-9S 

795-801 

SOI-OZ 

80z 

80z-03 

S04-os 

80S 

80S-06 

806-07 

808-09 

709-10 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. 
No. 

2S2 'A Day to Zoo' 
ZS3 Indo-Tibetan trade 
2S4 Slum clearance in Jam-

mu and Kashmir 

2S5 WatCI coolers 
zS6 Architects in P.W.D. 

ZS7 

ZS9 

z60 

Rules ro. Supervision of 
construction 
Export of fruits and 
vegetables . 
Ambar Charkha training 
centres in Maharashtra 
Foundry Force and 
Heavy Machine Build-
ing plants, Hatla 

Fertilizer factory, Ennore 

Export of cement 
Trade with West Euro-
pean counties 

264 Expenditure on recep-
tion of dignitaries 

z6S Land reforms 

z66 Indian productivity 
team on sugar 

z67 'Swing Gerdit Limit' 

z68 Prices of scooters . 
269 Prototype Training-cum-

Production centre at 
Guindy 

Z70 Audit of accounts of 
Private Limited Com-
panies 

Z71 1'01' Capit t1. Investment . 
Z72 Cryo1ite 

z73 Slum clearance in Kexala 

Z7S 

Chummeries in Lodi 
Colony, New Delhi 
Lift staff on workcharged 
establishment in C.P.W. 
D. 

Z76 Recruitment of control-
lers of imports . 

Z77 

279 

z80 

z81 

Payments to Indian Re-
fugee Contractors 

State Trading Corpora -
tion . 

Manufacture of cars, 
truclcs, jeeps etc. 

Slum clearance in Ori.sa 
Handidhua colliery 

COL'tIMNS 

SIO 

Slo-n 

Sn 

SIZ 

SI3 

813-14 

814 

SI4-IS 

SIS 

815-16 

S16-17 

817 

817-18 

81S 

SIS-19 

SI9 

!!19 

8zo 

Szo 

8zo 

Szl 

Szl-ZZ 

8Z4 

8zS-z6 

8zs 
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WRITTEN ANSWERS TO 
E ~  

U.S.Q. Subject 
No. 

282 Heavy Electricals ~ 

Ltd., Bhopal 

28'j Housing Board for 
Punjab 

284 Hospitals at Calcutta 
and Bombay 

285 Overpayment to C.P.W. 
D. CO::ltractors 

28,; Overpayments to) C.P. 
W.O. contractor> 

~ Radio station at Imphal 

283 Transcription and Pro-
gramme Exchlnge Ser-
vice of A.I.R. 

OBITUARY REFERENCE 

The Speaker made a reference 
to thc passing ,.way of 
Shri Ums Chal'an Pat-
naik who was" sitting 
member of Lok Sabha. 

Thereafter membHS stood 
in silence for a short 
while as a mark of res-
pect. 

PAPER LAID ON THE 
TABLE 

A copy of statement cor-
recting the ~  y given 
on the 15th F"bruary, 
1961 to Starree Ques-
tion No. 19 regarding 
Dam on Sutlej River by 
the Chinese. 

REPORT OF ESTIMATES 
COMMITTEE PRESENT-
ED . 

Hundred and six:h Report 
was presented 

CALLING ATTENTION 
TO MATTER OF UR-
GENT PUBLIC IMPOR-
TANCE 

Shri S. M. Banerie, called 
attention of the ."Vlinister 
of Steel, Mines "nd Fuel 
to the acute shcrtage of 
coal and coke in Uttar 
Pradesh, specilJly Kan-
pur. 
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COLUMNS 

832-33 

833 

CALLING A'M'ENTION 
TO MATTER OF lfR-
GENT PUBLIC IMPOR-
TANCB--comd. 

The Minister of Steel, 
Mines and Fuel (Sardar 
Swaran Singh) made a 
statement in regard 
thereto. 

ELECTION TO COMMITTEE 843-44 

The Minister of Works, 
Housing and ,supply 
(Shri K. C. Reddy) 
moved for tbe e1ectiOn 
of 8 member from 
among the Members of 
Lok Sabba to be 8 mem· 
ber of the Raigbat 
Samadhi Committee. 
The motion was adopt-
ed. 

BILL PASSED 844-71 

Further clauBe-by-clause 
consideration of the 
Two-Member Cons-
tituencies (Abolition) 
Bill concluded and tbe 
Bill, as amended, was 
passed. 

MOTION OF THANKSON 
THE PRESIDENT'S AD-
DRESS ~  

Shri Bbakt Danhan mov-
ed 8 motion of Thanks 
on tbe President's Ad-
dress. Shri C. R. Pat-
tabhi Raman seconded 
the motion. One bund-
red and twenty-three 
amendments to the mo-
tion of Thanks were 
moved. The dis-
cussion was not conclu-
ded. 

AGENDA FOR TUESDAY, 
FEBRUARY :n, 19611 
PHALGUNA 2,1882 (SAKA) 

Further discussion on the 
motion of Thanks onthe 
President's Address 
and the amendments 
thereto. 

~ (Ai) LSD-LS-II-z8-2-61-900 
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